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LOK SASHA BESATES

o fens

Frt'dnp:, December, 1 lD?S/Anrdbaﬁi:ﬁ
10, 1900 (Saka) :

The Lok Sabha met at Eleven of the
Clock

|MR. DEruTY SerAxes in the Chair)

ORAL ANSWERS TO QUESTIONS

Quota for Export Textiles to U. S, A,
and EEC.

+ .
*182. SHRI C. K. CHANDRAPPANY
SHRI P. M. SAYFED:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government have mm=
nounced the quota distribution poliey
for export’of textiles to U.8.A. and
ﬁi{rsm Economic Community during

; and

(b) if so, the main features of the
policy?

THE MINISTER OF STATE IN THE
o o Srion
guirox (SHRf ARIF BEG): (a) Yes,

) A m is placed on the
Table of the House.

‘ ‘,-._E_ e <ok
3227 L8~—1.

2
2-11-1878. for 1978 are the follow-
ng:— - _

_ (1) In keeping with the Govern.

ment's- policy for providing mhxi-

mum encouragement to the hand-

looms, the quota policy provides

that in such cases where handloom

and millmade items are clubbed to-

" gethér for aHocation, the ratio of

hahdlooms and others in the case of

" USA -will be 2:1 whereas it will be
+ 1.1 for other areas,

(2) With a view to preventing
malpractices, regulatory provisions
have been further tightened.

Quota allocation for cotton gar-
ments and knitwear will be made
only on L/C terms. For ready goods
allocation, L/C should be produced
at the time of quota endorsement
and for fitm contracts allocation,
L/C should be available within 60
days of quota allocation or before
quota endorsement for shipment,
whichever is earlier; failing which,
quota allocation will be automatical.
ly deemed to lapse.
against quota allocation on ready
goods basis will have to be effected
within 10 days from the date of
quota endorsement,

Performance bond for a value of
10 per .cent of f.0.b, value of guots
allotment will have to be submit-
ted alongwith application for  quota
allotment on firm contract basis. In

E



conditions of force maj
surrender of quota is hx- of

(3) In order to ensure continuity
in the policy, it has been provided
that the above quota distribution
policy may be continued for the
quota year 1980 as well subject to
marginal modifications, as may be
considered necessary after it is put
into operation.

(4) Quotas will be allocated on
first-come first-served basis. 60 per
cemt will be allocated in the frst
half of the quota year (January-
June) and the remaining 40 per cent
during the second half (July-Dec-
ember) .

(5) In case of fabrics and made-
ups, the allocation will be made on
the basis of ready goods as well as
firm contracts in equal proportion.

.(6) With regard to garments and
knitwear, 40 percent of the quota
will be allocated on the basis of
ready goods and the rest 60 per cent
on the basis of firm contracts, both
on firstcome first-served Tbasis.
Moreover, under each of the two

“systems, In case of garments and
knitwear, 20 per cent of the quota
.will be allocated for higher unit
value ‘items.

('n Wherever’ thn quotas * for
cotton, woollen and man-made fibre
items are combined, it has been de-
“¢ided to reserve a portion of such
" cothbined quotas for woollen items
imﬂ m-mnde lhml a8 well.

spm c K. t!!tAND‘RAPPAN I
1%‘  ‘that the question has
lnswurd. because I

mw mm“‘ibout the quota distribu-

tln;edpol!e& ‘loh regard to (h), I have
as théflto explitn what is the
licy whnn they miswer my qﬁ@lﬂm‘

In view §f'We amvwet given, 1 woifld

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): The question was whether Gov-
ernment have announced the quota
distribution policy for export of tex-
tiles to U.S.A, and European Econo-
mic Community during 1979; and if
so, the main features of the policy.
So, in the statement what we have
given are the main features of the
policy in the year 1870. Bo far as the
supplementary is concerned, the House
will be happy to know that in the year
1978, the export of our handloom gar-
ments has gone upto Rs 60 crores as
against Rs, 37 crores in between the
period April to August. Similarly,
the value of all told garments has
gone up from Rxs. 77 crores to Rs. 131
crores in 1978. It is because of the
various decisions that were taken on
the basis of discussion and sewveral
;“mm from the hon. Members

. SHRI C. K. CHANDRAPPAN: Now,
I would like to ask two aspects of the
problem. Firstly, now the U.S. Com-
mearce Secretary Madam Kreps js here
and the hon. Minister had a talk with
her. During his talk with her. he
particularly emphasised the aspect
whether the protectionist policy of
U.8. would affect our export. Yester-

;in a TV. interview, she said

* our fears are unwarranted. I

L like to ask him, in view of these

‘of our. export prohlissis, to en-

‘the House tg what extent our

telr are true. To what extent you
are satisfied by, the answex,. given by

Mrs. Kreps.

SHRI MOHAN -DRARIA: '.I.‘htdll;
cugsions with the hon. s«:ret}l:v 0
s:::iem wm Kreps
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have gone to our entire satisfaction.
This gave us an opportunity to discuss
several aspects and not only our fears
but all the worries of the developing
countries about the protectionist trends
by the developed -countries were
discussed with the honourable visitor.
We have brought to their notice that
these policies hamper our production
programmes, create a lot of uncertainty
and from the point of view of our
exports many times there are set
backs.

I had had my discussion last year
when I was in Washington and this
House will be happy to know that as
a sequel to our discussions, as against
the quota of 1977 of 149 million sq.
yards, they have now acctepted a
quota of 186 million sq. wvards for
1978. Besides, so far as the growth
rate is concerned, ~while the MFA
has by and large accepted the
growth rate of 6 percent, U.S.A. has
accepted the growth rate of 7 percent
for our exports. I am also happy to
inform the House to-day the even
for the sensitive wvarieties i.e. ladies
blouse, shirts and trousers, in this
sphere also, they have accepted growth
rate of 3 to 7 percent and I am sure
these discussions will go a long way
in further enhancing the trade ties
between America and India. During
one year, the trade in America and
India, bothways, has gone up from Rs
1600 crores to Rs. 2,000 crores, There
has been an increase of 25 percent and
it is because of the successful dia-
logue and the implementations of the
decisions taken thereon.

SHR] P. M. SAYEED: As per the
statement of the hon. Minister, the
quota distribution policy of the
Government was announced on
2.11.1978 for the year 1979. But in
reply to a question in the press Con-
ference held by the wvisiting U.S.
Commerce Secretary, she said that
there were some differences in textile
quota policy. This has been mentioned
in the Financial Express to-day. May
I know from the hon. Minister what
are the differences which she has
mentioned and how far they have

Oral Answersr AGRAHAYANA 10, 1900 (SAKA) Oral Answers 6

been settled to the advantage of India
or is India again revising this policy
to the satisfaction of the U.S. under
pressure? -

SHRI MOHAN DHARIA: There is
no question of working under sany
pressure whatsoever, We are a free
country and whenever we have our
discussions, we always are cautious
that the sovereignty of the country is
naturally, properly protected. There is
no question of pressures. The point is
that our exports of textiles in the
American markets have created certain
penetrations sp far as textile pro-
duction is concerned and, naturally,
they had their own fears and that is
the reason why we discussed the
matters and after discussions, as I have
stated earlier, they accetped 186 mil-
lion sqg. yards as against 149 million
sq. yards, again with the proviso of
growth rate of 7 per cent per year.
This is much better compared to many
other developed countries. So, they
have also understood the problems.
Just now, at this moment the disting-
uished visitor is visiting our exhibition.
I am very much concerned that they
should all know what is exactly our
handloom  industry. They are not
aware of all these things in detail and
I am sure that this visit will eertainly
pave the way for a better understand-
ing and for having better exports to
America. Of course, it is our nature.

o FEHT ATCAW A : IqTEAN T, fora
gF1x 1 fagTa @ifs ™ a9 @ Fr 9F
S I SFR A OAfT ¥W A W g
a7 v &1 gafy §wER I HIT TAT
g 5 gmd Qo #1 3w zrer fear @

“With a view to preventing ma’
practices, regulatory provisions haww
been further tightened.”

3

a’n.:mg{a % T§ 9FR F  AfqEew
T ¢ ER wd me-dfeds A oo
Ta &4 fEu 4 AR f&T & wvEr a@
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sHMA sifaq & aft gOR @9 §, A A
f& Sacim @1 € & fagid s atex
fear ar | g gwT a8 ¢ & wrer faqo
# AR # o9d FwAE F1 Z =T g
g1

“The Textile Commissioner, Bom-
bay, or an’ officer designated by him
would continue to have day-to-day
supervision over the matters relating
to quota allocation.”

MR. ‘DEPUTY. SPEAKER: Mr. Pan-
deya, in the Question Hour you can’t
g0-on: quoting,

Tlo FEANIMTA AR : § Fg SAAT

At § 5 sarme fwia g 8 e

T {9 FH - AFIT K AGEAT FAT

f& agt & @i # aw fow @ #@ TEw

AR & g W 4g FTH A 98 41 AqIg

@13 qm W W§ Wid Wfs gErm wer
IIET ATET £ |

SHRI MOHAN DHARIA: The hon.
Member has put several supplemen-
taries. The aspect regarding those
who had defaulted or committed some
malpractices is not reflectedq in the
policy because the inquiry was ordered,
the Ministry has recently received the
report from the Textile Commissioner
and necessary , action will be taken
against those who tried that wavy to
commit any malpractices whatsoever.
But that can not form part of the policy
for next year. For next yeat the state-
ment which has been laid on the Table
of the House makes it very clear how
we are taking care so that the past will
not be repeated. It is frue that the
Chairman is the same, but all these
quota operations are to be under the
guidance and vigilance of the Textile
Commissioner and not the Chairman.
We have already made it very clear
that wherever the Chairman or the
Members are involved in their own
quotas of exports, they should not
work on__ these committees. There
should be independent committees and
this is an independent committee which
is taking care so that the Chairman or
anybody should not misuse the office.
Secondly, with a view to take proper
care this year it has been stated here

DECEMBER 1, 1978

that 10 per cent of the amuunt

_per cent, they may perhaps ;po

-therefore, we shall see that

Oral Answers

have to be deposited as ag _
allocation and those who dp
fulfil their quotas over and abo

the whole of this amount that th
have deposited.  Similarly, Sir, |
have taken care of our handlo
side. We want to give more  §
more protection to handloomg 3

as the exports of these ready m
garments to the United States
concerned, it will be 1: 2 if it is ff
mill side. That is, if it is one; then
against that it will be double so fi
handloom is concerned. In the cast
other countries it will be 50: 50, =
larly we have also taken care {0
that, where there are ready-made
ments, then in that case, if
export immediately, they get the
portunity. But there again, the§
scale sector should not suffer and
fore, we have reserved again a,ce
percentage for those who can |
those L/Cs. After the firm's cor
ment, L/C is opened within &
days. This limit is kept there fo;
care of the small scale sector. I
fore in all these respects there has
a lot of diseussion in this House
on the basis of the suggestions

by the hon. Members and on the
of the discussions with the rey
tatives of the industry we have
ed this policy for 1979. Then the
one serious complaint that last

1978. I assured this House tha
would not happen  next yearn
House would be happy to kni
for 1979, this policy has been anr
ed on 2nd November, 1978. T
these steps that we have take
enable us to fulfill the quotast
have secured after great delibes

loom to USA and 50 per 4
countries. While welcoming fl

I would like . to say I}hgrgf&
cumulated stock .of ;handlog
partly because earlier the m
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goods were passed on as handloom

Now I would like to know what pre.
cautions the Government are taking to
prevent such things happening in fu-
ture. What are the present stocks of
handloom goods and in what time the
Government proposes to clear them so
that the handloom weavers get some
reliet,

SHRI MOHAN DHARIA: It is true
{kat some anti-social elements might
have tried to pass on the other par-
ments in the name of handloom, Tuat
create some problems, so far as the
exports are concerned. Therefore, we
have taken scrupulous care so that the
Textile Commissioner himself chould
get satisfied. The whole office of the
Textile Commission 1s fully involved
in these operations and we shall see
that nobody is given any opportuiity
lo take any undue advantage whatso-
ever and handloom side should get per-
fect protection.

Similarly, with a view to export on
time, we have decided that in the flist
half of the year i.e., from Januaryv to
June, sixty per cent of our quota alle-
cation should go and for the remain-
ing period we have got forty per cent.
By any chance if there is some carry
forward, we should be in a positipn to
take care of it in the next half of the
wear. It is the endeavour of the Minis-
try and the Government to see that
these quotas which we have secured
after great deliberations and dis‘us-
sions, we should be in a position to
take best possible advantage of it and
that too for the poorer sections ol the
society,

SHRI O. V. ALAGESAN: How about
the accumulated stocks of handloom?

SHRI MOHAN DHARIA: I have said
about that.

QOral. Answers .10
wt & omd o feeel wré f 7wy
'!!Ht._ﬁrwr;llt.mm;‘;
wver € g6 b, ot werw wid % O
Rave {2 afeag.ew § A wafid
o w8 me @ mw g &ww,
ag wrored @ afeer € @ T
f—W vaw § oW W.oFR oW
o f?

ot ofem : oW s,
wifedt ¢ % & w5t # Wi
ot t afew & @ oy wm f fe o
oY ff e A ond, g owd wrfedt wr
@od | ¥ A g oA f fe ATl
vy o gwdr Oft & snfed ey
woft & ot gwar A A ot frw
wofr & M T (EA A awes gl B,
ﬂm%ﬂ&ilmtﬁm#
A 9T T ] & & &W 9 felt
e doQm b w oo gom
wfgd o e grgam Wl warfwdr
W1 geet aAY wifgd | g9 §E% G0 &wT
awdt wnfadt &1 o9 A9A &1 wOw wom
wgd & vEfEd o wfiamd w@h g, @
Wt a¥r v @t & gre dar AE TEw
¢ & s gvecgEmfan @1 o &, qeEr
warfadr Wt A At ¥ 1 Afws F awre
fererrn m&fﬁmﬁﬁ'f‘ﬁ"@
T ga® § At faw 7 a1 o @y
:Fkﬂﬁwﬁmﬁﬁmwﬁrm
fax o Gar grr ¢ o vER gt QR
TT FTG! gAY A7 §FAT § |

Minister was very happy to announce
several decisions, deliberations and
dialogues, but 1 am sorry to note his
performance in regard to export of
handloom goods to USA. The
quota that was fixed is 2:1 and 1:1 s0
far as other countries are concerned.
But, unfortunately, inspite of the dia-
Jogue with the representatives of USA.
they have definitely rejected the theory
of 2:1. As a consequence of that, and
also of the manifold operations and
manipulations of STC in encouraging
exporters, the handloom sector, especi-
ally in the Southern States, has been
crushed down, and they have come
out in a delegation also.

Therefore, I would like to know,
firstly, whether 2:1 has been comolete.
ly rejecteq by the USA though it is
valig upto 1080, in spite of the delt-
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berations and dialogues with USA to
compléte - the performance oh 2:1
basis and, if so, whether you are
going to epcourage and streamline the

nidle sector, 8o far &s the South-
ern States are concerned in regard to
ready-made garments. Will you meet
the situation by encouraging the
handloom sector in the Southern
States which are holding large stocks?

SHRI MOHAN DHARIA: This ques-
tion relates to the export of handloom
goods I do not know whether the Hon.
Member was present in the House
when I replied earlier, I had said that,
as regards export of handloom gar-
ments, while in 1977 it was of the order
of 37 crores, in 1078 it has gone up
from 37 crores to 60 crores. This is the
performance in one year.

SHRI K. LAKKAPPA:
stocke are being held.

But large

SHRI MOHAN DHARIA: Mr. Lak-
kappa is a senjor Member of Parlia-
ment and knows the Parliamentary

practices . . . (Interruption)

MR. DEPUTY SPEAKER: It is a force
of habit so far as Mr. Lukkavpa is
concerned.

SHRI K. LAKKAPPA: It is not
because of habit but because the
affected people are shouting.

SHRI MOHAN DHARIA: 1 am
aware in the internal markets hand-
looms have been facing certain diffi-
culties and that is why the Central
Government made several facilities
available so that the stocks can be

disposed of.

So far ag our exporis are concerned,
1 had pointed out to the House that,
because of our efforts, exports of hand-
loom garments have gone up from 37
croreg in 1977 to 60 crores in 1978. Is
it not something commendable? 1
hope Mr. Lakkappa will appreciate
some sincere efforts on the part of the
Government. I can understand him
criticising us, but when there is a clear
performance, he should appreciate it.

1 i
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Even in the case of othet garments;
from 77 crores last year, the exports of
garments as a whole hag gone up fo
131 crores in 1978. A .

SHRI K. LAKKAPPA: That is due
to escalation of price etc. You should
take only the performance.

SHRI MOHAN DHARIA: Even if
10 per cent to 15 per cent escalation is
there, the exports have gone up by 70

per cent in one year. So, under the
circumstances, the performance is
very clear. The onl thing !s that

such performance is necessary fo be
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Reimbarsement fo Stabes which have
" abolished otroy .
+
*183. SHRI NATVARLAL B.
PARMAR:

SHRI JANARDHANA POO-
JARY:

Will the Minister of FINANCE be
pleased to state:

(a) the names of States which have
ubolished octroi;

(b) whether the Central Govern-
ment have offered reimbursement to
these States:

(c) it so, the details thereof; and

{d) whether the Centre have evolv-
ed any policy to be enforced univer-
sally among all the States fur aboli-
tion of octroi and if so, its details?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Andhra
Pradesh, Assam, Bihar, Kerala,
Meghalaya, Nagaland, Sikkim, Tamil
Nadu and Tripura are not levying
octroi. Madhya Pradesh abolished
vetroi w.e.f. 1st May, 1976 and in its
place imposed an Entry Tax and
raised the rates of turnover tax,

(b) to(d). It was stated in the Budget
Speech for 1971-70, that the removal
of octroi would be widely welcomed
since its abolition would assist the
orderly and the healthy growth of
transplort system in the country and
would considerably reduce {reigths
cost; and, that the Central Govern-
ment proposed to request the State
Governments to introduce suitable
Legislation for removal of octroi. It
was also stated that the State Gov-
ernments would claim some compen-
sation for the loss of revenues to the
Local authorities on account of aboli-
tion of octroi and that the Central
Government would hold discussions
with the State Governments for find-
ing a satisfactory solution. Discus-
sions have been held with practically
all the, State Governments concerned,
During these discussions matters re-
lating to the adoption of suitable al-

ternative mteasurés’ich as those s~
gefted by the Indirect Taxation Bu~
quiry Committee to recoup ‘the loss
of revenue and assistance to States
during the transitional period were
considered. This reform hes to.be
with the full co-operation and under-
standing on the part of the States
concerned. Having regard to these
discussions, the Union Government is
now considering how best the States
ean recoup the loss in revenue gris-
ing out of abolition of octroi,

SHRI NATVARLAL B. PARMAR:
1 would like to know whether the
Central Government would recom-
mend compensation of the loss incur-
red by the local self-governing
budies such as Municipal Corpora-
tions, after the abolition of octroi
duty.

SHRI H. M. PATEL: So far tiere
has been nu question of suggesting
full compensation. What has been
discussed in the course of the discus-
sion is that it has been put to the
State Governments and some of the
Municipal Corporations, whosa re-
presentatives met me, that some com-
pensation would be made available,
but they will have to try to recoup
the balance of the loss through other
taxes.

SHRI NATVARLAL 1. PARMAMN:
Has any proposal or formula been
suggested by the Government of
Gujarat in this regard? I yes, is
the Government going to consider it,
and if not, the reasons therefor.

SHRI H. M. PATEL: The Gujarat
Government  suggested a formula
which proposes 100 per cent compen-
sation. This, of course, cannot be
agreed to by the Central Government
at the moment. But it is my inten-
tion to meet all the States Govern-
ments once again, probably Jointly,
all together—hitherto my discussions
have been individually with indivie
dual States—and, at such a meeting,
to see it we can evolve some formula,
or method which would persuade
them to accept abolition of octrof,



to abolish of octroi duties?

SHRI H. M. PATEL: Sir, the total
loss to all the States and the two
Union Territories comes to about
Rs. 269 crores, There is no State
which has abolished octroi since this
Government came into being. So,
there can be no question of com-
pensation being made availablz to
those States which have not levied
octroi or abolished it before 1977.

SHRI N. K. SHEJWALKAR: May
1 know from the Hon'ble Minister
whether he is aware that in the year
1875 when there was a meeting with
the Chief Ministers, an assurance was
given that 50 per cent of the loss
would be met by the Central Gov-
ernment? If so, now what is the in-
tention of the Government? As al-
ready stfited the Madhya Pradesh
Government has already abolished
the octroi for the last two years. Now,
if any new steps are to be taken
wherefrom and from what date the
compensation will be paid? ‘Whether
it will be retrospective?

SHRI H. M. PATEL: There is no
question of retrospective payment.
But apart from that, the Madhya Pra-
desh Government seems to have act-
ed in haste. This is a matter in which
all the State Governments should
have to act simultaneously. So that
effective measures can be taken to
compensate them as well as discover
alternative measures of raising taxes.

SHRI BEDABRATA BARUA: This
matter of abolition of octroi has
been hanging fire for the last so
many yoars. I am surprised that the
Minister has taken umbrage at the
Madhya Pradesh Government's abo-
lishing ctrol duties. § think the
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Central Government itself wanted
thesState Govesnmants:to abolish this
octroi duty. I am surprised that some
State Governments have refused to
accommodate this and had asked for
full compensation. I do not think
that the full compensation should be
allowed. My own State, Assam  for
example had never imposed the octroi
duties. For that, they should not be
penalised. I would like to know what
is the policy of the Governmant. If
they want to give certain compensa-
tion they should decide that amount
and say that the Centre would pay
the amount and ask the State Gov-
ernments to fall in line. Why should
they allow the continuance of a
duty which is so harassing to the
public, which is unconstitutional,
which is undemocratic and which is
also very troublesome if it is imposed
on some State Governments selec-
tively?

SHRr H. M. PATEL: I think I
have alrcady made clear what the
policy of this Government is. It is
that piece-meal approach to this
problem would not be desirable and
if one State goes ahead of the others
it does not make it easy for the
Central Government to find a way of
meeting the whole situation. If I
were to agree now, take for instance,
Madhya Pradesh, for the sake of
argument, if it is 50 per cent, though
they acted hastily, why should they
have come on the scene and without
consulting anybody? But if that was
so, and the other State Governments
thereafter say “we won't agree unless
you give us 80 per cent unless you
given this. . .,” it takes away such
flexible approach as might otherwise
be available to the Central Govern-
ment to get the best possible arran-
gement from everybody's point of

i3
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Government that they are compen-
sating, would it be all right for them
to do so. It is not proper. I do not
know whether in the previous Gov-
ernment the Minister had suggested
to the State Government to go ahead
with it individually and not jointly.

Increase in Air Fare between Bombay
and Ratnagiri

*184. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether the Golden Sun Avia-
tion Company has increased the fare
from Rs. 150 to 175 for Bombay-Rat-
nagiri flight;

(b) reasons for this increase and
whether Government have permitted
this increase;

(¢) what is the air distance bet-
ween Bombay-Ratnagiri and what is
the fare charged usually for the flight
to cover this distance; and

(d) conditions under which per-
mission was granted to Golden Sun
Aviation Company to operate these
flights?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHQTTAM KAUSHIK): (a) Yes, Sir.
With effect from 10th November, 1878,

(b) The Company has indicated that
because of increase in price of oil
from Rs. 7.35 per litre to Rs, 13.48
Per litre from Sth October, 1978 it has

become necessary-te imcrease the fare
frem Ry. 385 to Ra.: 175.: Permisgion
of the Government is not necessary in
such cases in terms of the non-sche-
duled permit under which they ope-
rate air services between points not
served by Indian Airlines.

(c) Air distance between Bombay
and Ratnagirl is 130 Nautical Miles,
and the fare charged for this distance
depends on the type of aircraft and
the operating costs of the operation,
which can vary from operator to ope-
rator. However, Indian Airlines fare
for the comparable distance would
be about Rs, 94.

(d) Keeping in view the persistent
public demand permission to operate
non-scheduled flights has been grant-
ed to Golden Sun Aviation in accord-
ance with sub-rule (3) of rule 134 of
the Aircraft Rules, 1937.

SHRI BAPUSAHEB PARULEKAR:
The air distance between Bombay
and Ratnagiri is 130 Nautical Miles.
The Indian Airlines fare for the com=
parable distance is about Rs. 94. The
Company when started operating its
flight in last November was charging
Rs. 155 and now it has been increased
by Rs. 2, that is to say, the fare is
about Rs. 81 more than the fare char-
ged by the Indian Airlines. The ans-
wer further mentions that in terms of
non-scheduled permit, the permit is
not necessary. I would, therefore, like

. to know from the hon. Minister what

are the terms under which this non.
scheduled permit is granteq to the
Company; (b) whether Government
would not interfere even if the fare
is increased to any extent by the Com-
pany; and (¢} whether the reasons
suggested, namely, price hike is com~
mensurate with the increase in the
fare, It

SHRI PURUSHOTTAM KAUSHIK:
So far as conditions for non-scheduled
permit granted by the DGCA are con-
cerned, these are lengthy ones. I will
just quote only the relevant portion.
“These passenger fare and freight rateg
proposed by the operator as published
or advertised or otherwise announced
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for public isformation shall be ed-
hered to and shall not be changed
more than once-in three months.” This
is for mon-scheduled operator of the
permpit. There are rules nos. 7 and 8
of the permit, “The operator shall
submit to the Director-General of
Civil Aviation a schedule of passenger
fare and freight rates as well as &
charter of rates both for passenger and
freight in respect of different types of
airerafts endorsed on this permit with-
in 7 days of the grant of the permit
or renewal thereof. Any change in
these rates shall be intimated to the
Director-General of Civil Aviation 30
days in advance."” These are the
two conditions. When these rates are
proposed by the non-scheduled opera-
tor when permit is granted to them
within 7 days, they have to send these
fares to the Director-General of Civil
Aviation. The answer is there. The
cost varies from aircraft to aircraft
and also from operator to operator.
This increased fare is there. There
were about 13 non-scheduled operators.
Some of them started operating but
because of the high cost, they stopped
one time or the other. This is the
only company which is operated by
some unemployed commercial pilots
and they are operating it. If the Gov-
ernment interferes and alsp imposes
conditions that the fare should be
approved by the Government, then I
don't think that they will come for-
ward for operation. Anyway, the
Government can look into the matter
and see that these fares just cover
their cost of operation and also give
them some margin.

SHRI BAPUSAHEB PARULEKAR:
May I know from the hon. Minister,
is the Government aware that the
flights of the Company are most irre-
gular? The flights are cancelled at the
eleventh hour and no intimation of the
cancellation is given to the other air
ports,. If so, does the Government in-
tend to take any action? Is it also
covered by the term of the permit?

SHRI PURUSHOTTAM KAUSHIK:
Thisisonly a non-scheduled operation,
Whenever they get passengers, they
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operate, otherwise not.:It"is not a Te-
gular fight. L
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®xport of Rice

*186. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of COM-
MERCE, CIVIL SUPFLIES AND CO-
OPERATION be pleased to state:

(a) whcther we are exporting rice
from our country;

(b} if so, to which countries; and
(c) the varieties of rice exported?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes,
Sir.

(b) The major importing countries
are United Arab Emirates, Kuwait,
Qatar, Bahrain, Oman, Saudi Arabia,
dIndanesia. Malaysia and United King-

om.

(e) Export of Basmati Rice is al-
lowed on O0.G.L. As a specisl case,
export of IR-8 variety of rice was
made to Indonesia. It is proposed to
export long slender varieties like IR~
8 and Jaya also. We have recently con-
tracted to export 24,000 tonnes to
Mountjus-TR-8 variety.
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- SHRI P. RAJAGOPAL NAIDU; I
want to know" the quantity experted,
Is‘the Goverrmment expioring the pows
sibility to export rice to other coun-
tries also?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND. COOPE-
RATION (SHRI MOHAN DHARIA):
Government has taken a decigion to
export about 5 lakh tonnes of rice to
other countries and some contracts are,
I may say, at the final stage. Recently,
we have contratceg to export about
24,000 tonnes of rice to Mauritius and
similar discussions are now taking
place with some other countries also.

SHRI P. RAJAGOPAL NAIDU: Did
Government want to export rice from
Andhra Pradesh. It so, what are the
varieties and quantities that ihey want-
ed to export?

SHRI MOHAN DHARIA: While dis-
cussing with the representatives of
these various importing countries,
several samples have been shown in-
cluding the rice produced in Andhra
also. The rice that was exported to
Indoncsia  was by and large from
Andhra and Tamilnadu. While ex-
porting rice we are trying our best
so that various varieties along with
basmati arc also accepted by the coun.
trics and we are trying to persuade
them in this regard.

SHRI P. RAJAGOPAL NAIDU: I
wanted to know the varieties. I want-
td to know whether the Government
is accepting Masuri, Bhavani. and
Bangarutheegalu.

SHRI MOHAN DHARIA: Masuri,
Bhavani and all those varieties are
now being displayed. STC and FCI
are making the joint operation and all
these varieties are being displayed.
Not only that. Even the samples are
being given to their representatives so
that they ghould cock them and should
find out whether they are according
to their taste or not.
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MR. DEPUTY SPEAKER: Mr. Bagri,
please take your seat.
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MR, DEPUTY SPEAKER: Mr. Bagri.
you must also be conscious of the res-
ponsibililies of a Member. You should
not unnecessarily shout. If you have
something to ask, you can get up, but
don't disturb like this
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M. DEPUTY SPEAKER: Please take
your seat. *
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MR. DEPUTY-SPEAKER: Mr. Bagri,
you  are only wasting the Question
Hour time so that other Members are
affected by this. ,
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DR. VASANT KUMAR PANDIT: I
would like to know whether the Ex-
port Promotion Corporation of Madhya
Pradesh has sought the permijssion of
the Central Government to export
coarse rice and whether such Export
Promotion Corporations in other States
would also be given permission in pre-
ference to private parties and coopera-
tive Societies.

SHRI MOHAN DHARIA: As I have
made it very clear, basmati rice is
being allowed to be exported on OGL,
'but so far as other varieties including
icoarse rice are concerned, they will be
.allowed to be exported through the
canalisation agencies, mainly STC and
FCI. So far as the rice export from
Madhya Pradesh is concerned, I kuow
that the cooperative societies in Madhya
Pradesh have lot of stocks of rice
which they have purchased last year.
I have taken up the matter with the
Minister of Agriculture and we are
trying to find out whether that variety
is acceptable to foreign countries and
whether it could be exported. Sir, I
would like to assure this House that
‘these are two different operations, but
here cultivators and producers must
get due price for their production and
to that extent the Government is very
clear. Recently the Finance Minister
and other Ministers had discussions
with some Chief Ministers and the
Finance Minister had discussions with
.other Ministers also, and Government
would like to give all possible protec-
‘tion to the producers and if we don’t
take that care, this country will not
be in a position to have that sustained
production.
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" THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (d). A
statement is laid on the Table of the
House.
J Statement

(a) No Dearness Allowance is at
present paid to officers drawing a pay
of Rs. 2,400 and above. The Study
Group on Wages, Income and Prices
(Bhoothalingam Committee) has sug-
gested that the DA, formula as re-
commended by the Group, should be
applicable to all including senior
officers. Government are yet to take a
glecision on this recommendation.

~_(b) If officers drawing a pay of
Rs. 2,400 and above are also paid D.A. at
Rs. 363 per month which is the rate at
resent applicable to officers drawing
a basic pay of Rs. 900 the additicnal
cost will be about Rs. 8.5 lakhs per
annum per instalment or Rs. 1.16
crores per annum for the paymenti of
all the 15 instalments which have so
far been paid to all the other cate-
gories.

(¢) & (d). Do not arise in view of
..the reply to part (a) above.
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FAar qEf F d9W-g" # #9194 "wEE
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SHRI H. M. PATEL: As I have said,
this question is still under considera-
tion of the Government. Undoubtedly
the Bhoothalingam Committee made
certain recommendations regarding
Dearness Allowance and that is under
consideration. At present those who
are drawing above Rs. 2400 are not
entitled to D.A. The question of giving
them DA was one of the recommenda-
tions of the Bhoothalingam Commitiee
and that is under examination. In
reply to part (b) of the question, it
has been pointed out that if officers
drawing a pay of Rs, 2400 and above
are also paid DA at Rs. 363 per month
which is the rate at present applicable
to officers drawing a basic pay of
Rs. 900 the additional cost will be about
Rs. 8.5 lakhs per annum per insta}
ment and Rs. 1.16 crores per annum
for the payment of all the fifteen instal-
ments which have so far been vaid to
all the other categories. I have indi-
cated the cost that would be involved.
But we have not yet taken a decision
in this regard.

WRITTEN ANSWERS TO
QUESTIONS

Functioning of Regional Rural Banks

*#185. SHRI SACHINDRA LAL
SINGHA: Will the Minister of
FINANCE be pleased to state:

(a) whether the Ministry have ap-
pointed any Committee to look into
the functioning of the Regional Rural
Banks;

(by if so, the details of the Com-
mittee and the functioning of the
Committee up-to-date;

(¢) whether the Committee submit.
ted its reports; and

(d) if so, the details thereof and
the action taken up-to-date?
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (J). A
Committee was set up by the Reserve
Bank of India under the Chairman-
ship of Prof. M. L. Dantwala in June,
1977 to (i) evaluate the performance
of the Regional Rural Banks; (ii) to
indicate their precise role in the rural
credit structure; and (iii) to make re-
commendations with regard to the
scope, methods and procedureg of their
functioning. The other members of
the Committee were Dr. K. Kanungo,
Shri K. Gopal Rao and Dr. V. A. Pal
Panandikar, Dr. H. B. Shivamaggi,
Advisor, Economic Department,
Reserve Bank, served as the Secretary
of the Committee.

The Committee submitted its report
to the Reserve Bank in February, 1978.
The assessment of the overall perfor-
mance of Regional Rural Banks as
made by the Committee has revealed
that within a short span of time, the
Regional Rural Banks have demons-
trated their capability to serve the
purpose for which they were establish-
ed. According to the Committee, the
superiority of RRBs as an agency of
rural credit over the rural branches of
commercial banks, derived from their
relatively lower cost of operation,
simplicity and low profile, local parti-
cipation in management, feel and
familiarity of the local staff and close
-association of the district level agri-
«cultural and rural development agencies
and personnel. Keeping these factors
in view,the Committee has suggested
that the Government and the Reserve
Bank should take steps to initial the pro-
cess of making the RRBs an integral part
of the rural credit structure. The
Committee also emphasised that the
programme for the establishment of
‘RRBs need to be accelerated the most
important relevant criterion for their
extension being the state of conpera-
tive credit structure at the district
level.

The other recommendations of the
‘Committee cover the organisation and
functioning of these banks. The Ccm-
mittee has recommended that the
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Central Government should withdraw
from the operational aspects of the
functioning of RRBs, including the
shareholding and nomination of its
representatives on the Boards of
Directors of these banks and that the
control over the operational aspects
of these banks may be vested in the
Reserve Bank, It also favours local
participation in the share capital of
RRBs. An enlargement in the functions
of RRBs by allowing these banks to
finance large borrowers to a limited ex-
tent and extending all types of banking
services has also been suggested.

The Reserve Bank in consultztion
with Government, have decided fto
accept several of the recommendations
of the Dantwala Committee. In parti-
cular, it has been decided to establish
new Regional Rural Banks and to en-
courage an expansion of the branches
of the existing Regional Rural Banks
wherever the need exists. Priority
will be given to districts which have
weak comercial and cooperative bank
ing structures. In formulating it
branch licensing policy for the nex
three years, the RBI has taken into
account the recommendations of the
Dantwala Committee alongwith th
recommendations of the James Raj
Committee and the Kamath Warking
Group. The policy announced by the
RBI stipulates that in the districts
where the RRBs have been estabiished
or will be established hereafter, they
will be accorded priority in set!mg up
new branches.

As suggested by the Dantwala Col
mittee, the operations of the Reg
Rural Banks and the policy in"
to them will be guided by the Re
Bank. As a first step towards this
new Steering Committee headed by
Deputy Governor of the Reserve Bank
has been set up. The Steering
mittee will consider the wvariou
commendations of the Danl
Committee regarding changes_‘ n fl
pattern of capital structure
RRBs, composition of their
appointment of Chairmen lnﬂ
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*190. SHRIMATI PmA?HI
KRISHNAN:

SHRI BIRENDRA PBASAD:

Will the Minister of COMMERCE,
CIVIL. SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether Government have 8
proposal under consideration tp take
over and control - all tea auction
centres in India; and

(b) if so, the detalls thereof and
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI1 ARIF BEG): (a) No, Sir.

(b) Dioes not arise.

Export of Hand-knitted Woollen
Carpets
*191. SHRI AMARSINH V. RATHA-
WA: Will the Minister of COM-

MERCE, CIVIL SUPPLIES AND
COOPERATION be pleasej to state:

(a) whether it is a fact that India
is now one of the top exporters of
hand-knitted woollen carpets:

(b) the number and names of big
industries which are dealing with
woollen carpets;

(¢) whether any harm has been
done to the hand-knitting industry
due to these big woollen carpet indus-
tries; and

(d) if so, what are the Govern-
ment's plans for - helping this band-
knitting industry and encouraging
them for development?

‘THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPFLIEE AND COOPERA-
TION (SHRI AKIF BEQ): (a) Indid 1s
one of the top exporters of hand
b:o‘ttod carpetl.

(b) ‘.'I:'wu uulu. namely, M/s !h-lt
Carpets Ltd., Faridabad and M/s.

- Writien Answery f

Modi Carpets LA, Kuathward' {fae
Bareilly) ‘are engaged-in the'-produc-
tion of machine madé carpéti at
present.

(e) and (d)..In-the international
market, the demands for machine.
mtde and -pand-knotted carpets arve,
by and large, non.competitive. How-
ever, to ensure adequate availability
of indigenous raw wool to'the hand-
knotted industry, the textile ' policy
presented to Parllament on Tth August,
1978 stipulates that further ‘licensing
of machine-made carpet industry will
not be permitted except in the export
zones. Other measures to encourage

and help hand-knotted industry
include:
(i) massive training -programme

launched to increase the weaving
force to enlarge production base for
exportis;

(ii) stepping up the standards of
production through improving the
quality with regard to the texture,
design and colour;

(iii) Provision of easier credit
facilities for manufacture of hand-
knotted carpets and other similar
activities in the handicraft sector.

(iv) Grant of cash compensalory
support on exports, import replecish-
ment and duty drawback at zppro-
priate rates.

(v) Special measures and pro-
gramme -undertaken by All India
Handicrafts Board and the - HHEC
for encouraging the developmemt of
the production base of hand-kuited
carpet industry and also their
exports.

*192. SHRI RAGAVALU- MOMAMA-
RANGAM: Will the Minister of FIN-
ANCE be pleased to state:

m thmﬂnil mmr
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(b) the number of such persons
who are still under detention and the
reasons therefor; and

(c) the number of people who ab-
sconded before the projected deten-
tion?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) It is pre-
sumed that the guestion relates to de-
tentions made under the Conservation
of Foreign Exchange and Prevention
of Smuggiing Activities Act, 1974.
2043 persons detained under the said
Act were released on revocation of
internal emergency on  21st March,
1977,

fivy Only one person detained by the
Stute Government of Gujaral before
the revocation of emergency still con-
tinues 1o be in detention as he has not
vl vompleted the period of detention
preseribed under Section 10 of  the
Conservalion ol Foreign Exchange and
Prevention of  Smuggling  Activities
Act, 1974

The total number of persons in de-
tention as on 18-11-1978 under tne pro-
vigions of the said Acl is 14,

tey As on 18 11 1078, there were 120
persons who hikl been ordered to be
detained bul had not been  actually
detained.  Of these, 98 persons were
vrdered 1o he detained before revoii-
Hon of emergency on 21-3-1977,

Premium Rates of LI.C.

*193. DR. MURL] MANOIHIAR
JOSHI:

SHRI A. BALA PAJANOR:

Will the Minister of FINANCE be
rleased to state:

(a) whether it is a fact that the
premium rates of the Life Insurance
Corporation are based on the mor-
lality rates of 25 years ago: and
3227 LS9

{b) whether there ig any proposal
to revise the premium rates based on
the latest mortality figures?

THE MINISTER OF FINANCE
({SHRI H. M. PATEL): (a) Yes. Sir.
The premium rates of the LIC are
hased on the Oriental (1825—35) Mo.-
tality Table, modified to take imto ac-
coun{ the trends in mortality up to
1953-54.

(h) No, Sir.

Representation gubmitted by Field
Workerg of LI.C,

®1%4. SFRI DALPAT SINGI! PAR-
ASTE: Will the Minister of FINANCE
he pleased to stale:

(a) whether the fleld workers of
the LIC. have submitted any repre-
sentavion to the Government regard-
ing reducing the insurance premium
;nd increasing profits to policy hol-
[543

fb) the other demands made in the
siid memorandum;

(¢) when the existing premiums
were fixed and what was the basis of
fixing premium al that time; and

(d) whether therc hag been some
change in those conditions; and

(e} whether in view of the changed
conditions, it is proposed to review
the whole insurance premium struc-
ture and if go, when?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
The National Federation of Insurance
Field Workers of India has been agita.
ting ageainst the work norms introduc-
ed by the LIC in 1976, demanding.
inter alia, restoration of grant of auto-
matic increments, complete employ-
ment security ang protection of
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emoluments irrespective of perfor-
mance. In pursuance of the assurance
given in the Lok Sabha on 22nd March,
1978, several rounds of discussions
were held with the representatives of
the Federation to negotiate a scheme
of work norms which should be fair
to the Corporation and the policy-
holders and should not at the same
time be unfair to Development
Officers.

With a view to arriving at an agreed
scheme of work norms, the LIC has
offered a new scheme which mukes a
significant departure from the scheme
of 1976, inter alin, in the matter of cost
norms, disincentives, provisions for
termination of service and system of
appeals against disincentives and
termination of service. Though the
new scheme takes due care of the
demands and aspirations of the De-
velopment Officers in the mattec of
security of service, protection of
emoluments and relirement beneflls
and normal grade increments, the
Federation has not accepted the
scheme and insists that the cost norm
should be 35 per cent ,with A maxi-
mum premium income requirement of
Rs. 70,000. This demand is untenable.
inter alia, on the ground that it
envisages a cost which is clearly un-
economic and contrary to the i=~‘erestis
of the Corporation and the policy-
holders.  Further, while the new
scheme provides for absorption of
Development Officers not found fit for
continuing in the field on the adminis-
trative side, subject to their suila-
bility for the alternative posts, the
Federation had demanded that every
such Development Officer shouli auto-
matically be absorbed on the adminis-
trative side. This demand also cannot
be accepted as it is clearly not possi-
ble to assure automatic absorption
irrespective of the suitability of the
concerned Development Officer for the
alternative job on the administrative
side.

2. After the failure of the negotis-
tiong relating 1o work norms for
Development Officers, the Federation
has initiated an agitational programme
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which involves boycott of seversl
integral functions of Develooment
Officers like recruitment of agents,
joint calls with officials, reports on
proponents, etc. This programme is
calculated to bring about a wvirtual
stoppage of new business of the Cur-
poration. As a part of the programmne,
the Federation has started a publicity
campaign against the L.I.C. in respect
of premium rates and bonus to policy-
holders.

(c) to (e). When life insurance was
nationalised in 1956, it was decided to
adopt for furture new business the
premium rates of the Oriental Govern.
ment Security Life Assurance Com.
pany Ltd. with a reduction of one
rupce per thousand sum assured for 5
per cent of the premium, whichever
was lower. Since then there has been
no change in the premium rates under
the with-profit plans, since equity to
the with-profit policyholders can he
ensured through the mechanism of
bonus distribution. The premium
rates under a number of without
profit plans have, however, been re-
duced further. For instance, in the
case of without-profit endowment
assurances the further reduclion per
rupees thousand sum assured is as
under:—

Term Amount

Up to and including 10 years Rs 3.00

11 to 15 years Rs.. 2.50
16 1o 30 years Rs. 2.00
31 years and over Rs. 1.50

The factors which go into the con-
struction of premium rates are mor-
tality, interest and exp and the
current experience of the L.IC. in
regard to these ig different fgrom the
acturial assumptions undertaking its
premium rates. However, the im-
provement in the mortality and
interest experience has been neutrs-
lized by the deterforation in the ex-
penses experience, with the result thal.
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on the whote, the premium rates con-
linue to be realistic.

It 1s the tradition in lndia and
abroad not to make frequent chauges
in the premium rates under with-
profit plans. In the L.I.C's case, the
yuestion of reviewing the with-profit
rates can be taken up only alter the
expenses of management stabilise at a
reasonable level and there 1s u signi-
ficant improvement in profilability.
Meanwhile, the benefit of improve.
ment in experience would be passed
on to with-profit policyholders through
the mechaniam of bonus distsibutiun,
It may be mentioned that on the basis
of the actuarial waluation as at
41-3-1877, the L.I.C. was able to 1aise
the bonus to Rs. 20 per thousand sum
assured per annum under endowment
assurances and Rs. 25 per thcusand
sum assured per annum under whole-
life assurances from the previous
levels of Rs. 17.60 and Rs. 2200 res-
pectively.
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Decling n mumber of Endividaal
Polities and Amount of Business
Secured by EIC. )

*145. SHRI SHAMBHU NATH
CHATURVEDI; Will the Minister of
FINANCE be pleased to state:

(a) whether there has been a mar-
ked decline both in the number of
individual policies and the amount of
business secured by the Life Insurance
Corporation and at the same time gan
increase in managerial expenses, ex-
pense ratio and lapsing of policies;

(b) whether a statement giving the
information under these heads for the
last three ycars will be laid on  the
Table; and

(¢) what Government propose to do
1o increase efficiency and reduce costs?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) and (b).
The desired information is as under; —

(Rupwes in crores)

1975:76 197677 197778

Vew busingss in India
Limber of individual policies. :

Sum Assured .

'rp'mn qf M.um N N . .

‘vrrall expense ratio . . .

‘e wal éxpense ratio . . . . -

“sreentage of lapses to mean 1ife insurance business, .

20° 09 20° 53 18" 54

lakhs, lakhs, Jakhs,

- . Rs, 2104 Rs. 2005 Rs, 2005
. . Rs, 174" 47 Rs, 170 51 Rs. 174" 56
. 2966% 26:10% 25°73%

18 14%  14092%  15°65%

.. 5°4% 5°3% 5 4%

During 1077.78 there was a decline
n the new business under individual
'surances as compered with the new
lusiness written during the earlier
Wo Yyears. As regards the increase
n the expenses of management during
977.78 compared with the expenses
luring 1976-77, it may be mentioned
hat during 1977-78 the L.LC. paid two
'ears’ bonus to the employees and that

if. as in the normal course, only one
vear's bonus had been debited in the
accounts, the overall expense ratio and
the renewal expense ratip for the year
would have been only 24.61 per cent
and 14.24 per cent respectively. It
would be observed from the figures
given above that there has been no
significant change in the laps expe-
rience of the LIC.
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(¢) For better and more economic
servicing, the L.IC, lg carrying out a
programme for decentralisation of es-
sential policy holders' servicing func-
tions and for improvement in the
quality of the agency force. In order
to bring down the expense ratio, the
LIC is considering wvarious steps for
increasing the premium income and
for reducing the expenses of manage-
ment through budgetary control mea-
sures, The steps already taken by it
include elimination of over-time and
& virtual ban on fresh recruitment.

Developing Deogarh as Tourist
Centre

*197. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
ed to state:

(a) whether Government have
assessed if Deogarh (near Lalitpur,
U.P.) can be made a tourist Centre;

(b) is it within the knowledge of
the Government that Deogarh is one
of the finest places where rare and
most beautifu] idols and finest seulp-
tural beauty of 5th anq 6th century
can be seen;

(c) hag he visiteq Deogarh; and

(d) if not, when does he propose to
visit it to have first hand information
about it?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) : (a)
No, Sir.

(b) Yes, Sir.
(e) No, Sir.

(d) An invitation to visit Deogarh
has been received and a visit will be
scheduled as soon as it is feasible.
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Proposal to make changes in
COFEPOSA

*199. SHR1 M. RAM GOPAL RE-
DDY: Will the Minister of FINANCE
be pleased to state: .

(a) whether Government propose to
make changes in the Conservation of
Foreign. Exchange and Prevention ol
Smuggling Activities Aet, 1974; and

(b) if o, the details in this regard?

THE . MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b)-
It is proposed to make certain changes
in’the Conservation of Forelgn Ex-
chatge and Prevention' of _Smug‘gllne
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Activities Act, 1874, consequential to
the amendment of Article 22 of the
Constitution of India as envisaged in
the Constitution (Forty-Fifth)
Amendment Bill, 1878. These changes
in the Conservation of Forelgn Ex:
change and Prevention of correspond
Activities Act, 1974, will correspond
to the amendments to Article 22 of
the Constitution by the Constitution
Amendment Bill after it is passed by
Parliament.

New Airport Bullding at Trivandrum

*200. SHRI .VAYALAR RAVI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government are aware
that present building of Trivandrum
Airport ig quite insufficient to meet
the demand; and

(b) it so, have the Government
finalised the proposa] to construct a
new Airport Building at Trivandrum
with al] facilities to meet the increas-
ing demand?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir.

(h) Expmnsion of the domestic
areas in the existing building is
txpected to be completed by the
middle of 1970. A new internation-
al block is proposed to be construc-
led to cater to be completed by the
:n estimated cost of over Rupees one
rore,

Official Teams sent to Forelgn Coun-
tries {0 Evalumte Property of Former
Baulers

*201. SHRI M, V. CHANDRA SHE-
KHARA MURTHY: Wil] the Minister
of FINANCE be pleased to state:

(2) whether it is a fact that official
ieams of the Ministry were sent to
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foreign countries to inspect bank lock-
ers and evaluate property belonging
to the former rulers;

(b) if s0, the details of the investi-
gation reports;

(c) the total value of property and
cash evaluated;

(d) whether Government have taken
over the property of these ex-rulers;
and

(e) if so, the total value thereof?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) to (e).
It is a fact that the Commissioner
of Income Tax (Central) Delhi and
the Director of Enforcement were
sent to Rome and London in the last
week of August, 1878. They were
required to inspect the contents of
a locker in a bank at Reme and also
a property known as the “King
Beeches” in England, owned by the
erstwhile ruling family of Jaipur,

The folowing were found in the
bank locker at Rome:

(1) Lire 1,50,000
(2) US. 201
3) £ 900

The currency was handed over to
the Embassy of India at Rome for
deposit in their account, till further
orders were issued by the Govern-
ment.

As regards the property at London
which is stated to have been pur-
chased for £30,000 in 1859, the two
officers inspected it and also had
useful discussiong with the local in
lind revenue authorities in the same
connection. They have reported
that its value can be reasonably
taken at £1,50,000 as on 31-3-1978.
There is no proposal for Govern-
ment's taking over this property,

Appropriate action on the basls of
the report of the team is in prro-
gress in the Income-tax Department
and the Directorate of Enforcement.
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West Godavarl Cooperative Sugar Ltd.

1784. SHRI K. SURYANARA-
YANA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to
state:

(a) whether it is a fact that the
West Godavari Cooperative Sugar
Ltd. Surappagadem, Andhrs Pradesh,
had sustaineq several lakhs of rupees
of losses due to Governments duel
policies in fixing the levy sugar
prices in the last five years upto
August 15, 1978, and also lowest price
in Andhra Pradesh;

(b) if so the actual losses incurred
so far for the last four seasons; and

(c) whether it is alsg a fact that
said Cooperative Mi]] has passed a
resolution in their last general body
meeting in 1978 to liquidate the
society and constitute it as a joint
stock company if the concessions. are
alloweq to the sugar factories who
have spent more than four crores; if
so, what is the reaction of the State
and Central Governments?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG).
(a) The West Godavari Coopera-
live Sugar Ltd, Surappagadem,
Andhra Pradesh had sustained
heavy losses since its inception on
account of various factors including
fixation of levy sugar price down-
ward,

(b) As per the tentative accounts
furnished by the Sugar Factory,
the losses suffered up to 1977-78 are
a8 under:—

1874-75 Rs. 47,03,543/-
1975-76 Rs. 61,45,008/-
1978-77 Rs. 83,46,671/-
1977-78 Rs. 80,31,576/-

(c) The General Body Meeting of
the Sugar Factory did pass a resolu-
tion to lquidate the society wmd
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constitute it as a joint stock com-
pany unless some concessions were
provided. Since the Cooperative
Sugar Factory is under the adminis- .
trative and supervisory control of
the Government of Andhra Pradesh,
the decision on the said resglution
has to be taken by that Stats Go-
vernment. At the instance of this
Ministry, the National Cooperative
Development Corporation has un-
dertaken a study of the working of
the factory. The recommendations
of its study team  are, however,
awaited.

Black Marketing and Illegal Pro@icer-
ing by Power Tools and Applisnce
Company Limited, Caleutta

1785. SHRI DINEN BHATTA-
CHARYA: Will the Minister of
COMMERCE, O§VIL SUPPLIES
AND COOFERATION he pleased to
state:

(ay whether atlention of Govern-
ment has been drawn to the black
marketing and illega] profiteering be-
ing made by the Power Tools and
Appliance Company Limited, Calcutta,
a public Limited Company working as
distributors of USSR make machine
tools; and

(b) it so, whether Government have
conducted any CBI enquiry intg the
allegations?

THE MINISTER OF STATE 1IN
THE  MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (S8HR; ARIF BEG):
fa) Yes, Sir. Government have re-
ceived some complaints against the
Company.

(b} No, Sir.
Artifisial Rain
1786. SHRI SUBHASH CHAN-

DRA BOSE ALLURI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have
undertaken any experiments in arti-
ficial rain making;
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(b) if so, what are the details in
this regard; and

(c) if the answer to Part (a) above
be in the negative, what are the rea-
sons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) (a)
Yes, Sir.

(d) The Indian Institute of Tropi-
cal Meteorology, Pune, has conducted
artificial rain making experiments by
seeding clouds from aircraft with a
finely powdered mixture of common
salt and soap-stone in the Pune area
of Maharashtra in the south-west
monsoon seasons of 1973, 1874 and
1976. The Institute with the help of
the India Meteorological Department
conducted artificial rain making ex-
periments operations at the request of
the Uttar Pradesh Government in the
Rihand Dam area in 1973 and 1974.

The results of the cxperiments con-
ducted in the Pune area have not
been found to be statistically signi-
ficant. The experiments have to be
caried out in a number of seasons
before any conclusions can be reach-
ed.

There was no suitable infrastruc-
ture for varifying the results of the
experiments in the Rihand Dam area.

(c) Does not arise.

Gradation of Cities

1787. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of FNANCE
be pleased to state:

(a) the minimum population re-
quirement for gradation of cities into
different categories;

(b) whether the minimum popula-
tion requirement for a B class city
is 4 Jakhs population; and

(¢) if so, whether taking into consi-
deration the present population of the
city of Gwalior which was more than
3,90,000 iy the 1971 census, Govern-
ment wil] consider upgradation of the
Gwalior City into ‘B’ category and
if not, the reasong thereof?

THE MINISTER OF FINANCE
SHRI H. M, PATEL): (a) and (b).
The population as per 1871 Census
required for gradation of cities into
different categories is as follows:—

Class of cities

A—Class
B—1 Class

B—2 Class

C-—Class

Population as per 1971 Census

Over 16 lakhs

Above 8 lakhs but not exceeding 16
T.akhs

Above 4 lakhs but nol exceeding 8
lakhs.

50,000 and above hut not exceeding 4
lakhs.

(¢) Cities are classified for the pay-
ment of House Rent Allowance and
Compensatory (City) Allowance to
the Centra) Government employees
according to their population as re-
vealed in the 1971 Census. For
clansification for the grant of House
Rent Allowance, only the population

with in the municipal limitg of the city
including that of the suburaban muni-
cipalities, notifled areas or canton-
ments as are contiguous to it is taken
into account. For classification for
the grant of compensatory (city)
allowance, the population of the
Urban Agglomeration, wherever it
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exists as per 1971 census, is the cri-
terion; otherwise, the population of
the municipal area forms the basis.
Gwalior City has a population of
3,84,772 in its municipal area, and
4,068,140 in the Urban Agglomeration.
Therefore, it has been classified as
‘C' for purpose of House Rent Allow-
ance and B-2 for purpose of compen-
satory (City) Allowance. No deci-
sion has been taken on the revision of
classification of cities on the basis of
the post-1871 Census growth in popu-
lation.

LD.A. credits for financing projects in
Bombay, Madras and Caloutta

1788. SHRI KUMARI ANATHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
World Bank is consulting India and
other countries of South Asia on
lending for urban development;

(b) if so, whether Government has
approached IDA for credits {0 finance
projects in Bombay, Madras and
Caleutta aimed at improving water
facilities, transportation; and

(¢) what other projects the Union
Government/State Governments pto-
posed tg take, if the credits are made
nvailable by IDA?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No, Sir.
Discussions are, however, held perio-
dically with the World Bank regard-
ing pipeline of projects for financial

. assistance. In these discussions, cer-
tain urban development projects hav
aleg figured, -

(b) and (c). At present, the fol-
lowing projects are receiving assis-
tance from the World Bank Group, in
the field of urban dcvelopment, water
supply, transportation, ete. in Bom-
buy, Madras and Calcutta.
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BOMBAY

(iy Bombay Water
Sewerage Project.

Supply &

(ii) Second Bombay Water Sup-
ply & Sewerage Project

(iii) Bombay Urban Transport
Project.
MADRAS
Madras Urban Development Project,
CALCUTTA
(i) Caleutta Urban Duvelop-
ment Project.
(ii) Calceutta Urban Develop-

ment Project Stage If

The following further projects are
also under consideration. The Cal-
cutta Urban Transport Project s
under discussion with the Bank. The
Madras Metropolitan Water Supply
Scheme is also under consideration
for being posed for Bank Group
assistance. The Bombay Metropoli-
tan Regional Water Supply Project is
currently being appraised by  the
Bank,
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Joimt Ventures by Indo-Uniteg Arad been held for expanding economiv
Emirates cooperation between UAE and India
including setting up of joint ventures
1792. SHRI D. AMAT: Will the in the fleld of fertilizers, drugs and
Minister of COMMERCE, CIVIL pharmaceutical and sponge iron. With

SUFPLIES AND COOPERATION be
pleased to state:

(a) whether it is a fact that Indo-
United Arab Emirates agreement has
been concluded to set up joint ven-
tures; and

(b) if so, what are the main fea-
tfures of the agreement?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) and (b). No agreement for sett-
ing up of joint ventures has been con-
cluded with the TUnited Arab
Emirates. However, discussions have

this end in view, techno-economic
studies have been taken up and arc
in progress.
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Notified shops dealing in Foreign
Goodg

1794. SHRI DURGA CHAND: Wwill
the Minister of FINANCE be pleased
to state:

(a) the value of smuggled goods
confiscated during the last one year;

(b) in what manner these goods are
being disposed of;
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(c) whether it is a fact that there
are notified shops in® Metropolitan
cities which deal in foreign goods:
and

(d) if so, how these shops keep
foreign goods and what is the control
exercised by the Government on these
notified shops?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) According
to reports received by the Govern-
ment. the value of smuggled goods
confiscated during the last one year,
was about Rs. 8.15 crores,

(b) The manner of disposal of
different types of confiscated goods is
indicated in the attached statement.

fc) and (d). In the metropolitan
cities, there are dealers in notified
goods. According to the provisions
contained in Chapter IV-A of the
Custom: Act, 1962, persong owning,
Passessing, controlling or acquiring
notified goods are required to main-
tain at the place of storage of such
roods, a true and complete account of
such goods, the particulars of persons
from whom they are acquired, and
the Particulars of persons to whom
they have been parted with. Also
each transaction in relation to the
sale or transfer of such goods is re-
nuired lo be cvidenced by a voucher.
Checks are exercised by the Customs
Officers to verify compliance of these
requirements.

Statement
Muiner of Disposal of Diflerent Categories af goud:.

Namnz of goods Maunner of Disposal
oo MaMic & R liane Yarn, Suld o weavers cooperatjve/associations and to actual
users,
2, Synthetic textiles,. . . . re-cxported out of India.
4. Liquor, . Djsposed of to the India Tourism Drvelopment Corpera- ~

tion against their import quotas and on the usual terms.
and conditions.

4. Watches, . . . . . to be handed over to the H.M.T,
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El ic goods, . . . Calculators and tape recorders to be offered to Govem-
cerronic ment d.epnrt.men}::for official usc and educational and
rescarch jnstitutins and universities, T. V., scta sold
to hospitals.

Djamonds, . . . . Rough and uncut diamonds sold by auction or tender to
import licence holders against debit of their licences,

Cut and polished diamonds sold for export omly.
7. Perishables, . . . . Perishables such as cigarettes etc. immediately after
their seizure are first offered to R.T.D.C. and Air
Indja. If they do not lift, these arc sold through

retail sale,

#. Gild and Silver. . E . Depmited in the Government Mint.

3. I[1ljan and forrign eurrency, . Deposited with the Reserve Bank of crediting 1e (e
Government,

tn,  Trade goods, . : . . Trade goods like chemicals, induwstrial raw materjals,
mach inery parts, motor vehicle partsete. disposed of by

auction.

11, Conveyances. . . . . Gonveyances ljke vessels and vehicles are sold by public
auction, Vemels and Indian wvehicles suitable for
Government departments are appropriated depart.

mentally.
12, Precious and semi-precious stones  Rough and uncut precjous and semi-precious stones sold
other than diamonds, in the internal market by auctjon or temder to holders

of import licences against debit of their licences. Cut
and polished precious and semi-precious sionea other
than dimonds are sold internally by aucticn or by

tender,

3. Armyand Ammuaition, . . Arms and ammunition of other than - 33 and - 32 boic
revolver/pistols and their ammunition are disposed of
inthefollowing manner:—

(a) Sten guns are offered tothe Ministry of Home
Affairs and those not required by them sold to
the Ministry of Defence,

1) All weapona of prohibited bore and thelr ammuni-

i tion are disposed of to Ordinance Factories {Minis-
tryof Defence).

(€¢) Crude wrapoms of indigenous make are cffrred to
CBI for being exhibited in their muscum.

(d) All other weapons for which licences are isued to
the public are disposed of by publie aucticn,

{c) Revolvers/pistols of -38 and g2 bore and their
ammunition are kept for departmental use,

1} Aatiquities. . . . . Antiquities are handed over to the Archacolugical Sur-
vey of India, free of cost, for disposal by way of gifis
to different museums or institutions or, if nccemary,
by other means,

t5. Mixad iterns in amall Iots in the These itcms are ddsposed of by Custom Houses.
of passengers which are
s i B
an rection
123 of the Customs Act, 1962) .

t6. Goods of Indian origin, .« Goodsof Indlan erigin other than wildlife skins are rold
by auction or retail sale. Wild Life skins s
disposed of, to cational instilutions, muscims,
army etc. at token price,
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Revenue from Export Duty on Tea

1798, SHRI PURNANARAYAN
SINHA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the total amount of collection
as Export Duty on Tea at the ratle
of Rs, 5.00 per kilogram till the date
this rate was in force;

(b) the total amount collected as
Export Duty on Tea at the rate of Rs.
2.00 per kilogram till October 31, 1978:

(¢) whether any part of this addi-
tional revenue collected has been
contributed to the development of {ea
industry welfare of the tea labour
communities or development of inter-
nal marketl or consumption of tea for
nromotion of tea wbroad;

tel) since sale of tea for the foreign
market has reportedly fallen and the
estate finances are being affected,
whether Government propose t{o
abolish the Export Duty on Tea
altogether since the manufacturers of
fea have ussured to maintain flow of
at last 20 per cent of exportable tea
for internal consumption; and

we) if not, what are the constraints
against its abolition?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OERATION (SHRI ARIF BEG): (a)
and (b). Export duty at the rate of
Rs. 5 per kg. on tea was imposed on
9th April, 1977 and this rate was in
force till"6th September, 1978. On
Tth September, 1978 the rate of export
duty was reduced to Rs. 2/- per kg.
The tota] export duty colleclted on
tea is as follows:—

1977-178

(at the rate of Rs. 5/- per kg.)
Rs. 98.43 crores

Apiil 78 to August 78 (at the rate
of Rs. 5 per kg)

Rs. 22.09 crores

September, 1978 (at the rate of Rs.
5/- per kg. till 8th September and
Rs. 2/- per kg. from Tth Septem-
ber onwards)

Rs. 336 crores

October 1978 (at the rate of
Rs. 2/- per kg
Not available yet.

(¢) Reccipts on account of export
duty are credited top the Consolidated
Fund of India wherefrom expenditure
on account of development of tea in-
with effect from Tth September, 1978.
No further reduction in the export
duty is now contemplated.

(d) and (e). After a careful consi-
deration of all aspects, the export
duty was reduced to Rs. 2/- per kg.
‘with effect from 7th September, 1978,
No further reduction in the export duty
is now contemplated.

Monitoring Machinery to keep a watch
over wrong spending by Public Under-
takings

1796. SHR] S. R. DAMANI: Will
the Minister of FINANCE be pleased
1o state:

(a) whether any  monitoring
machinery has been provided in his
Ministry to keep a watch over wrong
spending by the Central Public
Undertakings especially those whose

-ofits hBve declineg sharply during
the current year; and

(d) if so, what are its achieve-

ments?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) and (b).
Presumably, the Hon'ble Member is
referring to wasteful expenditure by
the Public Enterprises. Public En-
terprises have been urged to secure
ceonomies in administrative expendi-
ture in all possible heads e.g. creation
of posts, tours, entertainment expendi-
ture, telephone & telex expenditure
etc. The recommendations on eco-
nomy in entertainment made by the
Committee on Public Undertakings
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have been considered by the Govern-
ment and suitable instructions issued
to Public Enterpriscs.

General wage revisions are also
decided by the enterprises in consul-
tation with Government so that
desirable rationalities are maintainced
and increase in wage costs is kept
within reasonable limits.

The Boards ol Directors of the Pub-
lic Enterprises which include Govern-
ment representatives from Ministry of
Finance and the administrative
Ministry and Government Audit are
required to look into deviations from
these guidelines.

Procurement of Tobacco for Safe-
guard of Farmers

1797. SHRI AHMED M. PATEL:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether there is any proposal
to procure Tobacco for the safeguard
of farmers:

(I if so, the details of the scheme;
and .

(c) the names of the States which
are to benefit by this Scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG). (a)
to (c). As there was substantially
surplus production of virginia tobacco
in Andhra Pradesh and non-virginia
tobacco, especially bidi tobacco, in
Gujarat, Maharashtra and Karnataka
this year, the Government intervened
through the STC and National Agri-
cultural Cooperative Marketing Fe-
deration of India Ltd, to mop up some
of this surplus so that growers are
not left with unduly large unsold
stocks. Therefore, the STC was
asked to buy a quantity of 10,000
tonnes of virginia tobacco in A.P. on
Government account, apart from the
quantity of 5,000 tonnes which STC
was to purchase as 2 part of their

DECEMBER 1, 1878
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normal commercial activity, and the
NAFED was asked to purchase upto
25,000 tonnes of tobacco other than
virginia, especially bidi tabacco, on
Government account from the gro-
wers of Gujarat, Maharashtra and
Karnataka.

Source of Capital investment by M/s.
HIMCO Laborateries, Sonepat

1798. SHRI OM PRAKASH TYAGI:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 10249 on 18th
May, 1978, regarding the source of ca-
pital investment of M/s, Himco Labo-
ratories, Sonepat (Haryana) and
state:

(a) Since when Shri Ved Prakash
(shown at Serial No. 2) has not paid
income-tax;

(b) whether the Income.tax De-
partment is also aware that Shri Ved
Prakash had purchased immovable
property at Sonepat by two sale deeds
namely (sale-deed No. 3413 dated 20th
March, 1973 registered before Sub-
registrar Sonepat and sale-deed No.
12339 dated 7Tth March, 1977 registered
before the Sub-Registrar, Sonepat)
(Haryana) ostensibly for Rs. 22,000
and 30,000 respectively.

(¢) if so, whether any enquiry has
heen made with regard to source from
which the money of the two sale deeds
was paid along with the source for
investing money in the Himco Labo-
ratories; and

(d) if not, the reasons why this
material enquiry hag not been made?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) The in-
formation is being collected and will
be placed on the Table of the House
as soon as the same is available.

(b) Enquiries made from Shri Ved
Prakash have revealed that the im-
movable properties purchased and re-
gistered before Sub.Registrar, Sonepat
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under the Sale Deed No, 3413 dated
20th March, 1973 and Sale Deed No.
12339 dated Tth March, 1977 belong to
bigger HUF styled as M/s. Sant Lal
and Sons, Sonepat and he did not pur-
chase any of these properties in his
individual capacity.

(c) Yes, Bir. Enquiries have been
made regarding the source from which
the money for the purchase of the two
immovable properties was paid by the
bigger HUF M/s. Sant Lal and Sons,
Sonepat. Enquiries have also been
made regarding the source from which
investmerts in M/s. Himco Laborato-
ries were made by Shri Ved Prakash.

(d) In wiew of answer to part (c)
of the qurstion, this question does not
arise,

Conversion of Airperts into Interna-
tional Alrporis

1799. SHRI VIJAY KUMAR N.
PATIL: "Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
ed to state:

(a) whether Government are con-
sidering conversion of airports in the
country irto international airports;

(b) if o, details of the porposals
under con-ideration, proposal-wise;

(c) details finalised so far; and

(d) how soon the final decision
could be expected to be announced ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) to
(d). Suggestions have been received
from time to time from various quar-
ters for conversion of certain domes-
tic airports into international airports
e.y. those at Srinagar, Amritsar,
Ahmedabad, Trivandrum efe. Govern-
ment have not, howewver, found it pos-
sible so far to agree to any such pro-
posal,
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Promotion of Scheduled Castes and

‘Scheduled Tribes Income Tax
officers

101, SHRI BHAGAT RAM: Will
the Minister of FINANCE be pleased
to state:

(a) have many Class II Income Tax
Officers have been promoled to Class 1
on gd hoc basis during the last three
years;

ib» what are the reasons for ad hoc
promotions and not regular promo-
tions;

tr) how many Scheduled Caste and
Scheduled Tribe Income-tax Officers
Class 1I have been promoted in the
nd hoc promotions during the lasi
three years;

(d) if the number is
what are the reasons; and

negligible,

{¢) whether he proposes to make
up the deficiency of Scheduled Caste
and Scheduled Tribe quota and if not
the reason therefor?

THE MINISTER OF FINANCE
(SHRI A. M. PATEL) : (a) During
the calendar years 1976, 1977 and 1976,
154 Income-tax Officers (Group ‘B')
were promoted as Income-tax Officers
(Group ‘A’) Junior Scale on ad hne
basis.

tb) There are large number of
vacancies in the grade of Income-tax
Officer (Group ‘A’). Under the rules
appointments on regular basis by di-
rect recruitment and by promotions to
the grade of Income-tax Officer
(Group ‘A’) Junior Scale are made on
1:1 basis. Since only a limited num-
ber of direct recrults are taken onr
the results of combined competitive
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examination held by the Union Pub-
li= Service Commission every year,
premotions on regular basis can be
made only to th: extent of the in-take
of the direct recruits, It, therefore,
becomes necessary to fill the balance
of the vacancics on an ad hoc basis,
pending regular appointment.

{c) 8

(d) and (e). Tor promotion Irom
Class 1I to Class I on regular basis
the zone is cxtended to five times the
number of vacuwiecies, The reservations
for Scheduled Cast«>/Sschedu ed Tribe
officers are applied at that time and
sush officers p -t ¢ppointed in resular
vacancies even if their turn for ad hoc
appointment on the basis of seniority
has not reached. On the last occasion
when such regular promotions were
made, 18 Scheduled Caste/Scheduled
Tribe officers were appointed out of
a total number or 80 officers promoted
on regular basis. Since a number of
junjor  Scheduled Castes/Scheduled
Tribe officers had already been pro-
moted on regular basis, ouly 8 Sche-
duled Caste/Scheduled Tribe officers
became available for promotlion on
ad hoc basis.

Money pald as compensation (o
Heirs of deceased passengers
of Alr-India Boeing 747 at
Bombay

1802. SHRI R. K. MAALGI:
SHRI SURENDRA BIKRAM:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
1o state:

(a) what is the total amount of
money that has been paid as compen-
sation and t, how many heirs of the
deceased passengers in ill-fated
Boeing-747 which crashced into the ses
off Bandra (Bombay) on January 1,
1978;

(b) whether the enquiry in the said
happening is now complecte and report
submitted to Government;

(c) if mo, what action Government
have taken on the said Report; and

3227 LS—3

(d) if the enquiry is not complete,
when the report is likely to be sub-
mitted to Government?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK) : (a) Upto
23rd November 1978, a sum of R&
251.82 lakhs has been paid as come
F tion in r t of 166 p ngers
and 22 crew members out of 190 pas-
sengers and 23 crew members o
board the aircraft.

(b) Yes, Sir,

(c) The Report of the Court of In=
quiry is under examination.

(d) Does not arise.

Report of Inter-Ministerial Commitioe
on Joint Ventures

1803. SHRI C, K. JAFFER SHA-
RIEF: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether it is a fact that an
Inter-Ministerial Committee on joint
ventures abroad was set up under the
chairmanship of the Additional
Becratary of the Ministry of Com-
merce to finalige the néw policy of
Government; and

(b) if so. whether its reports have
bean submitted to Government and it
s0. the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AMD CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) and (b). The modified guidelines,
a copy of which is laid on the Table
of the Sabha. [Placed in Library. See
No. LT-2049/78| describe the new po-
licy of the Government regarding

establishment of  joint  ventures
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abroad. The Inter-Ministerial Com-
mittee that has been constituted ias to
consider and decide all proposals that
may be, received in this regard,

Dis:ate between Allahabad Bauk and
Lily Biscuit Company Private Limited,
) Calcutta

1804. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of FIN-
ANCE be pleased to state:

‘a) whether disputes between the
Allghabad Bank, Calcutta and Lily
Biscuit Company Private Limited,
Calcutta were settled in June, 1978
and letters were exchanged in between
them;

(b) if so, the details thereof;

(cy whether the Company has
offered substantial margin money for
brinzing back the industry inte its
proper health and full operation:

_(d) whether the wvaluation of the
Properties of the Company have also
ir-reased: and

ey if so, the details thereof and
steps being taken to provide actual
finnnce in the interesy of industry
anj its large numbe, of workmen?

THE MINISTER OF FINANCE
(SHRT H. M. PATEL) : (a) and (b).
The disputes between Allahabad Bank
and Lily Biscuit Company Private
Limited were not settled, in June 1978,
and the Bank advised the company to
submit the audited balance sheets for
Year; 1971 onwards,

(c) and (d). Yes, Sir,

f¢) The company has offered to
provide Rs. 7.5 Jakhs as fresh margin
money towards working capital. The
bssk on its part would consider pro-
viding further finance to the company
provided certain other conditions sti~
Ptiated by it are fulfilled by the com-
pany.

DECEMBER 1, 1978
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Shortage of Rubber

1303. SHRI SURENDRA BIKRAM :
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) why Government have failed to
keep & buffer stk of natural and
synthetic rubber to meet the country's
demands when there was acute short-
age of rubber in the country this year;

{b) how much rubber ha: so far
been imported ginee July this year
and what are the Government's plan
to ensure that rubbey shortapge s not
felt in the countrw in future; und

(cy are Government contemplating
to have a buffer stock of about gne
lakh tonnes of rubber with il to meet
the rubber reed¢ during  slack
season?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) to (c). While assessing the de~
mand and supply of natural rubber
and syvnthetic rubber, maintenance of
requisite stock of rubber in the coun-
try is taken into consideration. In
cay of shortage, the deficit would be
met by imports. Since July 1978,
about 15,000 tonnes of natural rubber
have been imported to meet the short-
age.

" The Rubber Board is implementing
several Development Schemes for in-
creasing  the production of natural
rubber to meot the increasing demand
of the industry.

There is no probpnsza’ to have a *uf-
fer #149% AT 1 1akh tonnes of rnlber.

Revenae from Bidl lenves

1306 SHRT HAR? SHANKAR
MAYTATLE: Will the Minister of Fl-
NANTE be pleased 1o state the
amount of annual revenue that the
Central Government are getting from
the Bidj leaves by way of Sales Tax?
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THE MINISTER OF FINANCE
(SHRTI H, M. PATEL): Tax on sale
or purchasge of goods inside a State
is a State subject of taxation vide
Entry 54 of State List in the
Seventh Schedule to the Consti-
tution, The revenue accruing from
the Centra] sales tax on infer-
State gsale of goods has also been
assigried to the States under Article
269(1) (g) of the Constitution. Among
the Union Territories, tax revenues in
respect of Arunachal Pradesh, Mizo-
ram, Pondicherry and Goa, Daman and
Diu do not form part of the consoli-
dateq fund of India. As far as other
Union Territories are concerned, the
Central Government is not getting any
revenue from Bidi leaves by way of
sales tax.

Proposal to open Tea Auction Centre
in Agartala

1807. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether with a view to facili-
tating the sale of tea produced in Tri-
pura, an auction centre is proposed to
be opened in Agartala; .

(b) if so, whether Government
have approved the proposal; and

(e¢) the steps so far taken in this
regard?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) It is understooq from a Press Re-
port that the Tripura Government is
considering the feasibility of setting
up a tea auction centre at Agartala.

(b) Opening an auction centre de-
pends on active participation of buy-
ers, sellers and brokers and is not
subject to Government,

(c) Does not arise,

Stop-over at Rupshi_on Ganhaﬁ--
Calcutta Flight

. 1808. SHRI =~ AHMED HUSSAIN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government have
received any recommendations from
the North Eastern Council regarding
Third Level Air Service where the
traffic potentia] and the infrastructure
facilities are existing with names of
places in the Region;

(b) whether the Council have re-
commended to take steps to improve
the exlstlng routes by the Indian Air-
lines and whether it will cover a
stop over at Rupshi on Gauhati-
Calcutty flights; and

(¢) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK) : (a) The
Secretary, North Eastern Council re-
commended 8 places to be served by
Third Level Operatmns The Commit-
tee on Thirq Level Air Services con-
sidered the recommendations from all
angles and with slight modifications
recommended the following 9 places
to be served by Third Level Opera-
tions. The report of the Committee is
under consideration of Government:

1. Arunachal Pradesh

(i) Itanagar (ii) Along (iii)
Ziro (iv) DPassighat (v) Tezu
(vi) Daborijo

2. Assam—Rupshi
3. Meghalaya—Shillong
4. Mizoram—Aizawl.
(b) and (c). Due to fleet constraints
Indian Airlines heave no plans to ope-

rate an air service to Rupshi in the
foreseeable future,
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Replacement of Local Employees of
IAC in Srinagar by less efficlent staft

1809. SHRI MOHD. SHAF] QURE-
SHI: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether his Department is
deliberately hunting ouy local em-
ployves of the IAC in Srinagar and
repla:ing them by less efficient staff;
and

(b) whether Government are aware
of the vast resentment which has
spread as a result of Government's
discriminatory policy?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-

RUSHOTTAM KAUSHIK) : (a) No,
Sir.

(b) No, Sir.
§C0/ST Employoes Assoclated with

Selection Committees/Boards of
Nationalised Banks

1810. SHRI MAHI LAL: Wil the
Minister of FINANCE be pleased to
state:

(2) whether the officers anda:
employees of Scheduled Castes/Tri
communities have been associated
with the Selection Committees/Boards
of the Nationaliseq Banks or Banking
Service Recruitment Board for looking
after and safeguarding the interests
of SC/ST candidates in matters of
recruitments and promotions;

(b) the names of Banks which have
SC/ST members in their Selection
Committrcs/Boards, and thosg which
have none; and

(c) the reasons for not having sCy
8T momber, in the Selection Com-
mittees/Roards on the nationalised
banks?

DECEMBER 1, 1978
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THE MINISTER OF FINANCE
(SHRI H M. PATEL) : (a) to (c).
The 7 Banking Service Recruitment
Boards which have been set up in dif-
ferent parts of the country to recruit
officer and clerical staff in all the na-
tionalised banks will each have a
Member of the Board belonging to
Scheduled Castes/Tribes, In course of
time the Recruitment Boards are to
deal with promotions alse. Till then,
the Banks are being advised to pro-

vide for a SC/ST member in their
Salection Committees,
Overtime Allvwance Admissible to

Centra] Government Employees

1811. SHRI PIUS TIRKEY: Wil
the Minister of FINANCE be pleased
to state:

(a) what are the prevailing rates of
over-time allowance admissible to Cen-
tral Government employeeg in varicus
pay scales and when they were
fixed;

(b} whether it is proposed to in-
crease these rates in view of the fact
that price index and cost of living has
substantially incrcased since the time
those rate were fixed: if not reasons;

(¢) whether there is a limit of one-
third of the salary in respect of pay-
ment of Overtime to the Government
employees; if so, reasons; and

(d) whether it is proposed to remove
or relax tiis limit to cnable the em-
pioyees to recefve pavment of O.T. [of
the entire tim= doevoted by them
beyond the normal office hours, if so,
the facts thereof?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL) ;: (a) The pre-

vailing rates of overtime allowance :
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(O.T.A.) admissible to Central Gov-
ernment employees with effect from
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1.2-74 in the various emoluments
ranges are follows :—

Emnlumecnits
N,

Overtime a]l;unnu per hour
5.

Upto the first one There-
hour in excess of the after
prescribed hours  of

work,

Below Rs. 278 Nil 0°gs

275 and above but below Ra. 325 . . Nil 128
324 and above but below Rs. 375 . . : . Nil. 1°5§
475 and above but below Ry, 425 . . . . Nil. i-8o
425 and above but below Re. 475 - . « s Nil. 2°0§
175 an:l ahove hut below Ra, 5eg . N . Nil. 2°35
nan and above but below R, 575 . . . . Nil 2+fo
255 and above hut below Re, 625, . e Nil. 200
figr, and above but brelow Re. tis . . Ni! A1
. Nil. ' 45

675 aml aheve,

(b) No, Sir. The increase in the
coet of living as reflected in the cost
of iiving index is taken care of by
pavment of dearness allowance to the
Ceatral Government employees  ac-
“ratine o the  Dearness Allowance
S.%'me recommended by the Third
Pay Commission. Employvees can aiso
fe: overtime allowance at Thigher
rutes as and when as a result ol grant
of Dearness Allowance, their emolu-
ments move into higher slabs of
emoluments for grant of overtime al-
lowance.

(¢c) Barring certain specified cate-
gories of employees, like personal staff
of Ministors and higher officers, in
whose cose the monthly celling on
Overtime sllowance has been fixed at
One-half of monthly emoluments, in
Other cages the celling is fixed at one-
third of the monthly emoluments of
the employees concerned. The ceiling
has been fixed with m view to ensur-
g grant of overtime allowance on &

proper basis ang controlling the ex-
penditure thereon.

(d) No such proposal is under con-
sideration.

Export of Meat

1612, SHRI VINODBHAI B, SHETH:
Wil the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) how much meat was exported
out of India during the last three
years;

(b) how many live milking animals
and other animals were exported dur-
ing the above period;

(c) is it true that this export has
affected Dairy Industry and also huri
the sentiments of some community in
India; and

(d) what steps Government intend
to take to stop export of animals out
of India?
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THE MINISTER OF STATE IN
TTHE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) Meat exports from Indiz during
last three years were as follows:—

1995-76 Frozen Meat 41318 Tonnes
Fresh Meat 12440 Tonnes
1976-77 Frozen Meat  fag5-9 Tonnes
Freah Meat q115*7 Tonnes
1977-78 . Fromn Mcat  qgpi2-0 Tonnes

TProvisional) Fresh Meat fiug7 0 Tonnes
- .

(b) Live milking animals are not
normally allowed for export. * Only
catile for breeding purposes are al-
lowed within a limited ceiling and ex-
port is canalised through Indian Dairy
Corporation. In so far as animals re-
quired for meat purposes are concern-
cd, only culleq female and castrated
male not useful for breeding and
draught purposes are permitted Yor ex-
port. The total number of live ani-
mals exported from India during the
last three years is given below:—

1075-76  1076-77 1977-78

Bovine Cattle o2 310 5240%
Sheep & Goats  aor 11-fag  103020%
*Provisional

fut No, Sir.

fd Tt is not intended to stop export
wf animaly from India.

Loan given hy ICIOT to Wes‘ern Tudia
Mat:h Company

1813. DR. SAROJINI MAHISHI:
Will the Minister of FINANCE be
pleased to state:

(a) whathe- it hag come to the
notice 0 the Government that Indus-
trial Credit and Investment Corpora-
tion of T»in handed out a loan of
Rs. 00 lzkhs: o Western Tndia Mateh
Company recently:

DECEMBER 1, 1978
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(b) whether it is also a fact that
this loan was given to help that com-
pany in manipulating its share prices;

{¢) what woere the terms of the loan
and the purpose for which it has besn
utilised; and

{d) whether anv inquiry has since
been vonducted and if so, with what
results?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The
I.CI1CI1 sanctioned two rupee loans
aggregating Rs. 88 lakhs—one of Rs. 80
lakhs in August 1975 and the other
of Rs. 28 lakhs in September, 1875 to =
the Western India Match Company.

(b) No, Sir.

(c) The loans carry interest at the
rate of 11 per cent per annum and
were scecured apainst equailable/first
mortgage and hypothecation of move-
ables.

Besides, the ICTCI had an option to
convert upto Rs. 15.84 lakhs out of
the loan of Rs. 60 laks into equity
shares of the company at a nremijum
of Rs. 3.20 per equity share of rupee
10 each during the period July, 1
1976 and June 30, 1978.

The rupee loan of Rs. 60 lakhs has
been utilised by the company for cx-
panding the capacity of ity paper plant
at Calcutta and Splint unit at Port
Blair and for modernisations/replace-
ment programmes of its other plants.

The rupee loan of Rs. 28 lakhs was
sanctioned to the company for meet=
ing a part of cost of setting up a Tech-
nical Training Institute at Madras.
Out of this loan only Rs. 7 lakhs have
been disburseq for meeting a part of
the cost of sctting up of the Institute
and the balance would be disbursed
after the company obtains clearance
under Urban Land (Ceiling and Re-
gulation) Act, and makes further pro-
gress towards setting up the Institute

(d) Does not arise,
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Gattlng up of a Commission of Inquiry
into various aspects of Government’s
Gold Policy

1814. SHRI K. MALLANA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that a
memo:andum has been subimitted to
the Prosident of India by Congress (1)
requesting liie President to set up a
gominission to inguire into the various
aspocts of the Government's Gold
Policy and staling that the policy was
intended ‘o benofit a group of persons
who nade Jukhs of rupees out of fake
transn ‘tions; and

(h) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
{SHRI H. M. PATEL) : (a) Yes, Sir.

thy Government has no intention
nor dovs it consider necessary to set
up any Commission of Enquiry to en-
quire intg various aspects of the Gov-
ernment’s gold policy as requested by
the Congress T in their Memorandum
to the President of India, as there is no
basis for the allegations raised in their
Memorandum. Normal checks and
serutiny of aceounts eemducted under
the existing laws, would suffice to en-
sure that the gold sold in auctions is
nroner’y acscounted for pard ta detect
any  misutilisation of the gold by
frauds ete.

Consequent to steep rise in interna-
tional price of golg and sharper in-
trease in the internal price and conse-
quent increasc in scope for speculative
forces, the Government suspended the
£0lq auctions since 26-10-1978 and ap-
pointed a Committee under the Chair-
manship of the Governor, Reserve
Bank of India to review the gold poli-
cy in all its aspects and make suit-
able recommendations,

Sanction of Additional Foreign Ex-
change to Chairman, State Bank

of India

1815, SHRI K. N. DASGUPTA: Will
the Minister of FINANCE be pleased
to state:

(a) waether the Chairman of the
State Bank of India, Shri P. C, D.
Nambiar on his way to the US.A, in
October, 1977 to attend a meeting in
Washington travelled by a Supersonie
Concorde flizht across the Atlantic;

(b) if so, for what special reasons
did the Heserve Bank of India sane-
tion the additional foreign exchange
required o pay the difference in fare
between the class to which he is en-
titled and Concorde fare;

(r} whether the differsnce wag paid
for from his personal account;

(d) for what reasons was he allow-
ed ta travel on a foreign carrier when
the Trans-Atlantic route is served by
Aiv Indiz: with daily flights; and

{¢) whether the Minister of Finance
akeg uitended that mecting in Wash-
ing on ond travelled by the wational
carvies viz. Aiv India?

THE MINISTER OF FINANCE
{SHRI H. M. PATEL) : (a) Yes, Sir.

th) Payment for the ticket was
made in India in rupees,

o) Ax the journcy was made by
the direot flight available ang for offi-
cia]l purposes, the question of payment
by Shri P.C.D. Nambiar from his per-
sonal account did not arise.

(d) London-Washington not being
served by Air India flights, travel by
a forvign Air-line; ecarricr did not
require any special sanction,

(e} The Minister of Finance travel.
led by g British Airways flight bet-
ween London to Barbados for attend-
ing Comomnwealth Finance Ministers®
Conference. Between Barbados and
Washington he travelled by a Char-
tereq flight arranged by the Common-
wealth Secretariat.
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Foreigy Share holding in Drog Com-
panies

1817. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to reler to the reply given to
Starred Question No. 219 dated the 1st
August, 1978 regarding dilution of for-
cign equity to 40 per cent by Foreign
Drug Companies and state:

(a) names of Drug Companies
whose maximum permissible levels of
foreign share holding in foreign com-
panies are (1) 74 per cent; (2) 51 per
cent and (3) 40 per cent;

(b) what categories of foreign drug
companies are entitled to retain
foreign shareholding upto 74 per cent
and 51 per cent; and

(c) how many of the companies re-
ferred to in (a) have brought down
their foreign shareholding under the
provisioa of the FERA, 18737
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) In terms
of the new Drug Policy, 8 companies
engaged in the manufacture of only
formulations have been directed to re-
duece their non-resident interest to 40
per cent. A statement is attached
showing the names of these compa-
nies. The applications of the compa-
nies, which are not pure formulators
but are engaged in the manufacture
of bulk drugs, are being considered by
the Committee referred to in reply to
part (a) of the Starred Question No.
229 dateq 1-8-78 with a view to deter-
mine the nature of technology involv-
ed in their manufacture. The number
of such companies is 24.

(b) Drug companies with more
than 75 per cent of their turn over
arising from the manufacture of high
technology buik drugs and interme-
diates and with a bulk formulation
ratio of up 1.5 may retain non-re-
sident interest upts 74 per cent. Those
companies whose corresponding turn
over is more than 60 per cent may re-
tain non-resident interest urnlo 51 per
cent. All others will have to bring
down their non-resident interest to
40 per cent.

(c) Or the 8 formulators referreqd t,
in {a) above, proposals for dilution of
forrign equity have been received
from 4 companies. As regards other
drug companies, they will be able to
submit dilution proposals only after
the nermissible level of non-resident
equily is determined.

Statement
1. The Anglo-French Drug Co.
(Eastern) Ltd., Bombay.
2. Abbot Labs (I)
Bombay.

3. Carter Wallace & Co. Lid,
Bombay.

4. C.E. Fulford (I) P. Ltd., Bom-
bay.

5. Indian Schering (I) Ltd., Bom-
Lay,
6. Johnson & Johnson Ltd.

7. Nicholas of India Ltd.
8. Smith Kline & French (I) Lid

Pvt. Ltd,
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Continuance of BRusiness M/a
Perrits ang Spencers (Asia) Litd,

. 1818. SHRI ANANT DAVE: WwWill
the Minister of FINANCE be pleased
to state:

(a) whether M/s. Porrits and Spen-
cer (Asia) Ltd., Faridabad have the
approval of Government to continue
business in India beyond 1979 i.e. upto
the time of their present agreement
expiring in 1979, under FERA; and

(b) if so, what steps are being taken
by Government by asking the com-

pany to dilute the company's shares

in the ratio of 60:40 as per Govern-
ment polia.-y for foreigp companies
operating in India?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) and (b).
In terms of the FERA guidelines,
M/s. Porrits and Spencer (Asia) Lid,
is entitled to continue its business in
[ndiz retaining ity existing non-reai-
dent equity of 59 per cent and accord-
ingly tie Reserve Bank of India has
#ranted permission to the company.

Ceiling on Professiona! Incomes

_IEH!]. SHR! EDUARDO FALEIRO:
"Wil' the Minister of FINANCE be
Pleased to state:

{2y whether Gowvernment propose
F(: introduce a ceiling on professional
Incomes, such ag that of doctors and
lawyers; and

tb) if no, details of this proposal?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) and (b).
In the context of the criticism that the
rules regulating the payment of man-
agerial remuneration were unjust, be-
tause members of professions like doc-
tors, lawyers ang others were free
Irom the ambit of such rules, the Mi-
Nister of Law, Justice and Company
Affairs had observed, while address-
g the 13th All India Conference of
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* {SHRI H. M. PATEL) :

8z-

Tax Executives organised by the Fe-
deration of Indian Chambers of Com-
merce and Industry on the 4th Nov--
ember, 1978 that the “thinking of the
Government is tp impose a ceiling on-
income in the case of doctors, lawyers
and others as well as to reduce social
tensions”, However, no concrete pro--
posa] in this regard is under the con-
sideration of Government.

Utilisation of installed Industrial Oa--
pacity to Public Sector

1820. SHRI K. RAMAMURTHY:
Will the Minister of FINANCE be
pleased to state:

(a) whether the wide-ranging sur~
vey of the economy in the Planning
Commission and other official forums
has revenled that in most of the cru-
cia]l areas of the economy, particular-
ly in the public sector, out put is
substantinlly below the installed capa-
city and this is holding up production;
and

(bi if so, the steps taken or pro--
posed to be taken tg utilise full ins-
talled industrial capacity?

THE MINISTER OF FINANCE
(a) and (b).
In contrast to the improvement re-
corded in agriculture, the level of in-
dustrial production during 1977-78
showed a lower rate of growth as
compared to the previous year. The
rate of growth in industrial out put
was particularly low in basic indus-
tries, intermediate goods ang consumer
goods.

In the public sector there was fall in
production in terms of capacity utili-
sation mainly in Steel, Lignite, Alu-
minimum Copper, Zinec, Fertilizer
(Sindri, Nangal, Gorakhpur), Heavy
Electricals and Heavy Engineering. In
order tp improve out-put steps are
being taken to improve power supply
industrial relations and managerial
efficiency as well as to stimulate de-
mand wherever this has acted as a
damper.
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Inquiry into working of Industrial
Reconstruction Corporation

.1821. SHRI MUKIITIAR SINGH
MALIK:

DR. SARQJINI MAHISHI;

“Wil} the Minister of FINANCE be
pleased to state:

(a) whether Government of Indis
have since inquired into the working
of Industrial Reconstruction Corpora-
tion of India during the last three
years;

-{b) if so, what are the irregularitics
which have been found by Government;

(c) if so, what are the details there-
.of; and

(d) what steps Government have
‘taken to improve the drawbacks of
‘this Corporation?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to i1d).
Government have not made any
enquiry as such into the working of
Industria]l Reconstruction Corporation
of India. The Board of Directors of
Industrial Reconstruction Corporation
of ladia, however, had appoinied a
One-man Commiltee in 1975 {0 review
the functioning of the Corporation and
to suapest measurcs for correeling 1its
shnstzemings, The Committes’s report
sul.mitied in August 1976 hus not
breught out any irregularitics in the
working of the Corporation,

In the ligh! of the recommendalions
contained jn the One-man Commitlee
Report, the Bour:! of Direclors of the
Corporation hr-3 tal:en steps to streng-
then the organization and streamline
the procedure: for dealing with assist-
ed units.

Import of Capital Goods

1822. SHRI G. M. BANATWALLA:
Will the Minister of COMMERCE.
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that im-
port of capital goods consisting of
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manufactures of metals, machinery
and transport equipment hag dec-
lined in 1977-78 as compared to
1976-77;

(b) whether imports of consumer
goods, raw materials apgd inter-
mediate goods have accounted for a
highe, proportion of imports in 1877-
78 thun in 1976-77; and

(c) if so, what steps, if any, are
uaa.r consideration of Government
to regulate imports sp as to step up
investment i economy and to avoid
imports ©” non-cszentials?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHR} ARIF BEG): (a) and
(b). Breerll pn the Iatest official riata
avairahle for the first 10 months of
1977-78, statisticy showing India's
imports in respect of important groups
falling under categorics referred 1o in
the question are as follows: —

IMPORTS

(Rs. Crores)
Aprﬂ— lnmnan

ln?h-?'.r ln:1 L

Categories

A. Capital gonds

1. Manufactures of metals 27 32

2. ‘\-fachmcr, & rmu«port
equipment. B6y o1

Sub-total of {pr:ciﬁcd
Kronps . N fig4 943

B. Consumer goods

1. Food articles including
cereals and cereal pre-

parations. . . 886 188
2. Vegetable oils ‘soft’ . 64 405
3. Medicinal and pharma-§ 6

ceutical products. . 46 &

Sub-total of speuﬁnd

groups . 996 640
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(Rs. Crores)
April—]January

_ Categories
1976-77 1977-78

C. Raw Malerials and Inter-

mediates

1. Crude muaterials inedi-
ble except fuel . : 315 587
(a) Texiile fibers. . 203 407

4

Mineral fucls lubricants
and related materials. 1066 1405

4. Animal and vegeable
oils and fats other than
soft. . . . . 24 216

4. Chemicals other than
medicinal and pharnia-
ceuticals products. . 346 458
(a) Fertilizers manufac-
tured. . . . 149 143
5. Pearls precious and

scmi-precious  stones
unworked or worked . 139 264

6. Iron and steel . . 185 216

7- Non-ferrous metals. . 134 158
Sicb-total of specified

groupsx . . 2200 3204

Grand todal of imparty 4236 5016 ¢,

*Revised

Sop Liteely tr i Leego vevision when revised
fig.aca: are available.

(¢) However, constant vigilance is
kept to ensure that import of only
such i‘rms are permitted as are not
adeavatelv or cffectively available in-
digenously and unwarranted import
are noy allowed. This is kept under
review in consu'tation with the Dir-
ectorate of Technicul Development
and other concerned Ministries,
Effort; are also being made for in-
creasing domestic production of items
which are currently being imported
for meeting essential consumer or in-
dustrial requirements.

While Government hag liberalised
import selectively, it is also keen on
regulating excessive growth in product
imports, in keeping with its objective

of seif-reliance. From. this point of
view appropriate allocition of funds
and capacities are being considered by
the Planning Commission and the con-
cerned Ministries for increasing do-
mestic production of wvorious items
Lhot are currently being imported,

Consultative Machinery on Waze
Guide-lines in Public Sector
Undertakings

1424. SHR1 SOMNATH CHATTER-
JEE: Will the Minister of FINANCE
be pleased to state:

(a) whether any consultative machi-
nery has been set-up for consultations
with trade union leaders on wage
guide-lines in Public Sector Undertak-
:ngs, if not, when the same is expect-
ed to be set up; and

(b) whcether Public Sector Under-
takings are still obliged to consult Bu-
reau of Public Enterprises and get the
approval of the Finance Ministry be.
tore the conclusion of wage settle.
ment?

THE MINISTER OF FINANCE
(SHR!I H M. PATEL): (a) The Con-
sultatwwe Machinery referred to will
be yel up as sotn as nomination: from
all the Trode 15 erganisations who
have been add-ersed in this  regard
are received,

(b) Yes, Sir.

Finan: ia! Assistance tg ESCAP

1825. SHRI SAMAR MUKHERJEE:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased 1o stale:

(a) whether India has offereq ten
thousand dollar 10 ESCAP to assist 'n
the promotion of active cooperation
among developing countries;

(b) if so. the terms and conditions
of the assistance offered; and

(¢} the names of those
where assistance is offered?

countries



87 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to
{c). One of the decisions of the meet-
ing of ESCAP Ministers of Industry,
held in Bangkok in November, 1977,
related to the establishment of an in-
formal ‘Club’ to assigy in the promo-
tion of active cooperation among the
developing countries, particularly for
the benefit of the least developed coun-
tries. The ESCAP Secretariat had
estimated that a sum of US § 68,400
would be required in 1878 for identify.
ing and quantifying the requirements
of least developed countries. As there
were filnancial constraints on aceount of
which the work was not proceeding
fast and on a specific request from
ESCAP for financial support, Govern=
ment of India have decided to contri-
bute US $ 10,000 for the project.

The least developed countries in
ESCAP region are Afghanistan, Bangla-
desh, Bhutan, Lao Peoples’ Democra-
tic Republic, Maldives, Nepal, and
Western Samoa. ESCAP expects to
deveiop prunc -+ for assistance to all
these countries.

Impori of Explosives

1826. SHRI A. R, BADRI
NARAYAN:

SHRI M. V. CHANDRASHE-
KHARA MURTHY:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether the State Trading Cor-
poration has placed orders with firms
in UK. and Spain for the explosives
for use in coal mifes;

(b) if so, whether the first ship-
ment hag arrived to India;

(e) what are the total explosives
being imported from these two flrms;
and

(d) to what extent these explosives
will be sufficient in coal mines?

DECEMBER 1, 1978

Written Answers 1.4

THE MINISTER OF STATE N THE
MINISTRY OF COM L AND
CIVIL SUPPLIES AND COOPERA-
TION (SHR] ARIF BEG): (a) An
order has been placed with a firm in
Spain so far.

(b) The shipment is likely to be
made during the first/second week of
December, 1978.

(c) 1100 M/T. from the firm in
Spain.

(d) These explosives are belng im-
ported by the STC at the instance of
Department of Coal, Government of
India, to supplement the supplies
available from indigenous sources.

Central Assistance to States

1827. SHRI NARENDRA SINGH:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that most
of the recent flood affected States have
proposed that the Central assistance
provided to them be treated as grants
ang not as advance; and

(b) il so, his reaclion thereta?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Some
Stute Governmenty have  requested
that the Ceatra’ assistance for meeting
the additional expenditure necessitut-
ed by floods should be provided to
them in the shape of out-right grants
and not as advance Plan assistance,

(b) The policy and arrangemcnts
for financing the expenditure neces-
sitated by natural calamities in 1978-
79 are baseq on the recommendations
of the Sixth Finance Commission.
According to these arrangements Cen-
tral assistance is given to States in the
form of advance Plan assistance which
is to be utilised for accelerating the.
on going Plan works or for undertak-
ing new approved Plan works which
fit in the Plan priorities and result in
the construction of durable and pro-
ductive agsets, The Government of
India have been following a uniform
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policy in the case of all the States
‘which suffered from the natural cala-
mities; gnd, hence it is not possible to
adopt " & “differential treatment in the
case of any State.

Proposal for Non-Banking Financial
Agency to Mop up Deposils frum
Emigrants.

1828. SHRI K. A. RAJAN; will
the Minister of FINANCE be pleased
to state:

(a) whether the Kerala Govern-
ment has submitted a proposal for
Reserve Bank of India's clearance to
organise a non-banking financial
pgeiacy to mop up deposits from the
emigrants or their families in Kerala;
and

(b) if so, what are the details and
Government's decision thereon?

THE MINISTER OF FINANCE
{SHRI H. M. PATEL): (a) Yes, Sir.

(b) The proposal envisages the
utilisation of the savings of the
emigrants - particularly to Gulf coun-
tries, according to their wishes in
schemeg such as purchase of land, con-
struetion of houses etc, on the one
hand and on the other hand in in-
tegrated rurel development pro-
grammes such. as dairying, poultry
farming, inland water fish farms,
village and rural industries, minor
irrigation projects, transmission and
distribution of electricity ete.

The proposal has been made to the
Reserve Bank of India in the last

week of October, 1978. The Reserve
Bank are yet to take a final view on

it,

Development of Tourist Centires in
Garhwal Division

1830, SHR] JAGANNATH SHAR-
MA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether Government have re-
ceived any proposal for development

of tourists centres in thy Garhwal
Division; and

(b) if so, what are the places select-
ed for tnis purpose?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SdRI PURU-
SHOTTAM KAUSIIIK): (a) No, Sir.

(b) Does not arise.

Cancliation of Export Licences of
Garmen{ Exporiers

1831. SHRI SAUGATA ROY;

SHRI A R, BADRI
NARAYAN:

SHRI P. M. SAYEED:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that Gov-
erpment have decided to cancel the
export licences of at least 20 garment
exporters;

(b) if so, the details thereof; and

(¢) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to
(cj. Show-cause notices were jssued
to a number of exporters who had
gurrendered quotas during the current
year after getting aliocation for ready
goods. Textile Commissioner had
been asked to examine the replies to
show-cause notices given by such ex-
porters with a view to taking appro-
priate action. The reportof the Tex-
tile Commissioner has since been
received.
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Increase in Paid-up peried from twoy
to Five Years by L.IC.

1833. SHRI KACHARULAL HEM-
RAJ JAIN:

SHRI SHANKERSINHJI
VAGHELA;

Wil; the Minister of FINANCE be
p'eased to state:

)

(a) whether Government are aware

that the Life Insurance Corporation

of India has jucreased the paid-up
period from two years to five years;

(b) if so, the facts and justification
therzof;

(c) whether any notification was -
issued by L.IC, in this regard to make -
the decision known to the public;

(d) if so, when and if not, why not;
and

(e) the steps proposed to be taken
%o reduce this period from five years
to two years as before?

THE MINISTER OF FINANCE
(SHR H. M. PATEL). (a) Yes, Sir.

(b) Prior to 1-4-1973, the LIC
allowed paid-up values under life insu-
rance policies after 2 years’ premiums
had been paid but this period was in-
creased to 3 years for policies effected
on or after 1-4-1073. The conditions
for granting paid-up value were
further modified, in respect of policies
issued on or after 1-1-1976, to provide
that a paid-up policy would be secure
if premiums under a policy have been
paid for a period of 5 years or one-
fourth of the original premium paying
period of the policy, whichever is less,
subject {o the condition that premiums
have been paid for a minimum period
of 8 years. The change in the condi-
tions for granting pald-up velue was
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aimed at preventing discontinuance of
policies at early durations and isin
the general interest of the policy-hol-
ders. Early lapses andthe relatively
high cost of servicing a large number
of paid-up policies for small amounts
were a drain on the profits of the LIC,
and to the extent such drain was pre-
vented the policy-holders maintaining
their policies in force would benefit.

(c) and (d). Circulars were issued
by the LIC to bring the changes to
the notice of all offices and through

them to the notice of field personnel

including agents. It is the duty of the
persons canvassing business to explain
to the prospects the current policy
conditions and benefits,

(e) The LIC has received representa-
tions for changeg in the current condi-
tions for grant of paid-up valués un-
der policies and is looking into the
matter.

Rise in deficit in current financial year

1834. PROF. P. G, MAVALAN-
KaR: Will the Minister of FINANCE
be pleased to state:

(a) whether he expects that the
overall deficit in the current financial
year will rise further;

(b) if so, how much;
(c) reasons for such a rise;

(d) whether the said rise would lead
to inflationary and/or other economic
difficulties; and

(e) if so, how are Government
tackling the same?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (e). The
position  about the likely year end
deficit *will be known only after the
Revised Estimates  for the current
financial year are finalised. It is Gov-
ernment’s endeavour to maintain price
stability and its policies are directed
towards that end.

New Scheme to regulate overdrafis by
- ' States

-1835. SHRI SHIV SAMPATI RAM:
SHRI K. T. KOSALRAM:'

Will the Minister of
pleased to state:

FINANCE be

(a) whether it is a fact that the
Centre has evolved a new scheme fo
regulate overdrafts by States in order
to enforce greater financial discipline;

(b) whether the scheme has since
been implemented;

(c) if so, when;

(d) the salient features of the sche.
me and the extent to which it would
be possible to restrain the states from
teking overdrafts;

(e) what is the response of the
State Governments to the new scheme
to run overdrafts; and

(f) the position of overdrafts by
states on the Reserve Bank as on Nov-
ember 1, 1978?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c). A

‘scheme for regulation of States’ over-

drafts, broadly on the
scheme evolved in 1972 has bLeen
brought into effective operation with
effect from 1st October 1978. The in-
tention to do so had been expressed
while presenting the Budget for 1978.
M,

lines of the

(d) The scheme which has been
evolved in consultation with the RBI
provides that, as soon as a State Gov-
ernment has availed of 75 per cent of
the authorized normal ways and means
limit available to it from the RBI, the
Reserve Bank of India will caution the
State ‘Government and if, despite such
a caution, the State Government's
account is overdrawn for more than 7
working days, the RBI will automati-
cally suspend the State’s payments
which will not be resumed until



o9 Written Answers mxlm

atier the overdraft has been clear~
ed. The normsl ’ sirthorized waym
and meang limits available tp the
States from the RBI has been
doubled to provide a larger margin
to the States for temporary imbalances
in the flow of receipts and pace of ex-
penditure. The Government af India
has decided to extend ta the State
Governments special loans to clear
their accumulated deficits us on Sist
March, 1978. The plans of the States
for the current year are also fully
financed. In view of thesg measures
and the enlargement of the authorized
ways and means advances : vailable to
the States from the RBI, it canbe rea-
sonably expected that the States will
avoid running into overdrafts on the
Reserve Bank of India. It may be
pointed out that overdrafts are in con-
travention of article 283(3) of the Con.
stitution and Section 21(A) of the RBI

© Act,

.. (e) Kerala, West Bengal and Tripura

have stated that the scheme for regula-
tion of the States’ overdrafis should
have been brought into overation after
the publication of the report of the 7th
Finance Commission and conclusion of
the deliberations of the HDC Commit-
tee appointed to review thes Centre-
State financial relaflons and atter dis-
cussions with the State Governments.
Tamil Nadu has stated that the scheme
should have been discussed with the
varlous States before introduction.
Other States have not reacted adverse-
ly to the introduction of the scheme.

(f) No Btate was in overdraft on
the Reserve Bank of India pn ‘Isb
November, 1978.
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Steps for comtrolling rise of prices b
Consumer Goeds and Food Articles

1837. PROF. SAMAR GUHA: will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state: .

(a) whether price i{ndicea of many
consumer goods and food articles have
recently increased; =~

(b) if so, facts thereabout;

(c) causes for such increase; and

(d) steps taken by Government for
controlling the rise of prices in the
consumer goods and food articles?

THE MINISTER OF STATE IN 1HE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) The
wholesale price indices during the past
three months showed a mixed trend.
During the period August 12, 1978, and
November 11, 1978, the wholesale price
indices of rice, jowar, bajara. maize;
milk, fish, sugar khandsari; groundnut
oil and handloom and powerloomr cloth
have declined. During the same period
the wholesale price ihdices of urad, tea,
coffee, vanaspati, mustard oil, kem-
sene, mutchen. soap, footwear, electric
lamps, utensils, razot blafles, formulat-
ed drugs and cemen} have remained
more or less steady. There has how-
ever, been some ‘increase in the prices
of wheat, gram, arhar, moong, masoor,
potatoes. onfons, cocbnut ‘oil, synthetic
detergents, tyres and tubes and soda
ash. Overall, the * all-commodities
wholesale price index during these
thrée months firmed up by only 0.4
per cent. . . . .

(b) A statement showing the whole-
sale price index numbers for individual
enmﬂdlﬁu turknl'ﬂnwnh ending

August 12, 1978 and November 11, 1878
is attached. ;

(e) The mnlya!s made in reply to
Part (a) above, indicates that by and
large the prices of essential commodi-
ties have remained stable. The com-
modities which have Wite
nessed increases in the wholesale
prices may be attributed to -
lean period, widespread floods and to
some extent due to the gap between
demand for and supply of commodities
like pulses. In the case ‘'of manufac-
tured itemg the price increase may be
attributed to increase in electricity,
steel and other input costs.

(d) Government is keeping a con-
stant watch on the movement of prices
and availability of essential commodi-
ties. Various measures have been
taken during the past 19 months, and
additional measures will be tdken as
and when the situation demands. High
priority has been given to increase the
production of essential articles—both
agricultural commodities . and manu-
factured goods. This is particularly
in respect of commoddities like pulses
and oilseeds for which the supplies are
not keeping in line with the growing
demand. The demands of the State
Governmentg for allocation of wheat
and rice for supply through the public
distribution system are being met in
full The import and export pplicy has
been restructured to take
care of the basic re-
quirements of the common man. To
supplement supplies,. import of items
like pulses and edible oils is being
allowed under Open General Licence,
National level cooperatives like NAFED
and NCCF are enlarging their role in
procuring essential commodities at fair
prices from growers' and making ar-
rangements for their supply to consu-
mers at reasonable prices. State Gov-
ernment have been requestedto enfor-
ce the provisionsof the Essential Com-
modities Act and to see that hoarders,
blackmarketeers and antigocial elec-
ments do not indulge in mal.-practices
regarding pricing and  marketing of
essential commodities, - e Do
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Seabearsonnt

Wholssals Prics Index Nuymbers of Essntial
Commaodities and Items of Mass Consumption.

(Base :

1970-71—100)

Index numbers week
ending.

c Jiti

12-8-78 11-11=78
Riee ., . . 1652 162+ 7
Wheat , . z 150°0 153°2
Jowar . . . 156:6 148-7
Bajra . 146-6 134'8
Barley . 1521 156'0
Maize . . 176-0 166-9
Gram . . . 228-6 54’5
Archar . . . 266+ 3 29%'3
Moong . . 2550 aBa-o0
Masoor . ., . 299'6 399'8
Unnd . « e 249°'0 243'2
Potatoes . . 1369 1835
Onions . . 183'0 1882
Milk 1717 164'8
Eges . . " 152°6 160° 6
Fish . . . 813'3 200°9
Meat . 230-6 2414
Tea . o044 908l
Coffee . - . 1197 120°8
Condiments and spices 17205 188-g
Sugar . 149°9 148°4
Gur . . . 156'3 1775
Khandsari R 156-8 11704
Vanaspari . 1faro 16er0
_Grouadout ail . 148'9 139"
Msud ol . ., e sees
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Index ‘numbers wodk
ending

Commodities
12-8-78  11-11-78
Coconuteil . 176°4 1888
Gingellyoil . 147°8 1508
Cottonseed oil . 1267 1314
Biscuits . . 1569 156'9
Bread . . . 16o-o 160'0
Kerosene .. 233'5 283°5
Matches 102+6 102'6
Coal . . . 212°2 212'%
Scap . . . 171°9 171'9
Synthetic detergents. 172°0 1787
Cotton cloth mill . 182-8 185'0
wm”d.""?' 169-8 1671
Khadicloth . . 16o'0 160'0
Husrricane lanterns. . 166-8 168+ g
Utensils . . . 2056 205'6
Razorblades . 107'0 107°0
Flash light torches, . 1655 158°5
Dry cells . » 167 4 171'9
Blecuiclamps. . 159's 1598
Paper 85 191°§
Tywes . »  » 17146 1862
Tubes . . . 196+9 205'4
Formulated Drugs. . 129'9 129'9
Footwear . 5  ig63 1965
Hairoll . . . 185°9 189
Tooth Paste . " 1509 _ 1509
Coke . . 924°3 it ]
fodessh, , » W00 al-o
Cemept. . . 8 - M
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Appolaiment of Review Comumiites in
of Government

1838. SHRI SHANKERSINHJI
VAGHELA:

SHRI PRADYUMNA BAL:

Will the Minister of FINANCE be
pleased state:

(a) whether it is a fact that a Re-
view Committee has been appointed in
connection with gold auction policy of
Government;

(b) if so, the constitution of the
Committee;

(¢) the terms of reference of the
Committee and when the Committee is
to submit its report; and

(d) whether no gold shall be auc-
tioned till the report of the Review
Committee is received by Government?

THE MINISTER OF FINANCE
{(SHRI H, M. PATEL): (a) Yes, Sir.

(b) The constitution of the com-
mittee is as below:

Chairman-Governor, Reserve Bank
of India.

Member (i) Deputy Governor, Re-
serve Bank of India,

(ii) Finance Secretary.

(ili) Seecretary, Department of
Economic Affairs,

(iv) Chie? Economic Adviser to the
Government of India.
Memebr-Secretary-Geld Control
Adminstrator,

€e) To review gold policy in all its
sspects and malke appropriate recom-
mendations. The Commitiee is re-
quired to submit its report as early
" as pomible, ‘

.. (d) Yes, Bir.

1839. SHRI CHITTA BASU: Wil
the Minister of FINANCE be pleased
to state: .

(a) whether it ig a fact that the LIC
appropriates the payment made in the
form of premiums by the policy
holders who discontinue the payment
bedfore five years;

(b) if so, the amounts, thus appro-
priated by the LIC during the last
three years; and

(c) whether the Government consi-
ders it desirable to discontinue this
practice in the interest of policy hol-
ders and refund the amounts?

THE MINISTER OF FINANCE
(SHRI H, M, PATEL): (a) No; Sir.
Asg provided in section 113 of the In-
surance Act, 1838, a policy of life
insurance issued by the LIC acquires
a guaranteed surrender value if all
the premiumg under the policy have
been paid for at least 3 years. It is
only policies under which premiums
have been paid for less than 3 years
that lapse without acquiring any
surrender value, The provision is
based on actuarial considerations.

(b) and (c). Do not arise.
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Will the Minister of FINANCE be

pleased to state:
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(a) the total outstanding arrears of
income tax as on 31st October, 1978;
(b) what is the total collection of

income-tax arrears as on Slst October,

1978;
(
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" THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) Informa-
tion relating to arrears of income tax
is compiled quarterly. As such, the
figures as on 3lst October, 1978 are
not available. The latest available
figures of arrears as on 31st June,
1878 are as under:—

Gross arrears Rs. 980.18 crores

Net arrears Rs. 738.42 crores
(b) As explained in reply to part
(a) the figures as on 31st October,
1978 are not available, The total col-
lection/reduction out of arrear de-
mand during the period 1-4-78 to
30-8-78 amounted to Rs. 56.79 crores.

(c) As on 31-3-78 there were 48
cases in each of which gross income

were pending. A list of these 48 cas-
es is given in the statement annexed, -

(d) The Income-tax Act, 1061 pro-

vides for several steps for enforcing
collection and recovery of tax arr-
ears, such as levy of penalty, attach-
ment of monies due to the defaulter,
distraint and sale of movable proper-
ty, attuchment and sale of immov-
able property, etc. Depending upon
the facts and circumstances of each
case, suitable stepa are taken by the -
Income-tax authoritries concerned
for recovery of tax arrears,

Administratively, the Income-tax
Officers have been asked to pay
special attention to the work of col-
lection/reduction of income tax arr-
ears. The progress of collection/reduc-
tion in bigger cases is also super-
vised by the senior officers in.  the

tax demand exceeding Rs. 1 crore Department, -
Statement
SI.
No. Name of the Assesiee

1 The Peninsular and Orirntal Ster m Navigaticn Ce., .

M/s State Bank of India.

3 M/s Grindlays Bank Lid.

4 Mj/s Brahmaputra Tea Co., Lid.

5 Mj/s Coal Products (P) Ltd.

6 M/s Kerodimal Lohariwala (DECD).
» Nawab Musharaff Hosain & Ora.

8 Shri Haridas Mundra,

9 Latc Ram Nath Bajoria (Decd.).

1o Shri Chandra Nath Banik.

11 ™ Shri B, N. Bhattacharjee,

12 Mfs New Swadeshi Mills of Abmedabad Ltd.

13 M/s Orient Paper Mills Ltd,

14 M/s Dhrangadhra Chemical Works Ltd,

15"~ M/s Gopal & Co.

—
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Shri Huji Mastan Mirza.

M/s Kamani Eogg. Cornp. Ltd.

M;s Madan Motore.

Shri Nenzaal P, Shah.

M/s Nenmat Champalal Shah & Co.
M/s Hindustan Petroleum Corporation Lid.
M/s Phoenix Mills Led,

M/s Western India Spg. & Wvg. Co., Ltd.
M/» 1.B.M. World Trade Corpn

M/s General Elestric o,

Shri Haroon Yusuf.

M/s Allenbeery & Co. (P) Ltd.

Ms Bharat Sewak Samaj,

Dr. Jayanti Dharam Tcja.

Shri R. Dalmia J. Dalmis and 8, P, Jain,
Shri R. Dalmia.

M/s Bharat Steel Tubes Ltd.

M/s Modipon Limited.

M/s Medi Industries Ltd.

Rajnikant N. Shroff Nadiad.

Shri F. P. Gackwad,

Shri Manni Lal Gupta.

Late Shri Giri Lal Jain,

M/s Giri Lal Mam Chand & Co.

Shri Sabir Hasan Khan,

M/s Laxmi Wire and Metal Indusiries,

M(s R. B. Shreeram Durgaprasad and Fateh Chand Narsinghdas (Export) firm,

M/s R. B, Shreeram Durgaprasad (P) Ltd,
8/8hri C. B. J. Seth & G. B. J. Seth.

M/s A, P. 8. R. T. Corporation,

E.J. Cleveland.

ShriK. 8. Abdulla,

Indira Jitendra Narain Singh.

L/H. of Late Shri Rajabahadur Kamakhya Narmyan Singh,
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Anomaly in Pay of LIC Class I Officers

1842. SHRI D. N. TIWARY: Will
the Minister of FINANCE be
pleased to state:

(a) whether there is great anomaly
in the actual pay of L.I.C. Class I Offi-
cers, who in fact get less emoluments
than the Class III employees pay toge-
ther with their dearness and bonus
allowances;

(b) whether the Class I officers have
represented to Government to demote
them and make them Class III emplo-
yees;

(c) whether they have observed a
Demands Week in the first and second
week of November by resorting to
work-to-rule and demonstrated outside
the offices of L.I.C. and have met the
‘officials incharge at Bombay, Calcutta,
Kanpur, Delhi and Madras in deputa-
tion; and

(d) whether any decision has been
taken to remove this anomaly?

THE MINISTER OF FINANCE
(SMRI H. M. PATEL): (a) Yes, Sir.
The total emoluments Class III em-
ployees exceed those of Class I em-
ployees in LIC in common pay ran-
ges.

(b) Most of the Class I Officers of
LIC have represented to LIC for
their fixation in the Superintendent’s
-cadre in Class III.

(c) Yes, Sir. The Class I Officers
had staged a one hour walk out on
the 9th November 1978 and have been
on agitation since 6-11-1978 including
demonstrations, deputations and non-
exercise of Finaneial Powers.

(d) Matter is under active consi-
deration of the Government and a
decision is expected to be taken at
.an early date.
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Assesmngni of Assety of Temples,
\Hmmmmcl-rdm

1844, SHRI SARAT KAR: Will the
Minister of FINANCE be pleased to
state;

(a) whether Government have
made any assessment of the assets of
the temples, mosques, churches and
gurdwaras in the country; and

(b) if so, the details in this regard?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Assets of
temples, mosques churches and gurd-
waras etc, in the country are normal-
ly held under a trustor alegal obliga-
tion for a public purpose of charit-
able or religious nature and, as such,
are exempt from payment of wealth-
tax under section 5(1)(i) of the
Wealth-tax Act, 1957. Where, how-
ever, the assets of places of worship
:e not so held, they would be tax-

le.

(b) The information is not readily
available and shall have to be collect-
ed from the fleld offices all over the
country. If the Hon’ble Member de-
sires to have infomation in respect
of any particular place of wouh:p‘
the same canp be furnished. ;i

—

Action taken against M/s. Auto Pins

1845. SHRI MANOHAR LAL. will
the Minister of FINANCE be pleased
to refer to the reply given to Unstar-
red Question No, 3023 on the 30th
April, 1978 regarding tax evaslon in
Delhi and Faridabad and state what
action Government have taken during
the last two and a half yesrs in pro-
secuting M/s, Auto Ping (India) Regd.
and its partners and its allied con-
cerne in respect of offences commit-
ted against FERA Gold Control Act
and breach of Income-Tax Act and
Sales Tax Act?

MINISTER OF FINANCE
(BHRI H. M. PATEL): The following
are the detalls of the action taken by
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the Government: Action under Income
Tax Act.

The searches at the premises of the
firm M/s., Auto Pins (I) Regd. and
the connected cases in April, 1976 re-
sulted; inter-glia in seizure of cash
Rs. 88,670 in the case of M/s. Auto
Pins; cash Rs. 29,000, jewellery of va-
lue of Rs. 1,098,671 and 100 gold coins
valued at Rs. 56,751 from the premi-
ses of Shri Sucha Singh Anand, one
of the partners of the firm. Cash Rs.
10,000 was seized in the case of Shri
0. P. Kumar, Depot Manager, Jaipur.
Books of account and documents were
seized at a number of premises. Blue
films were also seized in two connect-
ed cases.

An order under section 132(5) of
the Income-tax Act has been passed
in the case of M/s. Auto Pins (1)
Regd,, estimating the undisclosed in-
come for the assessment year 1978-77
in a summary manner at Rs. 10,73,075
on the basis of unaccounted sales as
indicated by a seized document and
retaining seized cash to the extent of
Rs. 85,390, Seized cash of Rs, 10,000
in the case of Shri O.P. Kumar has
also been retained under section 132
(5).

The regular assessment for the as-
sessment year 1975-78 in the case of
M/s Auto Pins has been completed
on total income of Rs, 2483 lacs as
against the declared income of Rs.
8.¢5 lacs. Penalty proceedings for con-
cealment of income have been ini-
tiated. In the case of M/s, Motoren
Industries, assessment for the assess-
ment year 1975-76 has been complet-
ed adding a sum of Rs, 40,000 on ac-
count of income from undisclosed
sources. :

In the case of Shri Sucha Singh
Anand, income-tax and Wealth-tax
asssessments have been completed
upto the assessment year 1976-77. In
the assessment year 1975-76 a sum of
Rs. 24,000/~ has been added as income

from undisclosed sources, for
which penalty proveedings
have been Initiated In
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hig case for the assesament years1975-
76 and 1976-T7.

With a view to ensure that the in-
vestigations are speedily and effecive-
ly concluded, the case has been as-
signed to a senior officer of the rank
of an Assistant Commissioner of In-
come-tax with effect from 3-10-1978.
Scrutiny of the seized material and
other enquiries are in progress. Action
under law will be taken as warranted
by the investigations.

Action under the Foreign Exchange
Regulation Act

The officers of the Directorate of
Enforcement gearched the premises
of M/s. Auto Pins (India) Regd.
Delhi and the residential premises of
its managing partner and the Manager
at Delhi on 29-10-1975 and seized
some documents, As a result of inves-
tigation made the following Show
Causes Notices have been issued to
M/s. Auto Pins (India) Regd. and its
Managing Partner Shri Avtar Singh:

(i) For failure to receive com-
mission amounting to Rs. 47,108/ in
foreign exchange from M/s. Incor-
rorated Marketing Engineering &
Finance S A, Paris—violation of the
provisions of section 16(1) of the
Foreign Exchange Regulation Act,
1937;

(i) for continuing to associiate
themselves with My/s. Incorporated
Markieting Engineering & Finance
S.A. Paris—violation of the provisions
of section 27(6)(a) of Foreign Ex-
change Regulation Act, 1073; and

(iii) for making payments amoun-
ting to Ra. 1.70,000 before 1.1.1974 and
Rs, 60,000 thereafter to a person
resident ' outside India—vidlation
of the provisions of Section 5(1)(a)
of Foreign Exchange Regulation Act,
1074, and Section 9(i)(a) of Foreign
Exchange Regulation Act, 1978 res-
pectively.

Al] the eases have been heard and
the adjudtication orders will be issued
shortly,

-

Action under the Gold (Control) Act

Shri Sucha Singh Anand is one of
the partners of M/s. Auto Pins, Fari-
dabad. His residential premises at 6,
Cavalary Lane, New Delhi were raid-
ed by the Income Tax Deptt. on
6-4-76 and 100 peices of gold coins
(83 pes. of gold ‘passas’ 14 pes. of full
gold sovereigns and 3 half gold so-
vereigns) weighing 1090.500 gms.
valued Rs. 58,751/- were recovered.
These 100 gold coins were taken over
by the Central Excise Department
from the Income Tax Department on
27-5-17 and were seized under sec-
tion 66 of the Gold (Control) Act.
The case has been adjudicated on
21-7-1978, According to it, the gold
has been confiscated absolutely, the
sovereigns have beep conflscated
but the party has been given option
to redeem the same on payment of
Rs. 2000/- as a redemption fine and
personal penalty of Rs. 10,000/- have
been imposed on the party.

Action under Sales Tax

This is a State subject under the
Constitution. However, the available
information indicates that as far as
the firm's office in Delhi is concerned
nothing adverse had been found ag-
aints them by the Sales Tax Authori-
ties of Delhi. As regards the firm’s
establishment in Haryans, the avail-
able informatlon shows that they have
not been able to proceed with the
scrutiny of Sales Tax Cases since the
relevant recards of the firm are with
Income-tax Authorities, st

Enhancement of Compensatory Allow-
ance for Employees of Central Govw-
erament Stationed in Ladakh

1848. SHRIMATI PARVATIDEVI:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government propose to
enhance Compensatory Allowance for
the employees of the Central Govern.
ment stationed in Ladakh distriet; and

(b) if o0, the details thereof?
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THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) and (b):
A demand from the Staff Side for
grant of compensatory allowance at
higher rates to Central Government
employees stationed in Chusul, Bara-
mula and other border towns in
Jammu and Kashmir State has been
remitted for the consideration of a
Committee of the National Council
(Joint Consultative Machinery).

Construction of Janata Hotels

1847. SHRI G. Y. KRISHNAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is any proposal
under the consideration of Government
to enter the Janata[Hotel construction
industry by providing them facilities
like interest subsidy on bank borrow-
ing;

(b) what additional measures were
taken by Government to put up addi.
tional accommodation State.wise; and

(¢) the number of Janata Hotel
under construction and how  many

DECEMBER I 197
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have been conmstructed during the cur-
rent financial year, State-wise?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU
SHOTTAM KAUSHIK): (a) The mat-
ter ig under consideration.

(b) and (c). Accommodation is not
provided on State-wise basis but on
the basis of the need for accommoda-
tion at tourist centres, For providing
inexpensive accommodation at selected
centres, the Central Department of
Tourism has set up a chain of youth
hogtels and tourist bungalows as per
the Statement attached. In addition,
accommodation ig also being provid-
ed by State Departments of Tourism
and in the private sector.

The Central Plan for Tourism envi-
sages the construction of Janata Hotels
in the public sector at the 4 metropo-
litan cities of New Delhi, Bombay,
Calcutta & Madras, A 1250-bed Janata
Hotel (Ashok Yatri Niwas) is already
under construction by the India
Tourism Development Corporation
in New Delhi. It will be completed in
'phases by 1980-81.

Statemaent

Supplementary Accommodation

S.N>. Nam: of Loastion/name of state Accommodation avail- Date of completicn/
Unit sble No, of roomsjbeds commissioning.
r T 9 4 5
‘A. Touth Hostels
1. Amritsar Punjab 46 beds 20-7-75
2. Aurangabad Maharashtra 46 beds 18-1-96
3. Bhopal Madhys Pradesh 46 beds 20-6-75
4. Dalhousie Himachal Pradesh 44 beds 20-5-75
5. Dacjeeling West Bengal 44 beds 2-11-95
6. Jalpur Rajasthan +6 beds Septesaber, 73
7. Madras Tamil Nadu 46 beds 1-7-75
R. Panchkulx Haryanz 46 beds 15-3-75
9. Pamitop Jammu & Kashmir 44 beds 1476
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g 3 4 5

10, Panaji Goa, Daman & Diu 46 beds 27-6-75

11, Puri Orissa 46 beds 14-11475

12. Gandhinagar  Gujarat 46 beds 21576

13. Hyderabad Andhra Pradesh 46 beds 8-5-76

14. Nainital Uttar Pradesh 44 brds 2576

15. Trivandrum Kerala 46 beds

16, Mysore Karnataka 46 beils; iv Under construction;To be com--
19. Poadicherry Pondicherry 46 beds SN :
B. Touirst Banzlow.

1. Porbander Cinjarat G4 heds 4-3-56

2. Luthiana Pucjab 64 beds 27-3-50

3. Rameshwaram  Tamil Nacu 6y bed 21-6-90G

4. Darjecling West Longal 20 Addl. rooms €-li-75

5. Jaisclmer Rajasthan 48 beds December, 74

6. Dharamsala Himvackal Fradesh 64 beas 24-4-77

2. Mantralayam Andhra Pradesh G4 beds Uneler construe tion/Tobe com-
missione ! shortly,
6. Warangal Ardarn Pradesh G4 heds
q. Sewagram Muharashtia .
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Complajnts against Air India General
Bales Agency

1849. SHRI KUSUMA KRISHNA
MURTHY:
SHRI A. R. BADRINARAYAN:
SHRI P. M. BAYEED:

SHRI M. V. CHANDRA
SHEKHARA MURTHY:

SHRI MADHAVRAO
SCINDIA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the Union Government
and the Air India had received any
specific complaints against Afr Indla

General Sales Agency in London and
Delhi; and

(b) whether the services of General
Agency have Dbeen lerminated there.
upon?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) and
(b). Some complaints were received
megarding the functioning of Air-
India's General Sales Agency (GSA)
both in Northern India and in the
United Kingdom, from sub-agents
who had previously been considered
for appointment but found not suit-
able. The nature of the complaints
was basically that the General Sales
Agent was making undue profits and
that he was not treating each sub-
agent equally., This complaint was
investigated by Air-India and found
that it was baseless. Air-India has not
terminated the Genera] Sales Agency
in the United Kingdom, It was Air-
India’s intention to appeint their
London Agents, M/s, Hindustan Tra-
vel Services to act as their General
Sales Agentg for Northern India so as
to render better services to passen-
gers travelling between the United
Kingdom and India,

Hindustan Trave] Service (UK)
agreed to function as Air-India's

I
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General Sales Agent for the Pumjab
reglon but their Directors being non-
resident, one of them set up a se-
parate company in Indja in the name
of Hindustan Travel Tourg (P) Ltd.
to comply with the Reserve Bank of
India regulation, This company func-
tioned as Air-India's General Sales
Agent for the Punjab region from
April 1875 till April 1978, when they
were given notice of termination by
Air-India in keeping with the spirit
of the discussions at a meeting of the
Travel Agents' Association of India
at Bangalore to the effect that all air-
lines in India should give up their
General Sales Agent in India. In
August 1078, Air-India found that
other airlines were continuing to re-
tain their General Sales Agent in India,
Air-India, therefore, decided to re-
appoint a General Sales Agent for the
above mentioned region. Considering
that Hindustan Travel Services
(UK.) had functioned as their Gen-
eral Sales Agent for the Punjab re-
gion earlier, forming a separate Com-
pany of the name of Hindustan Tra-
vel Tour (P) Ltd. Air-India decided
that it would be commercially ad-
vantageous if they were re-appointed
as their General Sales Agent once
again. The Managing Partner of Hin-
dustan Travel Services, however, jns-
tead of functioning in the name of
Hindustan Travel Tours (P) Ltd. as
before, formed a separate company
of the name of Janata Travel (P)
Ltd., and started functioning as Air-
India's General Sales Agent for Pun-
jab, Haryana, Himachal Pradesh,
Chandigarh and Delhi effective from
11-8-1978.

Meagures to Tax SeH-Employed
Persons

1850. SHRI MANORANJAN
BHAKTA: Will the Minister of
FINANCE be pleased to state:

(a) whether Government have re-
cently formulated some new measures
to tax the self-employed persong like

(b) if so, what is the present method
adopted to effect recovery of taxes
from these persons;

(e) what are the new measures pro-
posed and how and when they are
likely to be implemented; and

(d) whether any assessment has
also been made about the evasion of
taxes by these persons and if so, the

facts thereof?
THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (o).

Special circles for professionals have
been set up in different urban cities
with a view to ensuring that all pro-
fessionals having taxable incomne/
wealth are brought into the tax-net
and to provide necessary expertise to
the officers in . making their assess-
ments, Though no separate method has
been devised te effect recovery of tax-
es from professionals alone, the se-
veral steps provided under the In-
come-tax Act for enforcing collection
and recovery of the arrears as levy
of penalty, attachment of moneys due
to the defaulter, restraint and sale of
movable properties, attachment and
sale of immovable properties etc. are
used by the income-tax authori-
ties concerned for recovery of fax
in arrears depending upon the facts
and ecircumstances of each case.
Though no special measures to tax
self-employed persons such as doc-
tors, lawyers and other professionals
have been devised under section 44AA
(3) of the Income-tax Act, 1961 draft
rules have been issued on 12th Jan-
uary, 1877 for purposes of prescribing
books of accounts and other docu-
ments to be kept and maintained by
persons carrying on certain profess-
ions including persons carrying on,
inter alin: medical and legal profess-
fons. Several representations have
been received from persons carrying
on these professions, associations of
professionals etc. giving suggestions
or comments in regard to the draft

rules. No final decision has been
taken so far.
(d) No estimate has been

made about the extent of
evasion of taxes by self-em-
ployed persons like doctors, lawyers
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and other professionals, However, a
study of the declarations made by the
professionals under the Voluntary
Disclosure of Income & Wealth Or-
dinances, 1875, in the charges of Com-
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missioners of Income-tax, Klﬁatakn.
West Bengal, Delhi, Andhra Pradesh,
Kanpur, Tamilnadu, Lucknow, Bihar,
Poona, Gujarat and Bombay has re-
vealed the following position:-

m— e — e

No. of Income Income- Wealth Wealth
declarations declared tax payablc declared tax payable
made by
fewpgnn;ls
Lawyers . . . . 126 48,93,381 16,24,421 74176,462 57,899
Doctors . . . . 943 3,53.48,800 1,30,69,137 3,06,34,358 52,390
Film Actists 110 2,40,68,000 1,43,77,2354 3,37,60,147  4,25,935
Chartered Accountants . 28 7:37,635 1,64,810 2,31,300 2,132
Architects . . 20 7,12,500 2,65,150 1,77,000 1,761
Eagineers. . " . - 24 4,81,305 2,44,052 24,000 240

0

o — ¢

Investigating Agency for M/s. Auto
Pins

1851. SHRI R, L. P. VERMA; will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the
Income-tax Department made raids as
a test check on M/s. Auto Pins (India)
Regd., at their Branch Office in
Biher and discovered black money
sales to the extent of Rs. 60 lakhsg, and
if o, what follow up action the Gov-
ernment have taken in seiting that
issue; and

(b) after these black money sales
came to the notice of Government,
whether any investigating agency of
the Income-tax Department was
appointed, and if so, what and if not,
reasons therefor?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) and (b).
The Income-tax Department did not
search any place in Bihar in April
1976 in connection with the case of
M/s. Auto Pins (Inala) Regd. How-
ever, on scrutiny of the masterials

.,

that came to light during searches at
other places, the Income-tax Officer
hag determined unaccounted sales at
Rs. 15 lakhs in the assessment for the
assessment year 1975-T6. For speedy
and effective investigation the case
has been arssigned to a senior officer
of the rank of an Asgistant Commis-
sioner of tax with effect from
3-10-1978."

World Bank Aid for Projects Im
Maharashtra

1852. SHRI VASANT BATHE: will
the Minister of FINANCE be pleased
to state:

(a) whether the World Bank Presi-
dent/World Bank Mission recently
visited In#lla to explore the possibility
of assisting in various development
projects;
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pilot basis in selected areas to ensure
full employment;

(c) if not, details of new schemes
introduced during the current year to
provide mass scale employment to
rural poor; and

(d) detail; of the projects in
Maharashtra for which the World
Bank has agreed to provide assistance
s0 far and the names and other details
of the projects which gre under consi-
deration of the World Bank and
Central authorities; the total cost of
the projects under consideration and
for which the agreement has been
reached?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.
Mr. Robert McNamara, President of
the World Bank accompanied by Mr.
David Hopper, Vice-President South
Asia and Mr. William Clark, Vice-
President, External Relations, visited
India in October, 1978,

(b) Maharashtra Composite Irriga-
tion Project estimated to rost Rs.
854.29 crores, proposed by the Gover-
nment of Maharashtra has been posed
o the World Bank and is under ap-
praisal by the Bank. This composite
project consist of the following six
major projects:-

Estimated  cost
(Ry. in crores)

—

(1) Baima . 175°43

(i) Kukadi : 158-29
(iii) Krishna » . 108* 20
(v) Warna - - 144°53

(V) Upper Peaganga  178'53
() Upper Wardha 84" 31

The Bhima component of the pro-
ject is lkely to receive fnanaial
assistancg from the International
Fund for Agricultural Development,

The State Government has also
proposed additional irrigation pro-
jects involving an outlay of Rs. 382,60
crores as given below:

Eastimated cost

(R», in crores)
(1) Lower Wardha 39°15
(2) Lower Wunna * 24'Bg
(3) Arunavati . 1913
(1) Bawaathadi -+ 2347

(5) Nandur Madhameshwar 50° 85
(6! Lower Dudhna 2517

(7) Upper Tapi Stage I 150-00

The Government of India has not
taken any decision as yet regarding
inclusion of the above projects in the
Maharashtra Composite Irrigation
Project for assistance by the World
Bank, The Central Government do
not jnteng to supporl the employment
guarantee scheme as a centrally spou-
sored scheme,

wle) The Draft Plan (1978—83) lays
emphasis on the creation of opportu-
nities for productive employment in
rural areas, mainly through agricul-
ture and allied activities and rural
industries. A substantial proportion
of public investment is being allocated
in the current plan for the expansion
of the infrastructure and social ser-
vices particularly in the rura] areas,
The revised Minimum Needs Proc-
gramme covering elementary educa-
tion, adult education, health, rural
water supply, rural road constructien,
rural electrification and housing for
landless labour households is aiso
expected to provide additional em-
ployment for about one million werk-
erg during the next ten years. Under
the Integrated rural development pro-
gramme, 3000 blocks are being taken
up in the current Plan (1078—83). In
addition, 300 blocks will e added in
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each year of the current Plan for de-
tailed block level planning. The em-
ployment creating programmes under
Small Farmers Development
Agency, Command Area De-
velopment and Drought Prone
Areas Programme will thus be
continued and intensified. Further,
supplementary employment creation
is being attempted through the food
for work programme, for which one
million tons of foodgrains from FCI's
;mcks have been earmarked for 1978-
9,

(d): The World Bank has agreed to
provide assistance for the following
projects in Maharashtra and the same
are under implementation,

DECEMBER 1, 1979

Amount
Name of Project of Creditf
Loan
(Rs. in
crores)
(1) The Renibay Water Supphy &
geweragc Disposal Prejeet (Phase o
. . : . . 15

(2) The Draugh Prone Areas Pro-
Ject for Ahmednagar and Sola-

pur Disiricts 8903
(3) TheBombay Uilan Transport
jeet (Bus Tran:port) -+ zo-8y

(4) Cotton Development Project 1489

National Secds roject
(%hne n - -(P J* . =067

(6) Power Transmissicn Project - 26 45
(7) Mabarashtra Irrigaticn Pro-

Ject, - . 5789
(8) The Bombay Water Supply

and Scwerage Project (Phase

im - B . . . 162- 09

(9) Trombay Thermal Power * 86+ 83

The following projects in Mahara-
shtra are under consideration of the
Government of India and World
Banlt—

The Maharashira Composite Irriga-
tion Project involving a total outlay
of Rs. 854.20 crores,
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The water supply Project for the
Bombay Metropolitan Region involv-
ing an outlay of Rs. 80 crores, and
West Coast Fertilizer Project based
on Bombay High Gas with estimated
cost of Rs. 570 crores.
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Report on working of L.I.C.

1855. SHRI D. D. DESAI: Will the
Minister of FINANCE bte pleased {o
state:

(a) whether the latest report on the
working of Life Insurance Corporation
of India has revealed that out of the
Premium receipts of Rs. 800 crores

per annum, s much as Rs. 170 erores
constitute management expenses;

(b) whether this does not indicate
an unsatisfactory state of affairs; and

(c) the remedia] measures proposed
to be taken to make Life Insurance
Corporation a service-oriented organi-
cation?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The total
premium income of the Chief Insurance
Corporation during the fihancial year
1077-78 was Rs. 709 crores and the
iotal expenses of management during
the year were Rs. 182.51 crores.

(b) The reasonableness or olherwise
of the expenses of management cannot
be judged on the basis of absolute
figures there of and it is customary in
life insurance fo use an index called
“RENEWAL EXPENSE RATIO" for
assessment in this regard. 'The rene-
wal expense ratio of the LIC for the
financial year 1977-78 was Rs. 15.66
per cent, which is only marginally
higher than the statutory limit of 15
per cent applicuble to the LIC. It may
Lbe mentioned that during 19%77-78, the
LIC paid two years bonus to the em.
ployees and if, as in the normal course,
only one year's bonus had been debit-
ed in the accounts, the renewal expense
ratio for the year would have been
14.24 per cent. Notwithstanding the
foregoing position, Government are of
the view that the renewel expenses
ratio should be brought down.

(¢) In order to bring down the re.
newal expense ratio, the LIC is con-
sidering various steps for increasing
the premium income and reducing the
expenses of management through
budgetary  control  measures. The
steps already taken by it include a
virtual ban on fresh recruitment and
elimination of over-time. For Fteiter
and more economic service, the LIC has
also embarked on a programme of de-
centralisation of essential policyhole
ders' servicing functions,
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M/s. Fibre Glass Pilkington Ltd.,
Thana, Bombay

1856. SHRI A. K. ROY: Will the
Minister of FINANCE be pleased 10
state;

(a) whether Government's attention
hag been drawn to the fast expand-
ing trade and business of a foreign
multi-nationa]l firm M/s, Fibre Glass
Pilkington Ltd. Thana, Bombay;

(b) whether that multi-national
firm has earned exorbitant profit in
last three years and if so, facts in
details with the amount taxed and
that allowed to be remitted abroad;
and

(c) whether the multinational firm,
M/s. Fibre Glass Pilkington Ltd., has
been asked to dilute 40 per cent of
their equity share within the country
and if not, reasons therefor?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL). (a) to (¢). M/s,
Fibre Glass Pilkington Ltd.,, wag in-
corporated in India in 1962, with the

DECEMBER 1. 1878

non-resident
The licensed capacity of the company
is as under:—

Written Answers 136

equity of 54 per cent.

Capacity
Ttem licensed
p- 8.
(tonnes)
1. Glass Textiles & Glass reinfur-
cement (Glass Fibre and Con-
tinuous Filament) f 1,000
2. InsulationWool . . . 1,666

3. Staple issuc . . . 75

A statement is attached showing the
paid up capital of the company, net
profils, gross dividend due to non-resi-
dents, tax deducted on dividend earn-
ed by non-residentsand the net divi-
dent allowed to be remitted abroad for
the last 3 years. In terms of the FERA
guidelines, the company is eligivle to
retain non-resident interest of 51 per
cent with an export obligation ql 10 per
cent, since the activity of the company
involves sophisticated technology. The
company has complied with the FERA
directives.

Statement
(Rs. in lakhs)
Year ended Paid up Net Profit as Grossomount Taxdeducted Netdividend
capital per balance sheet ofdividend  ondividend allowed to
(after taxation duc to non-  earned In be remitted
on earnings of residents  India by non-
the company residents
n
India as a
whole).
31-3-1975 160+ 00 33°53 1037 263 770
31-3-1976 160-00 45784 12-96 324 972
$1-8-1977 . 16000 67:38 1556 3'89 ar-67
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1857. SHRI HALIMUDDIN AEMED:;
Will the Minister of FINANCE be
pleased to state;

(a) whether Gowernment  propose
to consider the question of similar
pay and allowances for Bank employ-
ees, employees of Centra] Government
and Public Undertakings; ,

(b) it so, when thig proposal is
likely to be decided; and

(c) if not, the reasons therefor?

THE MINISTER OF FINANCE
{SHRI H. M. PATEL): (a) to (c). The
present wage structure of Central Gov-
ernment employees is based on the re-
commendations of the Third Central
Pay Commission. That Commission
was also the view that there should be
a mechanism to ensure that pay scales
of public sector undertakings should
be fixed with due regard to possible re-
percussions on  other public sector
undertakings and on the Governmenl's
own scales of pay. Public sector
undertakings are required to obtain the
prior concurrence of Government for
general revision of pay and allowances
of their employees. In examining such
proposals, Government take care to see
that unreasonable disparilies are avoid-
ed in the wage structure as between
enterprises, in the same indusiry or
region and as between public enter-
prises on the one hand and Govern.
ment departments on the other.

Since the terms and cun
ditions of service and natuvre
of functions of bank em-
ployees may not be strictly comparable
with those in Government and ir pub-
lic sector undertakings, the psy and
allowances may vary to some extent
on account of the special features of the
banking system as it has developed
over the years. However, the Govern-
ment is well dware of the needor a
national wage policy and assuch ef-.
forts are being made to rationalise the

pay and allowances ol ihe employwes
of the banks.

Growing tendency in U.S. for
Protectionist Meagures against
Imports

1858, SHRI R. V. SWAMINATHAN:

SHRI A, R. BADRI-
NARAYAN:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COCPERA-
TION be pleased to state:

(a) whether Indian Exporterg of
Engineering goods are alarmed at the
growing tendency in the U.B. for
protectionist measures against imports
into that country;

(b) it so, the main reasons there-
for;

(c¢) whether Indian Government
have explained their position to the
U.S. Government; and

(d) if so, whether any compromise
formula has been evolved?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOFPERA-
TION (SHRI ARIF BEG): (a) and (b).
The adoption of the Trigger Price
Machanism for a prima facie determi-
nation as to whether the comcerned
category of prime steel or steel product
is being imported into USA at less than
a fair price, tHe antidumping investi-
gation against an Indian firm export-
ing pre-stressed concrete wire strands,
the investigation twice over into alle-
gations of serious injury to the domes-
tic U.S. industry on account of import
of large six industria] fasteners, have
all caused concern along Indian ex-
porters of engineering goods to U.S.A.

(c) and (d). Presentations were made
by the Engineering Export Promotion
Couneil during the course of the Pub-
lic Inquiry by the TU.S. Internatinnal
Trade Commission in the investigations
relating to pre-stressed wire strand and
large size industrial fasteners. The
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Commission determined that no injury
was caused to the local U.S. industry
on account of the import of pre-stressed
concrete wire strands from India, and
hence the matler has been droped The
Commission, on the other hand, has
recommended the imposition of import
duties as a measure of relief {o the
local U.S. industry in the case of large
size industrial fasteners. A  Public
Notice has been issued by the U.S.
Government, calling for brief from
interested parties before a decision is
taken by the President of the United
States on the recommendation of the
Commission. The Indian Embassy in
U.S.A. has been advised regarding the
brief to be submitted. Government of
India's apprehension resulting from the
increasingly protectionist attitude of
the United States has also been suitab-
ly conveyed to the representatives of
the Government of that country during
bilateral talks.
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Bonus/Reward to Personnel of Income
tax, Customs and Excise Depariments

1860. SHRI O. V. ALAGESAN: Will
the Minister of FINANCE be pleased
to slate:

(a) what was the total amount paid
as bonus/reward to the personnel of
Income-tax, Customs and Excise De-
partments under Voluntary Disclosure
of Income;

(b) what was the contribution made
by these departments for the success
of this scheme; and

(c) whether any special reward was
given for individual merit for the
success of this scheme?

THE MINISTER OF FINANCE
(SHR] H. M. PATEL): (a) to (c). Re-
ward equal to one month's basic pay
was sanctioned to Income-lax person-
nel in appreciation of the meritorious
work done by them for the success of
the voluntary Disclosure Scheme, put
into operation under the pravisions
of the Voluntary Disclosure of Income
and Wealth Ordinance  1975. The
total amount paid was Rs. 1,46.3)535.

Likewise, the officers and Stafl of the
Custioms, Ceniral Excise and Narco-
tics Depariments were sanctioned
reward equal to one month's basic pay
for the meritorious work done by them
from the time of promulgation of the
Mauintenance of Internal Security
(Amendment) Ordinance, 1974, on the
17th December, 1974, providing for de-
tention of persons engaged in smug-
gling and other cognate offences. The

tota] amount paid to them was
Rs. 1,690,71,541.

The reward was for
team work and not

recognilion of the services of any par-
ticular individual or individuals. It
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was & gesture which  Government
thought it it to make as 5 token of
appreciation of past performance and
as an incentive for better performance
in the future. This was conveyed by
the then Finance Minister in the fol-
lowing statement issued by him on 1st
January, 1976:

“I would like to place on record
my appreciation of the manner in
which the officers of the Income Tax
department have risen to the occasion
and untiringly worked for the success
of the Scheme. As a token of Gov-
ernment’s appreciation it 15 proposed
to sanction one month's basic salary
to all officers and staff of the Income
Tax Department. Besides, Govern-
ment have also decided to provide
Rs. 2 Crores for construction of resi-
dential accommodation for the
income tax personnel in the current
year. ‘This will be followed by an
allocation of Rs. 5 crores for each
of the next two years."

Import of Rubber

1861, SHR] RAMACHANDRAN
KADANNAPPALLI:
SHRI RAM PRASAD DESH-
MUKH:

will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleaged to State:

(a) whether it is a fact that a Team
of All India Rubber Industries Asso-
ciation had urged upon Union Gov-
ernment for import of rubber;

(b) if so, whether Union Govern-
ment have accepted their demand;

(c) whether they have pointed out
to Government that there ig hardly
any rubber available within the
country; and

(d) if so, how far this is true?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and (e).
Yes, Sir. The Association haj repre-
sented to the Government that natural
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rubber be imported to meel scarce
availability of that commodily in the
country.

(b) and (d). Consequent on the
shortfall in production resulting in
scarce availability of rubber in the
country during 1978, Government de-
cided to allow import of 15.000 tounes
of natural rubber through ST.C. to
meet the situation.

Help by Nationalised Banks to Flood
Affected Areas of West Bengal

1862. SHRI SAKT1 KUMAR SAR-
KAR: Will the Mituster of FINANTE
be pleased to state:

(a) whether any special programme
hag been initiated for the nationalised
bank branches to help the people of
floed affected areas in West Bengal;

(b) if so, the details of the action
taken by the nationalised banks
branches in the said area, Bank-wise
unit-wise, area-wise up-to-date and
ithe number of personsg benefited; and

(c) the details of the nationalised
bank policy to help the people in such
national calamity; and 'the details of
the work done in such calamities in
Andhra, Kerala, U.P., Delhi and Bihar,
State-wise, Bank Branch-wise?

THE MINISTER OF FINANCE
(SHR1 H. M. PATEL): (a) ana (b).
Joint teams of Agricultural Finance
Corporation and the Indiun Banks’
Association have toured the nine most
affected districts of West Bengal, viz.,
Burdwan, Birbhum, Howrah, Nudia,
Hooghly. 24-Parganas, Murshidabad,
Midnapore ang Bankura. “They have
assessed the extent of relief and re-
habilitation assistance required by the
farmers in these districts. The AFC/
IBA team have also recommended that
credit camps may be arranged in order
to reach a larger number of small
borrowers in the shortest possible time.
All the bank branches located in the
flood affected areas of the nine cistricts
are taking steps to provide assistance
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to small borrowerg in the sectors of
agriculture, artisans and s=if.employed
and small scale and tiny industries in
the light of the recommen:ations of
the AFC/IBA teams.

(c) All the commercial banks in-
cluding the public sector banks, have
been advised by the Government and
the Reserve Bank of India to prov:de
relief to their borrowers in the flood
affected areas and to participate in the
implementation of the scheme drawn
up by the State Government authori-
ties for the economic rehabilitation of
the flood affected victims. In accor-
dance with these generml guidelines,
the banks have taken steps to provide
relief t, their existing borrowers in
the form of rescheduling the repay-
ment of existing loans, non-imposition
of penal charges for default and ex-
tension of fresh for resumption of
economic activities. It is, however,
too early to assess the total amount of
relief and fresh finance provided to
the flood affected people since action
in this regard is continuing.

Number of Persong prosecuied for
violation of Gold Control Order

1863. SHRI GANANATH PRADHAN
Will the Minister of FINANCE be
pleased to state:

(a) the total number of raids con-
ducted/searches made by the Central
Excise during March, 1977 to October,
1978 and the quantity of gold
unearthed (State-wise);

(b) the number of persons prosecu-
ted during thig period for wviolation
of the Gold Control Order; and

(c) further steps proposed to be
taken by Government to discourage
hoording of gold beyond the permis-
~ sible quantity and the ways to ensure

strict enforcement of such measures?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c).
The information ig being collected and
will be laid on the Table of the
House.

DECEMBER 1, 1878
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lack Money unearthed from
M/s. Auto Pins in Bihar

1865, SHRI K. LAKKAPPA: Will
the Minister of FINANCE be pleased
to state in view of Income-tax
authorities having unearthed black
money saleg to the tune of Rs. 60
lakhs only in Bihar State, what action
the Government propose to take re-
garding black money sales being in-
dulged in by M/s. Auto Ping (India)
Regd., in their operations all over the
couniry, their business transactions
being in Delhi, Haryana, Madhya

esh, Rajasthan, Maharashtra,
Uttar Pradesh and West Bengal etc.?
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): On scrutiny
of the materialg seized during the
searches made in April, 1976, in the
case of M/s. Auto Ping (India) Regd.,
the Income-tax Officer has determin-
ed unaccounted saleg at Rs, 15 lakhs,
in the assessment for the asessment
vear 1975-76, Income-tax Authorities
are maintaining liaison with Sales
Tex Authorities. For speedy and
effective investigations the case has
been assigned to a senior officer of
the rank of an Assistant Commissioner
of Income-tax with effect from 3rd

October, 1878. J »

" Inquiry into working of Ashoks
Hotels

1866. SHRt SHYAM SUNDER
GUPTA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether Government of India
have inguired into the working of
Ashoka Hotels during the last three
years;

(b) if so, whether any irregularities
have been found; and

(c) the steps taken or proposed to
be taken by Government to improve
the working condition and better
functioning of this undertaking?

THE MINISTER OF TOURISM

AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
No, 8ir.

(b) Does not arise.

(c) The performance of India
Tourism Development Corporation
Limited as a Whole has improved con-
sidersbly during the last three years.
The net profit after tax has increased

. from Rs. 59.97 lakhe during 19875-76 to
Rs. $9.58 lakhs during 1877-78, The
Corporation earned a record net pro-
fit ¢f Ra, 99.08 lakhg during 1077-78
sinoe ity inception. The turnover of
the  Corporution also touched an all
time high at Rs. 21.05 erores during
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1977-78. The foreign exchange earn-
ings were of the order of Rs. 12.88
croreg during the last three years. The
Dividend paid to Government Wwas
increased from Rs. 25 per Equity
Share to Rs. 30 per Equity Share dur-
ing 1977-78. The Corporation has
paid Dividends aggregatiog to Rs.
108.48 lakhg during the last three
years. Since its inception, the Cor-
poration earned the highest rate of
return of 13.03 per cent on Equity
Capital before tax and 6.74 per cent
after tax during 1977-78. Thus, the
overall performance of the Corpora-
tion has been quite encouraging.
Furthey efforts to improve its profita-
bility and working are continuing.

Defleit Financing

1867. SHRI M. KALYANA-
SUNDARAM:

SHRI VIJAY KUMAR
MALHOTRA:

Will the Minister of FINANCE be
pleased to state:

(a) whether the deficit in the Union
Budget for 1978-T9 is expected to be
well above the estimated Rs, 1306
crores; and -

(b) if so, the details and reasons
thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Budget for the current year as finally
adopted estimateg an year-end defi-
cit of Rs. 1071 crores. A further esti-
mate of the probable deficit wil] be
available only after the Revised Esti-
mates for the current year are
finalised.
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Study regarding ‘Asian Capital Market’

1869. SHR] UGRASEN: Will the
Minister of FINANCE be pleaseg to
state:

(a) whether Government's atten-
tion has been drawn towards the
study made on ‘Asian Capita] Market'
by the Economic and Scientific Re-
search Association;

(b) if so, the salient points thereof:
and

(c) whether Government

propose
to take any steps on the basis of the

DECEMBER 1, 1078
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recommendations made by the Asso-
ciation and itg details?

THE MINISTER OF FINANCE
(SHR] H. M. PATEL): (a) to (c).
Information is being collected and
would be placed on thg Table of the
House as soon as it ig available.

New Guide Lines for Joln{ Ventures
Abroad

1870. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether it is s fact that Gov-
ernment have announced new guide-
lineg for Indian Firms to set up Joint
ventures abroad on the recommenda-
tions of the interministerial commit-
tee appointed by the Commerce
Department; if so what are the main
objectives of the mew guidelines and
the conditions thereof;

(b) how many proposals have been
received by Government for the joint
venture abroad till the end of 30th
September, 1978; of which how many
have been approved and out of them
how many are already working; and

(c) has the Government set up any
machinery to look into the working of
these firms of joint ventures abroad?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) The Guidelines for the setting up
of joint ventures abroad announced
earlier by Government in March 1878,
were modified recently and under the
modified guidelines proposals for not
only industrial joint ventures but glso
joint ventures in the fleld of con-
sultancy, trading wholesale and retail
marketing, exploration of minersls
and service ventures like hotels, res-
taurants etc, will be entertained.
Attention is invited in this connection
to the Guideline; attached to the
answer given in reply to Lok Sabha
Unstarred Question No, 859 answered
on 24th November, 1978,
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(b) From the time of the revision
of the guidelines to the end of
September, 1978, 15 proposals for
setting up joint ventures abroad were
received by Government, Out aof
these 8 proposals have been apploved.
However, no joint venture has gone
into production, as the normal gesta-
tion period for joint venlures abroad
iz about 2 to 5 years.

(¢) The Ministry of Commerce
muintaing infromation about the pro-
€ress of implementation of the joint
ventures. Periodica] evaluation is
also made of their performance.

Special Leave 19 Bank employees due
to Floods

1871. SHR] SHIV NARAIN
SARSONIA:

SHRI VIJAY KUMAR
MALHOTRA:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Bank
employees have not been given Spe-
cial Leave for 6th, 7th and 8th Sep-
tember, 1978 due to floods parallel to
those announced by the Government
of India to its employees; and

(c) why such discrimination has
been made while the fury of floods
was faced by al] equally?

THE MINISTRY OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
The instructions issued by the Go-
vernment of India in the Ministry of
Home Affairs, related to Central
Government non-industrial employee;
only. As regards banking industry,
Indian Banks Association have issued
instructions that if the bank branches
were open and the employees could
not attend office, their absence should
be debited to their leave accounts.
State Bank of India had instructed its
employes in trans-Jamuna areag to
report to branches in that areas.
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Allotment of Fair price shops in Co-
operatives

1873. DR. BAPU KALDATE. Wwill
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleaseq to refer 1o the answer given
to the Starred Question No. 296 on
4th August, 1978 regarding incentives
to cooperative Societies for taking up
distribution of essential commodities
and state:

‘a) whether the advice tendered
by the Central Government to give
preference 10 cooperative societies
in the allotment of fair price shops
to State Governments has  been
considered;

(b) whether any State hag given
preference in the allotment of fair
price shops to cooperatives; and

(¢) if so, the names of the States
and number of fair price shopg allot-
ted io cooperatives State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL, SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
to (c). The advice tendered by the
Central Government to give pre-
ference to consumer cooperative in.
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the allotment of fair price shops is
considerad by the State Governments,
while alloting new fair price shops.
The position, however, varies from
State to State depending on the level
of cooperative development and the
willingness of coperatives to under-

Written Answers 142

take the distribution of essentia] com.
moditiegs on which the profit margins
are low. A statement showing State-
Wwise total number of fair price/ration
shops and the number of fair price/
ration shops being run by coperatives
is attached.

Statement
Beate Total Number As on
number of  of Fair
Fair Price Price
Shops  Shops
being run
by Coopera-
tives
(1) @ () ()
Andhra Pradesh . . 22,153 2,943 31-10-78
Asam . . 18,089 7876  31-7-78
Bihar . . . . 27,109 2,561 30-g-78
Gujarat . . 8,989 4,014 31-8-98
Haryana 4430 1,862 30-g-78
Himachal Pradesh . 2,765 1,996  31-8-78
Jammu & Kashmir . 1,167 N/A 31-B-77
Karnataka 14,676 8,550  31-8-78
Kerala & 1,813 2,044 30-6-78
Madhya Pradesh . 16,540 2,364  309-78
Maharsshtra . .« =755 B 509 30-9-78
Manipur . 435 28 31-10-78
Meghalaya .. 1,398 8o 30978
Nagaland . . 98 4 31-8-78
Orissa . 11,246 1,011 31-8-78
Punjab . . 12,627 7,029  30-6-78
Rajasthan . . 9,384 3,051  31-7-78
Sikkim . 12 Nil 31-3-78
'amil Nadu - 9.85¢  7.416 31-7-78
Tripura o . 654 74 31578
Uttar Pradesh . 25,086 2,755 31878
West Bengal 12,8674 1,0m g0-6-78
« «  =38835 66,857
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(m (2) (3 (4)

Union Territories:

A&NIdands . . . . . .. 181 55 30978
Arunachal Pradesh . N 110 38 30-5-78
Chandigarh . . 143 54 30978
Delhi 2,202 u6  gog-78
D& N Haveli . : 24 21 31-10-78
Goa, Daman & Diu 393 200 30-g-78
Lakshadweep 21 21 30-9-78
Mizoram . 316 38 s0-g-78
Pondicherry 176 109 31-10-78
Total Union Territories. 3,566 652

Total All India . . . 2,4z,40t 67,500

(£)}—Includes 2718 rasion shops in staturlory rationing arca.

Demand py State Governments for
more share to Incomes from Central
Government

1874. SHRI D. B. PATIL: Wil] the
‘l‘l.‘ix‘;!sier of FINANCE be pleaged to

(a) whether it iz a fact that States
are demanding more share in incomes
from Central Government; and

(b) if 30, what is the decision of
the Centraj Covernment in this re-
gard?

THE MINISTER OF FINANCE
-(SHRI H. M. PATEL): (a) Several
State Governmenty have demanded

an increase in the transfer of finan-
cial resources from the Centre to the

States.

(b) The National Development
Council, in its meeting on the 18th
and 19th March 1978, decided to set
up u Committee to review, inter-alia,
the fiscal arrangements between the
States and the Centre having regard
to the provision of the Coastitution,
in the light of the larger role assigm-
ed to the State Governments in
development planning and execution.
The NDC Committee, in its meeting
on the 21st and 22nd August 1078,
decided to constitute a Working
Group to work out the implications
of the various suggestions made in

Lo e
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the meeting of the Committee. The
Working Group met on the 5th Octo-
ber 1978 when certain issues relating
to the fiscal arrangement between the
Centre ang the States were discussed.
It wag decided that the Working
Group would meet again after the
7th Finance Commission’s report had
been received by the Centra] Govern-
ment. The 7th Fimance Commission
has recommended a significant in-
crease in the transfer of financial re-
source; from the Centre to the States
for the period 1979-80 to 1983-84.
The report of the 7th Finance Com-
mission along with the explanatory
memorandum as to the action taken
on the recommendations wag placed
on the Table of the House on the 24th
November, 1978.

Reserve stock of Gold

1875. SHRI F. P. GAEKWAD:
Wil] the Minister of FINANCE be
pleased tp state what is the reserve
stock of gold now left with Govern-
ment after auctions of go]d held so
far?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): The sale of
gold wag from the accumulated stock
of gold confiscated under the Customs
Act/Gold Control Act. The stock of
gold left with the Government after
auction sales is about 77 tonneg as on
30th September, 1978. The monetary
reserves of gold with the Reserve
Bank of India were not touched.
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Periormance of public sector enter-
prises

1877. SHRT CHATURBHULJ:
SHR] UGRASEN:

SHRI DHIRENDRA NATH
BASU:

“Will the Minister of FINANCE
be pleased tp state:

(#) the namer of public sector
enterprises which have been set up
ag statutory corporatliong or compa-
nies registered under the Companies
Acr+ jn which the Ceniral Government
hclds 51 per cent or more shares;

(b) the financial performance of
these enterprises;

(c) the total investment in these
u.idertakings and the profits there-
from during 1976-77 and 1977-78;

(d) whether it ig a fact that there
is a steep fall in the profits of these
entcrpriseg in 1977-78 as compared to
the previous year and if so, the rea-
song therefor; and

(e) the stepg proposed to remedy
the situation?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The
nameg of public sector enterprises
set=up under the Companies Act or
as statutory corporations have been
given in the Annual Report on the
Working of the Industrial and Com-
mercia] Undertakings of the Central
Government 1876-77 which was plae-
ed on the Table of the Lok Sabha. Of
these, the following are statutory
corporations:

1. 0il and Natural Gas Com-
mmission;
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2. Food Corporation of India;
3. Air India;
4. Indian Airlines;

5. Internationa] Airports Autho-
rity of India;

tion.
The companies added to that list
singe Apri] 1877 and upto 31st March

1078 are given in the Statement
attached.

(b) to (e). The total investment
in these enterprises amounted to
Rs. 11097 crores in 1976-77 and
Rs. 13300 provisional as on 31st
March 1978. The provisional figures
for 1977-78 shows that the ovemll
profit of all the Centra] Government
enterprises during that year would be
Rs. 248 crores (before tax) a: against
Rs. 476 crores earned in 1976-77.

The set back in the financial results
of the working of the public sector
enterprises was mainly due to the
poor performance of the following ten
companies, which accounteq for a
total loss of Rs, 320 crores:

1. Coal Indig and its zubsidiaries;

2. Fertilizer Corporation of India
Litd;

8. Indian Iron and Stee] Company

d.

4. Shipping Corporation of India
Litd;

5. Heavy Engineering Corpora-
tion;

6. Mining and Allied Machinery
Corpn.;

7. Hindustan Copper Ltd;

8. Bokaro Stee] Ltd;

9. National Mineral Development
Corporation; and

10, Fertilizers and Chemicals Tra-
vancore Ltd.

The unsatisfactory results were due
to a varlety of reasons, such as un-

6. Central Warehousing Corpora-

remunerative prices, power shortage,
inadequate demand, recession inter-
nationally, labour trouble etc,

Government have taken steps to
improve power supply, industria] re-
lations and operational efficiency to
contain cost increases and correct
technological defects (wherever ex-
istent), scope for diversification to
improve capacity utilisation etc.

Siatement

1. Bharat Leather Corporation;
2. Manganese Ore (India) Ltd;
3. Mysore Porcelines Ltd.;

4. Indian Iron and Stee] Com-
pany-Stanton Pipe and Foundary
Company Ltd;

5. Radio and Electrical Manufac-
turing Company Ltd;

6. Andaman and Nicobay Islands
Forest and Plantation Development
Corporation Ltd;

7. North Eastern Handlooms and
Handicraftg Development Corpora-
tion;

8. Dredging Corporation of India;
and

9, Trade Fair Authority of India.

8,C./8.T. employees in Minisiry of
Tourism ang Civil Aviation

1878. SHRI B. C. KAMBLE: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the total number of Central
Government employees in Clasg I, II,
IIT and IV in the whole Ministry be-
longing to Scheduled Casteg and
Scheduled Tribes az at the end of the
years 1975, 1976 and 1977; and

(b) the dates on which Presidential
Orderg pertaining to reservation in
(1) direct recruitment and (ii) pro-
motions respectively were issued, and
the reasong of their delay?
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THE MINISTER OF TOURISM AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK):
i.) 1975 1976 1977
Class (Group)
S.C. S8.T. s5.C. S8.T. S.C. S8.T.

I & « = 44 43 5 58 9
11 . . . 117 119 14 1y 20
Iur . . . . Bgh 992 204 970 204
w . . ) . 1,308 1,331 241 1,445 250

(b) Presidential Directive was
issued to India Tourism Development
Corporation on 8.11.1971 to Interna-
tional Airports Authority of India on
23.5.1973 and to Air-India and Indian
Airlines on 23.7.1975,—the dates on
which Government decided 1o issue
the Directive.

Quantity of gold in hand with Govern-
ment

1879. CHAUDHARY BALBIR
SINGH:

SHR1 CHITUBHAI GAMIT:

Wil] the Minister of FINANCE
be pleased tp state:

(a) the total quantity of gold which
wag in hand with the Government in
1975 to 1977 and during 1977 and 1878
and the market rate prevailing during
the above period;

(b) how much gold is in circulation
in India during the current year and
during 1975 and 1976;

(c) the quantity of wunauthorised
ard smuggled gold seized during 1975,
1976 and during 1977, 1978 on various
cccasions gnd the value thereef and
how the said gold i; being utilised;

(d) whether Government have re-
ceived representations from indivi-
duals and organisations of Gold deal-

(e) if go, the details thereof and
the action taken thereby?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The
total quantity of gold with the
Government (other than the mone-
tary reserves of gold with the Reserve
Bank of India) during 1975 to 1978
and the yearly average price of gold
in Bombay, are given below:—

Ig_unnliiy Average

Year (as on gist % goldin  market
Dec.) inmetric  price of
tonnes. gold in

Bombay

(Rs.

10 grammcs)
1975 . . . 78-00 544
1976 . . . 81-88 540
977 - . . 86- 25 613
76-67 74

.

—

(b) No statisties relating to  the
total quantity of gold in circulation
in the country is available with the
Government. But according to certain
unofficial estimates, the total stock
of private possession of gold in all
its forms in India as on June, 1977
is to the tune of 120 million troy
ounces or 4000 tonnes approximately.

{c) The quantity and value of
gold selzures under the Customs Act
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during the years 1975 to 1978 are
furnished below:—

Quantity Value Rs.

Year n Kgr. inlakhsat
local pre-
vailing
market

price.
£l
1975 . - . 414 232313
976 . . . 173 84' 74
1977 - . . 264 16024
1978 . . 176 120" 63
{upto 30--78).

The recent sale of guld of about 13
tons by the Reserve Bank of India
from May to October, 1878 was from
the confiscated stock of gold, accumu-
lated over a period of time.

(d) and (e). Yes, Sir. A number of
representations were received by the
Government demanding sale of gold
in small quantitics at fixed price
through the counters of the Banks.

The Government has suspended
suctions of gold since 26-10-78. A
Committee has been appointed under
the Chairmanship of the Governor,
Reserve Bank of India to review gold
policy in all its aspects and make
appropriate recommendationg, These
suggestions will be examined by the
Review Committee.

waf & form worerd oY mrmer W
awtar  ofm

1880. st ow arome. war fe W aw
W gur w6 fe o

(%) vt & fon-fon e wwc
o grgwr Wy ofw aer & ;o

(W) wermm win A | 5 2 Bw
s gra v %Tw JeTg wg E 7

few waw & uwa W (s
sy ) ;- (W) W (@) S“nm
AT M WX 30-9-78 W TEE qAMR F
"TawT Y 10,000 ¥99 ¥ wiww ¥y e

3227 Ls—6

163

gd wifiry gwn gefra 9 =
mmmﬂm wen-qze g o0 €F
1

Nationalisation of Industries

1881, SHRI DHIRENDRA NATH
BASU: Will the Minister of FINANCE
be pleased to state:

(%) whether it js a fact that due
tg continued loss in Government
Undertakings, Government are consi-
dering to review the matter of
natinalisation proposal of certain in-
dustries now on hand; and

(b) whether the Government con-
sider that nationalisation of industries
without expert advice will lead to a
serious condition resulting in huge
loss of finance to the Government?

THFE. ~ MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No, Sir.

ib) Nationalisation of any industry
or unit is decided upon only after
careful consideration of all relevant
factors.
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Hotels Goa and to give this subsiéy with retros-

1885, SHRI E, V. VIKHE PATIL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
whether his attention has been drawn
to the news item captioned “Hotels
unable to cope with tourist boom in
Goa” appeared in the Financial Ex-
press, Bombay dated the 24th October
1978 and indicate the measures pro-
posed by the delegations of the hote-
liers of Goa and the one led by the
Vice-President of the Goa Chamber
of Commerce and Industry to increase
the hotels, lodging and accommoda-
tion to mecommodate the expected in-
flux of tourists this year and the mea-
sures taken by the Government to
meet the situation?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PUR-
SHOTTAM KAUSHIK): Yes, Sir.
Representatives of the Goa Chamber
of Commerce and Industry, the Goa
Hotel Owners Association and the
Goa. Travel .and Tourism Club -have
made the plea to extend the 15 per
cant . Central . Subsidy . Scheme to
hotels located: in Panaji which . is
presently excluded from its schedule,

pective effect as such an incentive
would enrculage entrepreneurs | to
construct hotels in Panaji as alsp to
complete expeditiously hotels eons-
tructiom, The matter has been taken
up with the concerncd authorities.
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Increase in Quota of Garment Im-
ports by EEC.

1687. DR. P. V. PERIASAMY: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether E.E.C. has recently
raised the gquota of ga.rmnt imports
from India; and

(b) if wo, the particulars thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
{a) and (b). EEC. has not recently
raised the overall qmtn ot ment
imports from Indis.

DECEMBER: 1, 1078 ,

Writlen Answers 168

Advice to Sfpte- _Governmentis Re-
garding Expenditure of Flood Reliel
1888, SHRIMATI AHILYA P,

RANGNEKAR: Will the Miniser of
FINANCE be pleased to state:

(a) whether it is a fact that he had
advised the State Governments to go
ahead with itz expenditure 51 flood
relief and allied matters, leaving the
accounting of such expenditure to be
taken carp of later; and

'b) if so, the details of such assur-
ances and "whether these were being
adequately backed by positive action?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
According -to the existing practice,
the amount of advance Plan assis-
tance is allocated to a State affected
by & natural calamity on the basis of
the report of the Central study team
and the rccommendations of the High
Level Committee on Rellef, Against
this allocation, “on account” releases
are’mude to the State Government
déperdirg +n the progress of expendi-
ture reported by the State Govern-
ment and also having regard to its
ways and means position. Towards
the close of the financial year, =
statement is to be submitted by the
State Government showing the ex-
penditure actually incarred in the
first three quarters of the year and
the expenditure anticipated to bhe
incurred in the fourth quarter. On
the basis of this statement, the amount
of advance Plan assirtance payable
is worked out provisionally and the
amount, hecoming due to the Slate
Government over and above the “on
account” payments made earlier, is re-
leased. The entire amount of advance
Plan -gssistance so relepsed is treate?!
as provisional and is subject to adjust-
ment on the basis of detailed accounts
of expenditure duly audited and certi-
fied by the State Accountant General.
This practice l¢ well known to the
State Governments and is in accordance
with the established procedures which
do not in any way ‘hinder the progress
of relief measures to be undertaken
with the help of Central dsdéfstance,
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Proposa] to empower LT.Us. for Final
.. Disposal of Income Tax Cases

1889. SHRI.D, N. TIWARY: Will
the Minister of FINANCE be pleased

to state:

(a) whether the work of income-
tax assessment is being held up and
a large number of cases are accumu-
Jated due to denia] of proper powers
to the lower staff of the Department:

(b) whether there is a proposal to
sripower the lower Income Tax Offi-
cers with more powers for final dis-
pu3al of income-tax cases:

(c) whetner this matter was discus-
s<d at the All India Convention of the
Indian Revenue Officers Association:
snd

(d) if so, the Government's reaction
therefo?

FINANCE
(a) No., Sir

{b) All the Income-tax Officers
whether at senior level or junior level
function within the powers assigned
fo them under the Act. The Income-
tax Officer has the power of final dis-
posal of the cases over which jurisdic-
tion is conferred on him except wherz
under the provisions of Section
144(B) the matter has to be referred
to the Inspecting Assistant Commis-
sioner of Income-tax for his consi-
deration and the assessment is finally
framed by the Income-tex Officer in
accordance with the directions given
by the Inspecting  Assistant Com-
missioner under this section,

THE MINISTER OF
(SHRI H. M. PATEL):

(c) Matters discussed at a conven-
tion of the Services Association are
brought to the notice of Government
in resolution passed at such conven-
tion The Government have ‘not
received any resolution in this re-

(&) In view of the answer to (c)
above this question does not arise,
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Excise Duty Rate on Acrated Water

1880. SHR] SARAT KAR: - -
SHRI 8. S. DAS:

Wil} the Minister of = ﬁNENCS
be pleased to state:' - ' ks

1a) what was the excise duty rate
on aerated water during 1872-73 and
what wag the revenue collected and
What was the production (in units);

»nd o

(b) what was the excise duty rate
in 18768-77 angd the revenue collected
andg what was the production (in
units)? .

THE MINISTER OF FINANCE

(SHR1 H. M: PATEL): (a) Sir, the
ective rate of excise duty during

-73 on aerated water iz given

below:
ten - -

Vescriprjon Rates of
duty
"l‘frw'[,[vc]
Aerated waters whether or not
favoured or sweetened and
whether or not containing
vegetable or frult juice or [ruit
pulp. -
(1) Acratcd water other than
thosc t
(i) which are swld under a
brand name . Nil
(ii) in or in reladon to the
mnuhcmnl g:d.[ “Hiclh
an' L] narily
clrrlmth theajd of
power N . « Nib
(2) Aeuted water whm no
lended ﬂl\f?\.lﬂ.l‘l o of
t tesin any form uucd. 10
ratesin any
) Others . . 20% of
@ valorem

¥ Revenue collected from serated water

during 1 and was Rs. 6'85 crores ..
i”m&w 1115 million bel.f.
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.. ~{by the eflective rates of excisc duty
M under ;—
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)
e

during 1976-77 wa u_-l:ncd_ {waters were

Description

Rates of Duty

Acrated water, whether or not Bavoured or sweetened and whether  or
not containing vegetable or fruit juice or fruit pulp—

(1) Aerated waters,
Provided that—

(i) in or in relation to the manufacture of such acrated water

no process s ordinarily carried on with the aid of power;
or . . . . .

(ii) wherein orin relation to the manufacture of such acrated waters

any procem is ordinarily carried on with

the “‘equivalent of power so used by or on bebalf of a manu-

facturer in one or morc factories does not exceed ten Hore
Power . "

. . .

(2) Aerated waters, in the manufacture of which blend flavouring

concentrates in any form are used—

(e) for each unit container containing 200 millilitres or less

{b) For each unit container rontaining more than 200 millilives .

(c) all others . : . .

(3) All others .

Basic Auxiliary
. . Nil Nil
the aid of power
. . N Nil Nit
« Twenty Nil
five paise
Tweny Nil
five
paise plus
ten paise
for every
hundred
millilitres
i i
thercof
in excess of
200 milli-
litres
Fifty five Ni?
per cent
ad volerem
. Ten per cent '
ad valorem i,-t;}*;, of
ie duty.

Revenue cullected from acrated water: during 1976-77 was Rs. 13-06 crores (12-8% creres

as basic excise duty and Ra, 23 lakhs as Auxiliary duty)

Un-Utlllsed Capacity In Industry aud
lm Duty -

1891. SHRI SARAT KAR: Will the

Minister of FINANCE be pleased to

(a) whether the Ministry of Fin-
moemm into considertion the unuti-
leed cypacity in a phﬂltuhr indinstry

production, 757 million botiles.

before deciding to increase or dec-
rease the excise;

(b) if £o, in which industry has ex-
cise been reduced because of lsrge
unutilisation of capacity; and

(c) the industries which have large
unutilised capacity and can generate
more excise revenue by better utilisa~
tosh i capeciar - S
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THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) Before
taking a decision to increase or de-
crease the rates of excise duty on
a particular commodity, various fac-
tors are taken into consideration; in
apipropriate cases, the capacity utili-
sation in an industry is also one of
the considerations.

(b) Capacity utilisation is not the
only consideration for reduction in
excise duty; however, it may be men-
tioned that excise duty on crimped
yarn, small paper mills and mini
steel planis was reduced in 1977,
Budget keeping in view, among other
things the under utilisation of capa-
city in those industries.

(c) Some of the industries in which
capacity utilisation is reported to
be below 50 per cent during 1877 in-
cluded copper, wires and cables, dry
batteries and mopeds/scooterettes. It
may, however, be mentioned that the
reagons for under utilisation of capa-
city wvary from industry to industry
and a reduction in excise duty, by
itsalf, is no guarantee that capacity
utilisation would increase in any
particular jndustry.

Diversification of Core Sector Projects
by Multinationaly

1892. DR, VASANT KUMAR
PANDIT: Will the Minister of
FINANCE be pleased to state:

(a) whether Government have
called upon the Multinationals to
diversify their activity in the core
sector projects;

(b) if so, what proposals have been
recelved by Government the
multinationals in response t# the new
policy;

(e) how many multinationals have
already diversified their shares as
required by Government till 380th
September, 1978 and how many pro-
Posals for diversification are pendln(
with Government; and

(d) if so, which are those?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) In terms
of the current Industrial Licepsing
Policy, foreign companies are permit-
ted to diversify their activities in
high technology or export oriented
areas cnly.

(b) A statement is attached show-
ing the letters of intent/industrial
licences issued to foreign companies
for the period from 1lst January to
81st October 1978.

(c) and (d}, Presumably the re-
ference is to the dilution of non-
resident equity by foreign' companies.
A statement showing the names of
foreign companies to whom directives
have been issued to dilute foreign
equity; those who have already dilut-
ed or whose schemes have been ap-
proved and those whose schemes are
under consideration by Government's
laid on the Table of the House.

;Placcd in Library, See No. L'I‘-L‘le
8]

Order op dealing with confidential
Flleg during Emergency

1893. PROF. P. G. MAVALANKAR:
Will the Minister of FINANCE be
plmed to state:

(a) whether a secret order of the
emergency days to various Central
Government Departments not to sub-
mit confidential files on policy ques-
tions to the Comptroller and Auditor
General of India has recently -been
revoked at the direction of the Prime
Minister;

(b) if so, full facts thereof;

(¢) when was such an order issued
and by whom, and for what reasons;

(d) why did the present Govern-
ment take so long in revoking the
said order; and

(e) reasons which prompted Gov-
ernment to revoke the said order?
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THE MINISTRY OF FINANCE
(SHRI H. M, PATEL): (a) to (c)
In the first instance, an Office Memo-
randum marked ‘Secret’ was issued
by the Cabinet Secretariat on 30th
April 1876 informing Additional
Secretaries to the Governmeni of
India and higher Secretariat officers
that there was no legal obligation
to submit, to audit authorities unde:
the Comptroller and Auditor Ge-
neral. confidential files contain-
ing the views of the Govern-
ment officers at different levels.
Cabinet notes and decisions etc. in
the course of formulation of govern-
mental policies. Subsequently, on
‘26th September 1978, instructions on
the same lines were issued by the
Ministry of Finance to all Ministries
and Departments, with copies to the
Chief Secretaries of State/Union Ter-
ritory Governments and the Com-
ptroller and Auditor General. These
instructions were issued as some
Ministries/Departments felt difficul-
ty in making certain files etc. avail-
able to Audit due to the sensitive
nature of the information contained
therein and the possibility of the dis-
closure of such information adversely
affecting the national interests. On
turther consideration of the matter
after the present Government assum-
ed office, the instructions issued in
April 1976 and September 1876 were
withdrawn on 6th October 1978 and
23rd September 1978 respectively.

(d) and (e). After the present
Government assumed office, the mat-
ter regarding of files t
Audit was taken wup for de movo
examination in the light of the rele-
vant provisions of the Constitution
and the Comptroller and Auditor
General’s (Duties, Powers and Condi-
tions of Service) Act 1971. Since the
ssues involved were complicated and
relate to questions of high policy,
consideration of the case necessarily
took some time.

Legal issues apart, it was felt that
consistent with the policies of the
present Government, the instructions

DECEMBER 1, 1978
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issued in 1976 should be withdrawn
80 that Audit is not weakened. Hence
those instructions were withdrawn:

W drn et gro fen
qot  firdw

1894. Wt w0 Yt Fy :
faw wieh  ag v & Fo o5 fe:

(%) tw & o W b gro
T foelt goh friew fiar v 8 ;

(o) fowlt wofrm @ & Faaer
e it feor T @ YT TR W@
o

() wr frer wfeg & s7wr oedm-
FOT ¥ ¥ GTRTT w7 frwrc B wix

(¥) a7m A0eT & 757 ® . ftw
¥ vt gro fer o oerie e el
qofr Fritw o que-quw wfrwer  ferr 8
oY andrn el Y AW wH ¥ wWT WM
t?

faw st (st gwe owe wiw)
(%) Wt (7) ; ¥ &Y F WA a1 AT,
1978 ®t wrefrr s A fow o 2w
# T 4071.42 ¥OT W N §F wf
&t 1 e e fow gro fam o g oW
fow s&rt & wwmA fem arom, e
fg e mw @3 A fafe=sr  wfioeol
gra firan wmar & vafae g7 ot o anfo
aur wER i ¥ wpETe @ gresw A
L

(w) drn dwr fam  wfedmm &
wate,  wrem § eTiare st @ owl
ety & (v & wredm @ ar e
wredte) oftew Wt e ot ofte
dmr fome & fafgr & 1 afaegw w1 9o
or o ¥ weafamt ff o ogR & afegmm-
g ft st gat & wwfmt f freg
v ofufaw, 1938 ® am R ® @
1-7-1930 ¥ ¥R T4T wTTT wOU T
wz for a1 )

(v) ageww dar @ At ovm o
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farwew {wdvmy)
firttmr w1 ot W
‘e wreme wfwwfivat :
1. mmﬁmmﬁﬂmwmm}ﬁw . . : 2124. 58
2. wrerfereTal #r sfgfrat ot svdes & wifier i § : 3.54
3 faRelr sroFrd, mrontre aifs @ sttt . _ —_
4. ¥ufai Aar agerd ofafadf @ doc awr =W ™ . . 188.83
11 ] . . 2416.95
o
5. mfavrc® fan ar foifar e & saa, § TR AT &
faet ardt whw ) o o8
6 T faordy Fet o =w . 556.24
7. T faoredt et Wy sweTe g mhEmEr ww 1.49
8. WTAH Al € fAg Tew aeErd W) ww 213.97
9. Wiier sperd wrare faw afefdi mar g sfeeodi € s gra
AT VAT B . . 243. 48
10. T ATy Irel ® FORTL QTG MEMA T 5.43
11.  7rq wrare 41€t §7 w 1.87
1z,qmmmmﬁmmmmﬁmu
# g oF Ton AT A W 1.85
13 «ramm Agr A7 frsma fAw fro €1 =Lw ] ) a0 oo
14, TrCITiaeTHt €1 AT qra i wn 17N, 47
15, T wOeT o e dromsdt & fe o i 2.20
16, oy ofeedi &) Aowre g Ll . . 28.23
17. W wgsTh mfafi &1 g rn midma = 20.81
18. Y wgeTh afafi 1 =" 2.59
19.  AgeTdy TmE rEw wY W 0.22
20. el el ST TR T o 3.56
21.  ohvdifies &ei & o wifafas froe o s 3.84
22 mgmmﬁmmmuﬂ 0.04
23 T T 97. 42
24w #1 TR ETe M . . 5.51"
25, wﬂaﬁmw%ﬁm'mm‘aﬁxl . 10. 35
26, fugw) & wrow ORI WO . - : : -
27. o3 faordt Arel oo weufaai ar afefrit & Wil & aera 3
mie £t ok dafadi ¥ fam daferdl #1 dae o8 g7 W 76.98
28. &N % g Fwiagi ey ®O . 99,87
29. Wty afae gez W ST gAY & deee . ————
. 1595. 41
0.75

e arare Y sfayfa, et aw wreha it g # 0 | -

30. W weafe A wfe . . ' . e
. . 58. 1

4013.11

o . . 1071. 43
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.68
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12
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10. 33
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16, 00
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Prorfufery ar0@ #) G @R g o

e ST S T (W
™ wat 7)
31-7-1963 : : 20.00
31-7-1964 . 20. 00
31-7-1963 . . 20.00
31-7-1966 . : 20. 00
31-7-1967 . . 28,52
31-7-1868 . 29.03
31~7-1969 30. 56
31-7-1870 ; . 33,67
31-7-1971 . 34.88
31-7-1972 y 34.95
31-7-1873 . 34.96
31-7-1974 . . 41.95
31-7-1975 : . 41.97
e gyt gw e, e fafads
wwf gra sraww-gEe, WA-EEs. S
W WP e
1898. ot gww ww wowrw : ¥ faw
WY gy R W v e e
(%) T T vt & gmo gEwR e
ot (wreae) fafeda, ﬁiﬂi;!. Tk
I w Lic TR
L grafe w1 9w fe
g g W T W W e § e
o & Wik
(«) wroew ¥ AW W A6, AT
wt o ferh ot o, ged ferd
wrimre # W W e & ww e
arrec ¥ ferdt wrafe & wrew fem
¢ ot & wwr wnl e sTofoR  sweAt
® v ear § Rl & wmiere @ § o
i wew & wiA ferl k&
Wit wa e al & e W% wrafe
werar & 7
faer st (s gwo qwWe e )
(%) merw  Tvwew At 4o
w femr ar oqr & ot aumww
Wi gongew T T fear Wm0
w) 1 v war § e owe
wél..(nﬂt) fire i, ﬂ
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wrdy doftgw £, W v ooy Te fed

g W

(W) wrow & @%T W@ % TR
ot & foelt G amk 7€ ¢ W o
ferd wmfee § W T O Ww @
e ® ferdt gaafe = qaw fenr
T g R T wewr Iuwi aer  arafoe
Al % A9 & § o & e
§ w7 A weie § I gro Pl
g sk o ™ A oawt ¥ oad
wre fieeft ofer aemr § ?

(@) ag w7 war & i S 9o e

werft firo, wramken fafewr, qr, oF fafa-
2x wurlt § ot el wiafaaw @ oy
dofrg & itT, W@ TR TeR et smfrere
T 0 W g Aft Tear o faflr, mmo Wi
et wnf Ay (e e fewr) @

z.

T T 6 I AT § ST TR S

& dfier  wrdw  s-7-1885 ¢
oW 31-3-1948 ¥ 31-3-1976 W' wwfy
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® orow vl geem 4l (1. v4 T S0

a‘r 1
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Amount spent on Employees of RBI,
Bombay under Bank Medicine Schenge

1902. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of FINANCE
be pleased to state:

(a) the total amount spent on the
employees of the RB,I in Bombay
under Bank Medicine Scheme in last
three years, year-wise;

(b) what is the maximum amount
spent on one employee under the
scheme in last three years' yesr-wise,
and

{c¢) the names of such three em-
ployees and the respective offices held
by them and the names of doctors who
rernmmended the bills?

THE MINISTER OF FINANCE
«SHRI H. M. PATEL) : (a) Reserve
Bank of India have reported that the
total expenditure incurred under
Bank’s Medical Scheme in Bombay
for the past three years is as under: —

1977-78

— —

Re, Rs. Rs.

1975-76 1976-77

15,011,757 003 16,509,747 003 16.33.955 00

{b) Reserve Bank of India have
further reported that the maximum
amount spent on one employee is as
under: -

—

1975-70 1976-77 1977-78
Rs. Rs. Rs.
8,166.00* 11,076' 00® 4,078 .00°

*represents amounts paid to  the
hospital and does not ‘include ex-
penditure incurred befere hospitalisa-
tion. : A3 ’
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. 'Name of the employées (since expired) Office/Deptt. to"whil:h {WN‘:::[: :{uthc rcstgl
s
1975-76

Shri A. K. Sinharay {Liver trouble; ,
1976-77
Shri 8. N. Harche. (Janndiec/lung Caneer)

97778
Shri R. % Phadnis (Kidoee wouble)

Jr.  Analyst Dr, V. P. Bhat,
AB. & D.G B.M.O.
Bambay. Main Offier
Dispensary.
Director, Do-
C.G.CLL. Bomibay.
Asstt Accounts Da.
Officer,

Securities Deptt.,
Bombay.

- = -

Flights between Bombay and
Ratnagiri

ivs. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state: v dl

(a) whether it is a fact that the
Golden Sun Aviation Company of
Bombay could not operate flights bet-
ween Bombay and Ratnagiri during
monsoon season of 1978 as there is no
facility of Becon at the Ratnagiri
Airport;

(b) whether request for Becon al
Ratnagiri Airport was made by the
cumpany to Government and if so.
when;

(c) what action Government have
taken; and

(d) whether one Becon is lying idle
at Santa Cruz Airport, Bombay and
Whether the Becon could be made
avajlable for Ratnagiri Airport?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHQTTAM KAUSHIK): (a)
to ¢c) In June 1878, the Golden Sup

Aviation Company. Bombay, intimat-
ed the Director General of Civil
Aviation that they had temporarily
suspended flights from Bombay to
Ratnagiri due to weather conditions.
No reference was made by the Com-
pany about the non-availability of
Beacon at Ratnagiri. However, Shri
YVasanl Rao S. Sarve, Member Maha-
rashtra State Port Advisory Board,
and the Government of Maharashtra,
made a request for provision of a Non
Directional Beacon (NDB) at Ratna-
giri. Provision of this facility is being
sxamined by the Director General of
Civil Aviation in consultation with
the Mahurashtra Government.

td) Two sets of eguipment are
available at Santacruz Airport, and
they have been earmarked for higher
priority installation projects at Karad
und Daman required for operations at
Bombay Airport.

Banking facility in Ratnagirl District
of Maharashtra

1804. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of FINANCE
be pleased to state:

(a) number of villages in Ratnagiri
district in Maharashtra where bank-
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ing facility is available and number
of villages where such facilities are
not available;

(b) whether Government are aware
-that these banks refuse to transact
business beyond eight miles from the
place where the branch of the bank
is located; and

(¢) whether Government propose
to take any action in the matter so
that banking facility would be avail-
able to all villages in the district?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The
smallest unit of geographical area for
which the data on branch expansion
is maintained by the Reserve Bank of

India is a district. Data regarding the

number of villages without banking
facilities in Ratnagiri district s,
therefore, not available. However, as
at the end of September, 1978, there
were 02 branches of the commercial
banks functioning in Ratnagiri Dis-
trict. Of these, 63 were located at
rural centres and 29 at semi-urban
centres,

{b) The Reserve Bank of India
has advised the commercial banks
that according to their assessment an
average branch could effectively
supervise loans in an area of 18 k.m.
radius from the location of  the
branch. Banks have, however, been
advised that this norm should not be
rigidly adhered to and applications
from borrowers, particularly when
they are in a cluster, be entertained
even from areas bevond this limit if
the branch cim effectively supervise
the end-use of the loan.

(c) As at the end of September
1978, there were 9 licences pending
with the banks for opening offices in
the rural and semi-urban areas of
Ratnagiri District. When these bran-
ches are opened, the rural and semi-
urban areas of Ratnagiri District
would attaln an average population
per bank office of 20,000.

. DECEMBEER 1, 1978
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Opening of Branches of Banks ‘s
Ratnagiri District, Maharashira

1905. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of FINANCE
be pleased to state:

(a) in view of the fact that District
Industrial Centres have started func-
tioning in Ratnagiri District of Maha.
rashtra whether Government propose
to open more branches of Banks im
villages of Ratnagiri District;

(b} if not, the reasons for the same;
and

(e) whether Government are aware
that the purpose of opening of Dis-
trict Industrial Councils would be
defeated if banking facilities are not
made available?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c).
As al the end of September, 1878
there were 92 branches of the com-
mercial banks functioning in Ratna-
giri District. Of these 63 were located
at rural centres and 29 at semi-urban
centres. As on thal date the banks
also had 9 outstanding licences for
opening offices in the district.

The Reserve Bank would consider
the question of further expansion in
the district in the context of the felt
needs for the implementation of
specific schemes, including that of
District Industries centres.

Income Tax recovered pgainst Assess-
ment in Delhi

1806. SHR] DURGA CHAND: Will
the Minister of FINANCE be pleased
to state:

(a) whether income tax recoveries
in Delhi are decuning.

(b) whather ‘the peruhndwcrrunl
in the Encomis Tax Depattinest dre'not
familiar with the complex procedure
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maintained by traders in keeping their
accounts resulting in heavy evasion
and avoidance of tax on a large scale;

(c) if so, what is the amount of in-
<come tax recovered in Delhi against
assessment during the last three years,
year-wise; and

(d) what steps are being taken for
speeding up the recoveries of income
tax in the capital?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No, Sir.
The collection of Income-lax (includ-
ing Corporation-tax) from 1st April
18978 to October, 1978 amounted to
Rs. 117.76 crores as compared to Rs.
102.85 crores collected from 1st April,
1977 to October, 1977, thus showing an
increase of Rs. 14.91 crores.

(b) No, Sir. The personnel working
in the Income Tax Department are,
by and large, familiar with the com-
plex procedure maintained by tra-
ders in keeping their accounts.

(e)
Financial Amount
Year collected
(In crores of Rs.)
1975-T6 17474
1876-7TT 180.66
1977-78 250.35

(d) The Income-tax. Act, 1961 pro-
vides for several steps for enforeing
collections of :income-tax and recovery
of tax arrears such as levy of penalty,
attachment of monies due to the de-
faulter,; distraint and sale of movable
bpropetty, attachment and sale of im-
movable property, etc. Depending
upen the facts and circumstances of

each case; suitable " steps: are’ fillébn
by the Income-tax authorities con-

cerned for speeding collections of
Income-tax and recovery of tax
arrears. S

Appointment of Appellate Authorify
to deal with appeals of HD, Bank
Notes

1907. SHRI VINODBHAI B.
SHETH: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the Appellate Autho-
rity to deal with appeals u/s. 8(3) of
the H. D. Bank Noteg {Demonetisation
Act) will be appointed from quasi
judicial cadre;

(b) how many appeals have been
preferred u/s. 8(2) of the Act; and

(c) how many applications have
been finalised condoning delay by the
Reserve Bank of India ie. applica-
tions filed after the appointed day and
before 24th of January, 19787

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) :. (a) Govern-
ment have allocated the work relat-
ing to the final disposal of appeals re-
ceived under section 8(3) of the High
Denomination Bank Notes (Demone-
tisation) Act, 1978 to a senior officer
of the rank of Joint Secretary in the
Ministry of Finance on 13th Novem-
ber, 1978

(b) .About 80 appeals have been re-
ceived by Government under section
8(3) of the High Denomination Bank
Notes (Demonetisation) Act, 1978

(c) The Reserve Bank of India has
reported that as on 3lst October, 1978,
20,043 applications’ involving a total
amount of Rs, 859 crores had beea
finalised after condoning delay.
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Annual Increase in Forelzn Exchange
. Reserves

1908. SHRI DURGA CHAND: Wil
the Minister of FINANCE be pleased
to state:

(a) the present position of foreign
exchange reserves in the country;

(b) what is the annual increase in
foreign exchange reserves during the
last three years, year-wise; and

(c) what proposals Government
have formulated for using the foreign
exchange for development purposes?

THE MINISTER OF TFINANCE
(SHRI H. M. PATEL): (a) India's
foreign exchange reserves as on 17th
November, 1978 amounted to Rs. 4883
CcTores.

(b) The year-wise increase in for-
eign exchange reserves from 1975-76
enwards iz given below:—

(Ra. Crores)

Incresse
Year in foreign

exchange

rescrves

1975-76 881-an

1976-77 .
1977-78

1371°29
1636 76
38524

8.7 .
[Is;" «prl.t o mh Nmmbﬂ
1978

——

(e) It is the policy of the Governe
ment to utilise the foreign exchange
reserves to promote the overall growth
of the economy within a framework of
price stability. Broadly, the measures
adopted are the following :—

(i) making available the full re-
quirements of the economy for im-
ported raw  materials, compunents
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spares and equipment congistent
with utilisation of indigenous pro-

ductive capacity;

(ii) arranging imports of essen-
tial items of mass consumption in
short supply in the interest of do-
mestic price stability; and

(iif) stimulating the growth of
the economy by accelerating invest-
ment in identified projects and pro-
grammes in priority areas requiring
large foreign exchange.

Criteria for fixing prices of confiscated
Goods

1809. SHRI DURGA CHAND: Wwill
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that cer-
tain items of confiscated goods are
displayed in the customs houses for
public;

(b) if so, what are the details of
such goods;

(c) the criteria followed for fixing
prices of the confiscated goods; and

(d) what is the amount on account
of sale of conflscated goods in each
customs house during the last three
vears, yvear-wise?

THE MINISTER OF FINANCE
{(SHRI H. M. PATEL) : (a) and (b).
Yes Sir. Some items like trade goods,
diamonds and precious stones, ete.
which are to be sold by auction or
by tender are shown to the public.

(¢) The price fixed for sale of con-
flscated goods represents the fair price
which the goods could probably fetch
under normal conditions in the market
with a reasonable discount to the
buyer.

(d) The sale proceeds of confiscated
goodg during the last 3 years in the
Customg Collectorates is turnj.lhed in
the statement annexed. -
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Staterment

977 1978 (spe Fone, 1978)
int)

(Figures in Thousands of Rupees)

S. No. C.HfCG.E. upln,ll?-::.
Collectorates 1976 1977 1978
Custom: Houses
1 Bombay - 1aBagb 54465 7268
2. Bombay (Prev.) . . . 41776 15582 4007
3 Calcutta 4460 178 1020
+ Madras 5467 4244 2314
5 Cischin gtz 2748 1352
v Goa . 1587 2045 -1t
7 Vishakhapawnam 71 797 153
Patna (Prev.) 1363 pollh 36
Central Excise Chllectorates
9 Delhi 1462 gt =g
o Pune . 4403 a7y
1 Bangalove tHhins 2157 14
‘2 Madras 1797 148y 597
4 Hyderabad . Gzu 380 19
14 Nagpur . . 194 20 .e
43 Chandligarh . 14y gl g25
i Ahmedabad 4 pghio 10471 068
v7  MMadurai . 5413 290 934
B Guntur . . . #Bin 8y 55
19 West Bengal, Calcutia 1652 i 42
20 Khillong . Bos 4 180
21 Allahabad 23 22 ..
22 Kanpur 5 254 105 '
27 Taipur - 787 a52 122
24  WBhubneshwar 2 243
25 2 -

Indare .

Nera: Proceeds of gold, silver etc. have not heen included as the same are deposited in the

Government hhnt

3 L8,
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Bilver Export Policy

1010. SHRI S.' R. DAMANI: Wil
the Minister of COMMERCE, CIVIL
.SUPPLIES AND COOPERATION be
pleased to state:

.‘-(a) whether Government are at
present reviewing their Silver Export
Policy;

(b) whether it has been found that
the export of silver is ng more pro-
fitable; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARIF BE(): (a) No,
Sir.

(b) and (c). The export of silver,
which is ranulised through the State
Trading Corporation of Indin, will be
done whenever it is profitable to do so.
There has been relatively low profits
of late, for the reasons (i) increase
in domestic prices of silver; (ii) in-
crease in refining charges; and (iii)
change in the Rupee-US Dollar ex-
change rate resulting in lower rupee
realisation.

Recovery of Wealth Tax from Shri
Sant Lai, Advocate, Sonepat

1911. SHRI OM PRAKASH TYAGI;
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No, 3739 on llih
August, 1978 regarding payment of
Income-tax and Wealth-tax by (late)
Shri Sant Lal, Advocate, Sonepat and
payment of Estate Duty by his heirs
and state ;

(a) the reasons why wealth-tax was
not recovered from Shri Sant Lai,
Advocate, Sonepat during his life time
particularly when the value of his
estate had been over rupees four lakhs;

"(b) whether any steps have been
taken to assess the wealth-tax (which
was piyable during, his life time) now;
and
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(¢) if so, the amount of tax assessed
and the steps taken to recover it from
the estate left by the deceased?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) In the
background of estate duty assessment
of (late) Shri Sant Lal, Advocate,
Sonepat, his wealth (after allowing
various exemptions) does not appear
to be liable to wealth-tax and as such
the guestion of assessing him 1o wealth-
tax during his life time did not arige.
In this connection the following may
be noted:

(i) The house property valued at
Rs. 70,000/- which was exempted
under section 33(1) (n) of the Estate
Duty Act, 1953 is also exempt under
section 5(1) (iv) of the Wealth-tax
Act, 1957;

(ii) Out of the net Principal value
of Rs. 3.85878/. determined in the
estate duty order, the following
amounts are to be excluded for
wealth-tax purposes; —

P
fa: Deecased’s 1ised inte est jo

thr HUT awets crasingon
his death f i b, Foef

(b) Share of lineal  descend-
ents included for roe pury esee 190 5h

(¢} Houar hold goods . 2,500
(d) Value of Gun . . . Hooe
fe} Value of fiat Car” . n.000

(R Valee of amiculooral " 1® cen
Iands
{g) Share & deposii: for
which dﬂlpﬁ: are
avajlable (out of the
total of Rx, 61.636) 56,7509

74057 7495%

(h) Advante for purchase of
plots to New Friends Co-
operative Houwe Bujlding
Soclety . o e 20,000

with the above deductions the net

wealth comes to Rs. 94.832/- only. (in
addition to, tese deductlans some fur-

ther deduction on account of certalm



197 ~ Written Answers AGRABAIYANA. 10, 1900 (SAKA) Written Answers 198

deposits with Banks for which full de-
tails are not readily available might
also have to be allowed).

{(b) and (c). Does not arise.

Representation from LJIC. Officers
regarding Anomaly in Pay and Other
Service Matlers

1912. SHRI VIJAY KUMAR N.
PATIL: Will the Minister of FINANCE
be pleased 1o state:

fa) whether Government have re-
veived represeniation from the I.1C.
Oflicers regarding pay scale and other
service malters cle.;

(b) if so, details thereof;

(¢) what is the reaction of the Gov.
ernment to the various demands/ob-
servations made therein; and

(d) decision tuken in the matler
and the likely time by which a final
decision in the matter could be ex-
perted?

THE MINISTER OF FINANCE
(SIIRL II. M. PATEL): (a) Yes Sir.

(by to (d). The representation main-
Iy refers to the revision of pav scales
with offect from 1-4-1973, restoration
of the Cut in Adjustment Allowance
with effect from 1-11-1974 and removal
of anomalies in their wage structure,
vis-a-vis the Class III cmployees of
the Corporation at common pay
ranges. The Government is aware of
these anomalies and the matter is un-
der active consideration and a decision
thereon ig expected to be taken at an
early date.

Wit & Fafowr forsTyet, wr e @ et
X ww

1915, W warem wmer ;v wifwem
v ey e e s, 6 g amy
Tt g W

- (®) war o ww § s 2w & o & qWY
# Wt §r7 % arwyg W, foranedt, Y fafime
fasiil wYx aei W ol # wer apd &
qeT7 £; HIC

(=) afx gi, &7 T3 A & STHTC I WE
wrigeg a7 af % 7

witen wwr Amfer g vt wgwtr
waveg § wwa v (st wifes d@w ) @ (F)
wv (m) TR et g e wm 0
wrd arast gea tadam T4y 1 Amfon gia g
gzt fawnm & 2o fAAvEY, 1978 %1 9
T v AmT am Aer fesdi & w
T T 4 a1 8 wew R & fm feer v
sifma, amfes qfr Wi Azedon #@&b & °
o TIAAT, 1978 B A e wfa A fn
ur fe orgawmsdt & ormd, ferd, AHY
Topi, dar W A AN, ame fee s
¥& mdi 7 89 @ R § 0 7l 34 oA
Feqdi § g= ¥A TA F fan 3T 4 I
g=its BT A0 | EAT 1T SORTT A gfaa
{3 fr 35w/ fezr fimat, Sz aifes
il AN GFT T ATEEE A1 €7 AT © A
W T A T AT T AT WA %en gf

3z oA

Development of Hotel Industry

1914. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether he is aware that a
4-day Convention of the Federation of
Hotels and Restaurant Association of
India was held recently at Agra;

(b) if so, whether the Conventiom
has expressed that the hotel industry
and Government have shown casuad
interest in its dwelopment;[n_nd:;

(e) if so, his reaction theretod

'
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Yes, Sir.

(b) No, Sir.
«¢) Does not arise,

seful Information obtained by
Income-tax Amthorities about
those presenting High Value
Notey

1815. SHRI R. K. MHALGL: Wil
‘the Minister of FINANCE be pleased
2o stale,

(a) whether it is a fact that the
Income Tax authorities have obtained
ugeful information about those who
presented high value notes for ex-
<hange after recent demonetisation
and if so, the nature thereof:

(b) whether any follow-up-action
‘is being, taken in regard to the infor-
-mation so obtained; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI!
ZULFIQUARULLAH): (a) to (¢). The
‘follow-up-action in respect of cases in-
volving encashment of demonetised
bank noles is in progress. Information
presently  available indicates that
source of over Rs, 3.45 crores involved
in 1308 declarations is not fully and
satisfactorily explained. Reguisite as-
sessment proceedings are in progress.
Assessments have been completed in
respect of 135 declarations involving
| sum of Rs. 14 lakhs. Penal proceed-
Jngs have been iniliated wherever
~alled for.

Encrease in Rates and Tariff Charges
of Hotels ynder ITDC

., '1816. SHRI SUKHDEQ PRASAD

[A; Will the Minister of TOUR-
RISM AND CIVIL AVIATION be
Pleased to state:

DECEMBER 1, 1978
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(a) whether it is a fact that Gov-
emnment have again raised the rates
and tariff chargey exorbitantly ot
Hotels etc. operating under India
Tourism Development Corporation Li-
mited, New Delhi, despite its assuranc-
es to hold the price line during March,
1977;

(b) if so, the reasons thereof and
number of times the tariffs have been
raised of these Hotels since March,
1977 with details of tariff prevailing in
each ITDC's hotels in the country; and

(c) whether this is being done at
the cost of tourists and visitors which
would ultimately give rise to the
prices of various commodities in which
these visitors deal in?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI] PURU-
SHOTTAM KAUSHIK): (ay Hotel
tariffs are fixed annually keeping in
view the modifled Hubbart Formula,
which takes into account rise in prices
and wages, cost of operation, material
cost, competition ete. ITDC Hotel
Tariffs have been fixed lower than the
Tariffy permissible under the Hubbart
Formula and cannot be called exhorbi-
tant. They are by and large lower
than the Tariffs of other comparable
Hotels.

(b) With the approval of the Gov-
ernment, hotels In the private sector
as also public sector including ITDC
have revised their tariff twice (on
1-10-1977 and  1-10-1978) since March
1977,

A slatement ghowing the hotel rate
structure of ITDC hotels effective from
1st October, 1078 is attached.

(c) Hotel tariff structuring has no
relationship to the prices of , variou!
commodities in which hotel guests desl
cor -
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Stapement showing the rate Structure of ITDC Hotols cffective frem 1:1 October, 15,58,

5. No, Name of the Hotel Normal Tariff Group  Tariff «m
European Plan
Single  Double  Single Dcuble
Room Room Room Roem
) 2 3 + 5 6
Rs, Rs. Rs=, R,
1 Ashoka Hoiel, New Delhi 20 45 - g0 2lit 10
(Air-conditioncd).
2 Akbar Hotel, New Delhi
(Air-condlitivned) . . 225 300 203 atizg
3 Janpath Hotel, New Dellii
(Alr—cundmunz d) 130 220 130 2208
4 Hotel Ashoka, Bangalore
(Air=conditivned) 5 5 150 220 135 187
5 Hotel Ranjit, New Delhi
{Air-conditionced) . . 100 150 80 Til— 2 g
(Nom-Air-conditioned) 70 10 6y 81~ gq
6 Hotel Lodhi, New Dl-]hl
(Air-conditicncd) 110 160 09 119~136
{Non-Air-conditioneed) 75 140 68 Re--yB
7 Varanasi Hotel, Varanasi
(Air-conditioned) . 110 190 ag 17¢
(Non-Air-conditioned) . 75 140 64 16
8 Khajuraho Hotel, Kham:n}m
[Au-amdiuunrd) 110 190 ] 195
(Non-Air-conditioned) 75 140 €8 1z6r
g Jammu Hotel ( Alr-conditivned) . Gy 100 59 Gov
(Non-Air-conditioned) . . 50 75 45 %
10 Hotel Patliputra, I‘nm
(Air-conditioned) . 85 135 77 192
{Nan-Air-conditioning) 65 115 59 104
1" Hotel, New Delhi
- (Air-conditioning) . . . 150 225 138 1gr
12 Hassan Hotel (Air-conditioning) . 20 100 63 oo
(Non-Air-conditioning) 50 75 45 &8
13 Air-Port Hotel, Calcutta
( Airsconditioning) . 175 250 158 225
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S, No. Name of the Hotel Normal Tariff Group Tarifl on Euro-
pean Plan
Single Double Single Double
Ronm Room Room Room
] 2 3 4 5 6
14 LVP Hoel, Udaipur Rs. Rs, Ras. Ra.
{Nir-cn huunm;; 90 140 H 126
!N sa-Air-conditioning) 55—65 85—a5 50 77
45 LMP Hotel, Mysore
(Air-conditioning) . . . 125 a 115
(N m-Air-conditioning) . . 75 =100 125 =175 9o 149
u6 Aurangabad Hotel, Aurangahad
(Air-condition mg) . go 150 74 124
!N -Air-conditioming) . . 70 125 53 094
%7 Kwalam Hstel, Kovalam
(Air-conditioned) . . 130150  200--225 11 160
48 Kovalam Grove, Kovalam
(Air-conditionedi . . 1o 170 04 136
ag Ashoka Hotel, Jaipur
{ Air-conditioned) 120 180 108 162
{NDn-Air-conditioned; . 75 120 ' -
20 Temole Bay, Mmhaballpuram
{Air-conditioned) . 09" 100-=1400 Gg=- an=—126
‘N o= Adreeon lition ) 53 —b5 75-—10% 50—50 G8—g5
-.‘hllt “\r'entum unﬂoned for Mlddh non-cooperative attitude of certain

East Countries

1917. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased t; state:

(a) -the total number of projects
with details of Indian participants
and/or collaborators ganctioned by
the Joint Venture Committee during
the years 1077 and 1878 for Middle
‘East Countries including U.A.E. and
Sultanate of Oman;

(b) the progress so far made in each
such Projects;

(c) whether it is a fact that some
of the Indian investors are facing pro-
‘blems due to stiff competition from
their counterparts in USA and United
Kingdom snd particularly in view of

Indian Banks operating abroad in the
matter of banking facilities; and

(d)

it so,

steps

being taken

to assist such entrepreneurs to over-
come such difficulties?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE

AND

CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG); (a) and
(b). A statement showing the required
information is attached.

(¢) No reports from Indian entre-
preneurs who have been permitted to
sel up joint ventures in the Middle
East have been received regarding the
problems faced by them due to stiff
competition from irvestors “in ottl;;
countries lack .of - co-operal
from Iﬂdi:nm banks ﬂplﬂﬂﬂl abrolrl-

(4) Does mot arise, -
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luuu-t

Jaint Venturs Proposals approvzd during 1977 and |978 {so a.r) to bo set in Middle East

Countries including U. 4

5. N

B e T SR —

I
2

3

-1

B

]

EL

’!.j"

8

i9

Nun- of the Inlian Pyricipant Crantry of Location

Present position of the hph'.ijﬂt

M's, Alcon Crastructions, Panjim  Buharain’

Shri Amorinder Singh, Patiala . Iran
M. Indian Roud  Construction

Corpn.,, New Delhi . . Alghanistan
M/s. Transpore Corporation of

India Lid., S cundrrabad . Kuwait
M/s, Fngineering |'l'"Jﬂ:H (Iatl.u]

Lad., Now Delhi Kuwait
M/s. Punjab Chemi-plants Ltd,,

Chandigarh . - Kuwait
M. B. K. Chatterjee, Calcutta . Qman
M’ Tata Exportale L. Ben'my  Sandi Arabia
M. 1D sain [\rw Ddh:) Pvt.

;td N:w Dothi . Baudi Arahia
Oh=roi H itels (India) Pvt Ltd.,

Caleutta . . Saudi Arabia

M s, Guanon India Led,, Bombay ULALE,

Ms. Esar Construction lad.,

Madras . . . UAE
M’ S, H. Muwalivy, Quilon . UAE
Shri Shashi Kumar Janardhan

Bana'mar, Bombay . “ UAE
M's, En-Tech, Imrmaunml.

Madras . « UAE
Mis. Oberroi Hotels ( India) P-.rr L.,

Calcutta & 5 . UAE
M/s. Purc Ioe Cream Ca (1967)

Ltd,, Bombay | .+ s UAE
M/s, Usha Martin Black (Wi..r

Ropis) Ltd., Caleutta, ) UAR,

M/s, Garware Plastica and Polyaster
Pvt, Ltd., Bombay . £ . UAE

M/s. Ballarpur Iﬂdu’."!‘ L,
Ballarpur . . . U.AE,
¢ M. NN, Gitw, Bouiy ., UAE.

In operation [rom June, 1977
Under implementation

Not implemenied
Under implementation
Under implementation

Under implementation
Under implementation

Under implementation
Under implementation

Undrr implementation

Undler implementation

Under implementation

Under implementation
Under implementation

Under implementation

Uunder implementation

Likely to go into pn-ducuw
in carly 1979.

Under implementation

Im tation dcﬁ:rred by
party.
Under 1mp!mmathn.

Inpmducumfmbec m_

-
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8. No. Name of the Indian Participant Country of Location

Present Position of the Project.

a2 M/s. Alembic G'hrmxul Work« Co.,

Lid., Baroda . . UAPL, Under impleme ntaticn
23 M/s.5.V. ShahConstruction Services

Pvt. Ltd., Bombay . . YU.A.E. Under implementetic n
24 Mjs. Osnar Paints and Canlrlrtu

Pvt. Lid., Buombay . AE. Not impl mentcd
25 Mjfs. § me Industries Lid",
3 mh:'Pf" . . . U.AE, ¥nder implementation

26 M/s, Indian Plymacd fo Co. le "
Bombay

Wnder implementaticn,

N.B. Thr normal question pericd in the case ofjoint venuresset up abroadisa to 5 ycars,

Woreirn Exchange Loans by Nationa-
Mised and Non-Nationalised Indian
Banks to Joint Ventures/Projects

abroad -

1918. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government have re-
laxed certain rules and guidelines for
approving Joint Ventures (Projects)
abroad and in the matter of partici-
pation by Indian investors;

(b) if so, the salient featureg there-
of;

(c) whether a decision is yet to be
taken for providing financial assistance
by way of foreign exchange loans by
various nationaliseq and non-nationa-
lised Indian Banks operating abroad
{0 Indian participants; and

(d) if so, the reasong for delay in. -

providing such incentives to Indian
participants?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b). The Guidelines for setting up of
joint ventures abroad were modified
by Government recently whereby,
-apart from Industrial Joint Ventures,

proposals for joint ventures also !n_

4he fleld of trading, marketing and

consultancy ett. will be entertdined..
Although normally ng cash remittance
from India is allowed for participa-
tion is the equity, in the case of nor-
industrial joint ventures where there
is no scope for export of capital
equipment from India, cash remittance
will be considered and decided on
merits. A copy of the modified
guidelines was attached to.the answer
given in reply to Lok Sabha Unstarr-
ed Question No: 859 answered on
24-11-1978,

(c) and (d). The guidelines for set-
ting up of joint ventures already pro-
vide for raising of foreign exchange-
loans abroad for financing such ven-
tures. Besides, the Entrepreneurg are
also free to apply to the nationalised
and non-nationalised Indian Banks
operating abroad for foreign exchange
loans. The Banks would consider
such requests on the basis of the norms
laid down by them:

Ouistanding issues between Bank of

Indla, Bombay and Andlira Steel
Corporation Ltd., Chlcutia and
Bangalore

1019, SHRI SUKHDEC FPRABAD
VERMA:. Wil the Minister of
FINANCE be pleased to state:

(%) whether wrmpmhl'
mwaurmrm past
betml‘hchdtm Bank of
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grlore in connection with resolving of

(b) if so, the details thereof; and

- (c¢) the steps being taken by Gov-
ermnment to protect the interest of both
and also the interest of large number
of employees working in the Andhra
Steel Corporation Limited?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Yes, Sir. As a result of exchange of
correspondence between the Chairman
of the Commitiee of Management of
Andhra Steel Corporation Limited and
the Chairman and Managing Director
of Bank of India, the Bank has ap-
pointed one of its officers on the Com-
mittee of Management of the Com-
pany. The Chairman of the Com-
mittee of Management of Andhra
Steel Corporation is expected fo meet
the Chairman of Bank of India on
1st December, 1978 to discuss the out-
standing issues.

(c) Since the company did not fulfil
certain conditions stipulated by the
Bank regarding change in manage-
ment ete., the Bank has resorted to
legal action, to protect itg interests.

Employses of Punjab and Sind Bank
Lid.

THE MINISTER OF FINANCE.
(SHRI H. M. PATEL): (a) The Punjab.
& Sind Bank Ltd, has reporteg that an.
agitation in the form of demonstra-
tions and dharna was conducted by
a small group of employees of the
bank claiming to be the office bearers
of Punjab and Sind Bank Staff Union
(Regd). The agitation, according to-
the bank, arose out of intra-uniom
rivalry between twg sets of employees
claiming to be the office-bearers of the
said union. .

(b) The charter of demands sub-
mitted by the group which conducted
the agitation in September, 1978 and
which according to the bank represents
a8 microscopic minority of employees
includes demands relating to scrapping
of apprenticeship scheme in the bank,
promotion policy, transfer policy.
overtime allowance, bonus. relieving
the General Secretary of the said
union of Bank's work etc.

(¢) The bank has reported that the
agitation has been withdrawn unila-
terally. The bank has asserted that
the management's relations with the
staff are cordial and work at all the-
branches of the bank is going on
smoothly,

Persons receiving Pay Off from Boeing®
Company

1021. SHRI VAYALAR RAVI:
SHRI P. K. KODIYAN:

SHRI N. SREEKANTAN
NAIR:
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(b) it so, whethnr he has received
‘#he mames .of the such persons; and

(c) if so, the names?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) to
(c). Press reports appeared in India
recently about Boeing Company's
admission  before the  Securities
and Exchange Commissions ot
U.S.A. to the effect that India was cne
of the geven countries where pay olls
were effected by the Boeing Com-
pany. The question of pursuing the
matter with a view to geiting the
names of the beneficiaries in India
was taken up through diplomatic
channel, On the basis of information
obtained through the U.S. Department
on Justice, a case has peen registered
against the following:

1. M/s. Pillman Aircrafl Comﬁmy
2, Shri Xckog Jehangir Maneckji
3. Smt, Piloo M. Maneckji

4. Shri Jean Kekoo Maneckji

for offences punishable under section
56 of the Foreign Exchange Regula-
tions Act, 1973 and sectiong 162, 163
and 120B of Indian Penal Code. The
investigationg are still in progress.
The United States Department of
Justice had furnished the information
under an agreement which specifically
lays down that the information shall
be used exclusively for purposes of
investigations conducted by agencies
with law enforcement responsibilities
and for ensuring criminal, and
administrative proceedings. There-
fore, it will not be in the public
interest to divulge any further details
in this regard. In any case, it may
be clarified ‘that the information so
far received covering the transactions
upto 1875, relate to payments made by
the Boeing-Co. to thely  Consultants
and Agentg in India and not to m
individual beneficiaries,

DECEMBER 1, 1978
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Fall in Production of ‘Babber '

1922. SHRI M. RAM GOPAL RED-
DY: Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether there has been a fall
in the production of rubber in the
country during the period April—
August, 1978; and

{b) if so, what is the annual total
production, consumption and what
steps have been taken to meet the
deficit?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes,
Sir.

(b) During 1978-79  the production
and consumption of raw rubber in the
country have been provisionally esti-
mated at 1,40,000 tonnes and 1,56,000
tonnes respectively. To meet the shore
1{age imports to the extent of sbout
15,000 tonnes have Dbeen eftected
through STC during the current year.

Setting mp of New capacity in
Cooperative Spinning Sector

1923. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased 1o state:

(a) whether the All India Federa-
tion of Cooperative Spinning Mills
has prepared a blueprint for setting
up of new capacity in the Coopera-
tive Spinning Sector and better uti-
lization of the existing capacity; and

(b) if so, the details of the pro-
jects and Government's reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COM AND
CIVIL SUPPLIES  AND COUPERA
TION (SHRI-ARIF m; “f:‘l“!'u AU
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India Federation of Cooperative Srin.
ning Mills Ltd,, Bombay has formulat-
ed a programme for the integrated de-
velopment of the textile cooperatives
including creation of additional spin-
ning capacity and better utilization of
the existing capacity in the cooperative
sector during 1978—83.

'(b) The programme envisages eslab-
lishment of 38 new cooperative spinn-
ing mills end expansion of existing
spinning mills involving additional
spindleage of 10.92 lakhs and capital
investment of Rs. 212 ccores. The
proposals of the Federaiion have been
recommended to the Planning Com-
mission, Ministry of Industry, and
Ministry of Petroleum and Chemicals
and Fertilizerg for consideration and
incorporation in their gectoral Plans
for 1978—83.

M.M.T.C. Contract with G.D.R.

1924. SHRI JANARDHANA POOQJA-
RY: Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COUOPERA-
TION be pleased to state:

{a) wkether MMTC has signed a
contract with GDR for the supply of
iron ore during 1879; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and (b).
Yes, Sir. The contract is for supply

of a total quantity of 5.7 lakh ions of

iron ore during 1979.
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M/s. Bengal Eleciric Lamp Works Litd.
Calcutta

1026. SHRI C. K. CHANDRAFPAN:
Will the Minister of FINANCE be
pieased to refer to the reply given io
Unstarred Question No. 6002 on the
7th April, 1878 regarding evasion ol
Central Excise duty by Bengal Lamp
of Calcyita and state:

(a) whetker M/s. Bengal Electric
Loamp Works Limited, Calcutta has
replied to the show-cause notice
issued by Central Excise authorities;

(b) if so, the details thereof: and

(c) what steps Government are
ioing to take against M/s. Bengal
Blectric Lamp Works Limited, Cal-
cutta?

THE MINISTER OF FiNANCE
(BHRI H. M. PATEL): (a) No, Sir.

(b) and (c), The party has flled a
‘writ in Calcutta High Court who have
granted an interim order of injunction
restraining the Department from {aking
any steps or proceedings pursuant to
the show cause notice till the disposal
of the Rule. Government have taken
steps to defend the case in the High
Court.

s

Expenditure by Govermment on
German Film Maker

927. SHRI C. K. CHANDRAPPAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to siate:

(8). whether Government's atten-
tion kag been drawn to a press state-

DECEMBER 1, 1878 -
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ment made by Rajneesh Foundation
which was published In Times of
Indig dated 21st Qctober, 1978;

(b) if so0, whether it ia a fact that
German Film maker Mr. Charles.
Wilp and his team were taken on a
guided tour of Indian Meditation
Centres by the Tourism Department
and all the expentes were paid by
the Union Government; and

(c) it so, what amount was spent
on this account and what is the rea-
son to bear the expenses by the Gov-
emment?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI PURUSHO-
TTAM KAUSHIK); (a) to (c). Mr.
Charles Wilp, well-known Gern.an flim
producer is making a filim demcting the
cultural, commercial and industriai as-
pects of India. He had visited india
in Augusl/September, 1977 when he had
also interviewed the Prime Minister,

Mr. Wilp visited India again in
March, 1978 in order to complete the
shooting of the film. He covered
during this visit Swami Chinmaja-
nanda Ashram at Ppwai: Raineesh
Ashram al Pune; Yoga-cum-Massage
Centre, Kovalam Swami Vishnu Ash-
ram near Trivandrum; Shri Auro-

bindo Ashram, Pondicherry;, Auro-
ville, Swami Gitananda Ashram
near  Pondicherry, Tiruvannamalai

Temple, met Shri Sal Baba at White-
flelds, Ramkrishna Maih, Belur; Bud-
dha Vihar Temple, Delhi; and Krishna
Temple, Vrindaban. This film will be
shown on the T.V. net-work in Burope
and U.S.A,

In view of the interest likely to be
created in India in these countries as
a result .of this film, which would help
to promote tourist trafhc to Indls, the
Department of Tourism in :amuaﬁon
with the Ministry of ml Mll!“l
decided to host the team during their
vialt in Hgn:h. 1978. The. wﬁ
expendituyre nqurnd on gt .
R, 1500, “'F‘ oo




3y Nrttien Akvibere AGRAHAYANA 10, 1900 (SAKA) Weithen Answers 218

Mﬂﬁmu

1m SHRI C, K. CHANDMPPA)I
‘Will the Ministér of FINANCE be
pleased to refer to the reply given to
the Unstarred Question No. 6860 on
14th April, 1978 regarding un-secured
loans of Allahabad Bank and state:

(a) whether the Reserve Bank of
Indin has completed its findings re-
garding the functioning of the Alla-
rabad Bank; and

{b) if so, the outcome of the find-
ings and details thereof?

THE MINISTER OF FINANCE
1SHRI H. M. PATEL): (a) The Reserve
Bank of Indla have reported to us that
it has not yet completed the .nspection
of the Allahabad Bank.

(b) Does not arise.

Alleged Sale at Unofficial ‘Exchange
Rate

1929. SHRI C. K. CHANDR.\PPAN:
Will the Minister of FINANCE be
pleased to refer io the reply given to
Unstarred Question No. 505¢ on the
31st March 1978 regarding zlleged sale
of $43.000 at unofficilal exchange rate
and state:

(a) whether the adjudication pro-
ceedings in the case regarding alleged
sale of $43,000 at unofficial exchenge
rate by Shri Jit Paul of M/s. Amin-
chand. Pyarelal Group and Shri H. K.
Jain, Chairman of M/s. Stretchlon Pvi.
Limited, Bombay for violation of
Foréign Exchange Regulation Act, 1847
have been completed; and

(b) if so, what are the findings and
details thereof?

THE MINISTER OF FiNANCE
IBHRI H. M. PATEL): (a) and (b). Oa
the basis of a complaint recéived In
1087 agaifist M/s. Stretchlon Pvt. Ltd.
Bombay and M/s. Amin Chand Pyare-
lal Group Investigations were inithited
ared the piemises corinectdd with APJ.
Group in Calcutta, Bombay, Ilmas

Ltd,, Bombay were searched and soms
documents ‘were seized. On completion
of investigation, a show cause notice
was issued to M/s. Amin Chand Payre.
1sl and Shri Jit Paul on i8th May, 1978
for selling $42098.14.1 at the rate of
Rs. 32 per pound in contravention of
4(1) and 4(2) of Foreign Exchange Re-
gulation Act, 1947. Show Cause Nutice
was also issued to M/s. Stretchion Pyt
Ltd., and Shri H. K. Jain for buying
§. 42098.14..] at the rate of the Rs. 3%
per pound in contiravention of Section
4(1) and 4(2) of Foreign Exchange
Regulation Act. 1847. Though the
parties have taken inspection of con-
cerned documents they have not yet
filed their replies to the rald show
cause notices. Adjudication proceed-
ings will be finalized as soon as thelr
replies are received.

Boosfing of Handloom Exports

1940, SHRI NATVERLAL B. PAR-
MAR: Will the Minister of COMMERCE
CIVIL SUPPLIES AND CUOPERA-
TION be pleased to state the delailed
proposals for encouraging handloom
exports?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL. SUPPLIES AND COOFPERA-
TION (SHR! ARIF BEG): The lollow-
ing are the important meusures iaken
to encourage exports of handlooms:

(1) Cash compensatory supvort In_d -
replenishment imports have been pro-
vided for exporis at appropriaie rates.

(2) Sales-cum-Study team are heing
sponsored from time to time to l!iﬂn- )
rent important markets.

{3) Participation in impnrtant tex-
tiles and clothing fairs in the aversess
markets is being ensured.

(4) A number of Export Pmduulbﬂ
Pm;ladlbavebnnuncﬁmedhﬁd‘-*
ous states io produce export i e
handisom produdts ix demand
Nmrylnwhmpmmbrﬁf
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project authérities ' to the handleom
weavers and the marketing of such
products are also attended to hy them.

(5) In keeping with the Govern-
ment's policy for providing meximum
encouragement to.the handlooms, the
Quota Policy for the coming year pro-
vides for adequate share for hamdloons
where handlooms and millmade items
are clubbed together for allocation.

Meeling of West Bengal Government
with Chiefs of Financial Institutions

- 1931, SHRI SACHINDRALAL
SINGHA:
SHRI SAKTI KUMAR
SARKAR:

Will the Minister of FINANCE Dbe
pleased to state:

fa) whether West Bengal Govern-
merl met the Chiefg of the various
financial institutions in the States
after the recent [loods;

1) if so, the details of the discus-
slon that have taken place in this
aeeting along with the names of the
participants; and

(c) the action taken upto-date on
the basis of that discussion?

THE MINISTER OF FINANCE
{SHRI H. M, PATEL): (a) and (b).
After the recent floods, the Finance
Minister of West Bengal met the
representatives of the financing insti-
tutions at Calcutta on 17th October,
1978 to discuss relief measures and
the credit reguirements of the flood
affected victims. This was followed
by another meeling on 2ird October,
1978 between the officers of the banks
and the State Government. The
procedure for providing need-based
credit was discussed at this meeting.

- The names of the participants are
indicated in the Statement attached.

(c) Joint teams of Agricultural
Finance Corporation and the Indian
Banks' Association have toured the
nine most affected districts. of West
Bengnl, viz. . Burdwsn, Birbhum,

Howrah, Nadia, Hooghly, 24-Parganas:

~DBCEMBER 1, 1978
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Murshidabad,; Midnapore . -and . Bjn-
kura. They have assessed the extent
of relief and- rehabilitation assistance
required by the farmers in these dis-
tricts. The AFC-IBA teams have also
recommended that credit camps may
be arranged in order to reach a larger
number of small borrowers in the
shortest possible time, All the bank
branches located in the flood affected
areas of the nine districts are taking
steps to provide assistance to small
borrowers in the sectors of agricul-
ture, artisans and self-employed and
small scale and tiny industries in the
light of the recommendations of the
AFC/IBA teams.

Statement

PARTICIPANTS IN THE MEETING
(17.10.1975)

1. Representatives of West Bengal
Government;

Dr. Ashok Mitra, Finance Minis-
ter—Presided
Shri Komal Guha, Minister for
Agriculture and Community Devce-
lopment.
Dr, K. L. Bhuttacharya. Minister for
‘Commerce and Industry.

~ Dr. Yatim Chakravarty,
for P. W. D. and Housing,
Shri C. Majumdar, Minister for
Cottages and Small Scale Indus-
{ries.
Shri D. N. Ghosh, Adviser, Insti-
tutional Finance,
Shri V. R. Desai, Chairman,  West
Bengal Cell, Industrial Reconstruc-
tion Corporation of India and other
Senior Officers of State Govern-
ment.

Minister

2. Representatives of the Banks:

Shri A. Ghosh, Chairman & Mana—
ging Director, Allahabad Bank. '

Shri S. Niyogi, Chairman & Mana-
ging Director, United Bank of
India. ) -
* Shai B. KCh-ﬂ-rﬂ.chmw lr
Mgnaging Director, .. United . Com~
-mercial Bank.; . . oo
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Shrll!lmchllmﬂnﬁo&'
Industrial Bank, . . .

Shrl V. R. Desai, Chairman, West: )
Bengal Cell, Industrial Reeomtruco-

tio
Qhrl A. M, Msiiappan, Chief Gene- tion Corporation of Indla.
ral Manager, State Bank of India, 2 , 8 ;-
Local Head Office, Calcutta. Representatives of Banks
o ' ‘Shri N. S. Natarajan, Managing Di-

rector, State Bank of India

Shri A. M. Mariappan, Chief Gené-
ral Manager, State Bank of India,.
Calcutta

Regional Heué: of:
Central Bank of India
Punjab National Bank

Canara Bank Shri P. F. Gutta, Chai &

rvi P. F. Gutta, Chairman
Bank of India Managing Director, Central Bank
Indian Bank of India

Syndicate Bank

Bank of Baroda
Union Bank of India
Dena Bank

Indian Overseas Bank
Bank of Maharashtra

Shri B. K. Chatterjee, Chairman &
Managing Director, United Com-~
mercial Bank

Shri C. E. Kamath, Chairman &
Manuging Director, Canara Bank
Shri M. V. Subba Rao, Chairman &
Managing Director, Indian Bank
Shri O. P. Gupla. Chairman &
Managing Director, Punjab National
Shri R. V. Raman, Industrial Re- Bank

construction Corporation of India Shri A. Ghosh, Chairman & Mana-
ging Director, Allahabad Bank

3. Representatives of cther [financing
institutions:

‘Dy. General Manager, Industrial
Development Bank of India Shri S. Nivogi, Chairman & Mana-
: ging Director, United Bank of India
Director, Agricullural  Refinance

and Development Corporation Branches of Nationalised Bank, in

North Eastern Region States

1932. SHRI SACHINDRALAL
SINGHA: Will the Minister  of
FINANCE be pleased to state: )

(a) the details of the Natlionalised

Shri V. Subramaniam, Joint Chief Bunk Branches at present in North

Officer, Reserve Bank of India, Cal- Eastern Region States and West Ben-

cutta gal, State.wise, district-wise, Bank-
wise;

{b) the names of Bank Branches
. opened In those States, State-wise,
1 Gwemm of West Bengal: district-wise during the last three-
years, year-wise, date-wise with the-
Shri D, N. Ghosh, Adviser, Institu- special reference to Reglonal Rural
tional ' Finance, Government | of Banks;

Shri P. R, Michael, Director, Pro-
~ jects, Agriculture Finance Corpora-
. tion

Zonal Manager, Life
Corporation of India

Insurance

PARTICIPANTS IN THE MEETING
(23-10-1978)

West Beuanl (c) the details of the plan~ of
¢) the a e p ;
Shri P. K. Banerjee, Joint Secre- opening Bank Branches in thoae-
, tary, I tiona] nn-me. Gw-m— States; State-wise, ‘dtetritt-wise, lmgn-

m%"* ﬂﬁfﬂlﬂ g wise in current year; and‘ o
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“(d) the détalls of the target of
-establishing Bank Branches in these
States, State-wise during the coming
‘three years?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c»
“The information to the extent avail-
able is being collected and will be
laid on the Table of the House.

(d} The Reserve Bank of India
‘'have reoriented their pranch licensing
policy, to ensure that the branch
expansion efforts of the banks during
the next three years are devoted to
the task of improving banking cover-
age in the districts having popula-
‘tion per bank office in excess of the
national average through the opening
of branches at unbanked rural and
semi-urban centres. The Reserve
Bank propose to examine the branch
banking needs of the deficit districts
-on a district by district basis and
draw up a three-year plan in consul-
tation with the banks and the State
~Governments concerned.

Socio-Economic problem of North
Eastern Region States

18933. SHR] SACHINDRALAL
SINGHA: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that the
Reserve Bank of India has appointed
a committee to sort out the peculiar
socio-economic problem of North
frme Region States in September,

¥

(b) it so, the details of the Com-
miitce and meetings of the Com-
mittee held, date-wise;

(c) whether the report of the said
Committee has been submitted;

(d) if go, the details of the report;
-and

(e) action taken up-to-date?

THE MINISTER OF mm
WSHRI H. M. PATEL): (a) Yes, 8ir.

The Reserve Bank of India set up.: &
Working Group to examine the fuc-
tors impeding the flow of bank credit
in the North-Eastern Region ahd
make recommendations for necessary
changes in the procedures and pric-
tices so as to bring about rapid and
all-round banking development in
that region,

(b) The Working Group comprised
a representative each of the Reserve
Bank of India, Agricultural Refinance
and Development Corporation and
all the three Lead Banks in the
Region, namely, State Bank of India,
United Commercial Bank and the
United Bank of India. The Group
also co-opted one representative from
each of the five States and the two
Union Territories. The Working
Group held 8 meetings—on 23rd
August, 22nd September, 13th & 14th
October, 1st, 11th, 17th and 23rd
December, 1976.

(c) Yes, Sir. The Worklnﬁ Group
submitted its Report in February, 1977.

(d) and (e). The main recommen-
dations and the action tuken thereon
are given in the Statement attached.

Statement

Recommendations of the Working
Group set up by the Reserve Bank
of India to study the problems of
bank credit in the  North-Eastern
Region and action taken thereon.

Recommendation No. 1:

In view of the differing conditions
in States/Union Territories in  the
Region and in deference to the views
of the respective State Governments,
the commercial banks may use dif-
ferent agencies/intermediaries - aad/
or lend directly so as to_ resch the
remote places afid to dum credit
in the region, ey
Action taken: = .. - o

‘The acheétne of comimine
financing throdgh
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has been introduced in Assam and
Tripura. While in Assam, 334 socie-
ties are going to be ceded to com-
mercial banks and 55 to Regional
Rural Banks, in Tripura the reorga-
nisation of the societies is under
active consideration of the Govern-
ment. The matter is being pursued
with other States and Union Terri-
tories in the region. In Arunachal
Pradesh, the Government are taking
active steps for forming LAMPS.

Recommendation No. 2:

Banks to review their policy of dele-
gation of powers to branch managers
to bring about uniformity in the
discretionary powers of branch mana-
gers of different banks in the same
centre in respect of loans of weaker
sections.

Action taken:

The question of adequate delega-
tion of powers to the branch mana-
gers has been examined by the
Reserve Bank with the respective
banks. The Reserve Bank have ensured
that the branch managers have ade-
guate discretionary powers to look
after the needs of small borrowers who
constitute the weaker sections of the
community.

Recommendation No. 3:

Notification of additional centres
for the purpose of equitable mortgage.

Action taken:

The Governments of the States and
the Union Territories in the Region
have been requested to create addi-
tional centres to facilitate creation of
equitable mortgage. Assam Govern-
ment has already notified 23 additio-
nal centres.

Recommendation No. 4.

Nomination of Government officials
as focal points for contact by banks.

Action taken:

Governments of all the States and
the Union Territories in the Region

3227 LS—8.

have designated officials who would
serve as focal points of contact for
coordination.

Recommendation No. 5:

Need for preparing a long-term
plan for branch expansion by banks
in the region.

Action taken:

As at the end of June 1978, the
banks had opened 610 branches in
the North-Eastern Region. With the
objective of providing at least mini-
mum banking facilities in large un-
banked areas, the commercial banks
are endeavouring to open at least
one bank branch in each of the un-

banked community development
blocks in the Region. Of the 269
community development blocks,

banks have so far covered 234 blocks,
In regard to the remaining blocks
also, which constitute more difficult
areas, the matter is being pursued
with the banks and the State Govern-
ments concerned,

For the year 1978, the Reserve Bank
had allotted 41 centres for branch
opening in deficit districts of this Re-
gion. In accordance with the new
branch expansion policy, the Reserve
Bank of India are drawing up a dis-
trict-wise branch expansion plan for
each of the deficit districts, in consul-
tation with the concerned State Go-
vernments and the banks.

Recommendation No. 6.

CGCI cover may be extended to
bank lending through RRBs, coopera-
tives and similar agencies in this re-
gion and the proportion of the risk
borne by the CGCI also be raised in
respect of the advances in the re-
gion.

Action taken:

The CGCI has since agreed to ex-
tend cover to bank lending through
RRBs. As regard extension of cover
to lending through cooperatives and
similar agencies, the corporation has

-
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mot taken a final decision so far as
the matter requires an in-depath study.

Recommendation No. 7.

Lead banks in the region to set up
a Joint Training Centre for training
of new recruits as well as employees
of banks in the uniform banking
practices and procedures.

Action taken:

The three lead banks have since
agreed to set up a Joint Training
Centre. Two integrated courses of
short duration were held during Sep-
tember, 1978 in which officers of banks
and State Governments participated. A
programme on agricultural finange
was also held from 15th November to
25th November, 1978.

Recommendation No. 8.

Central Government to modify the
pre-conditions for the establishment
of Regibnal Rural Banks so that they
can be set up in each of the States
and Union Territories.

Action token:

Government has since decided to
set up more Regional Rural Banks
and .-the establishment of Regional
Rural Banks in each of the States/
Union Territories is being considered
by the Steering Committee set up by
the Reserve Bank of India as part of
the follow up of the Dantwala Com-
mittee's recommendations.

Recommendation No, 9:

Formation of Local Committees for
each State and Union Territory to
discuss and review the progress made
in implementation of the various re.
commendations of the Group.

Action taken:
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General:

The Working Group had also made
some recommendations relating to
changes in the operational methods
and lending practices of banks, man-
power planning, guidance to bor-
rowers and coordination between the
banks and the Government agencies.
The action taken by the banks and
the State Government authorities on
these recommendations is being review-
ed by the Reserve Bank of India from
time to time.

Emgployment Poientialities in Banking
Sector in North Eastern Region States

1934. SHRI SACHINDRALAL
SINGHA:

SHRI SAKTI KUMAR
SARKAR:

Will the Minister of FINANCE be
pleased to state:

(a) whether any study has been
made regarding the employment
potentialities in Banking sector in
North Eastern Region States and Weat
Bengal;

(b) it so, the details thereof: and

{¢) the number of persons employ-
ed in these States, State-wise, Bank
branch-wise during the last three
years, year-wise?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) to (c)
Information to the extent possible is
being collected and will be laid on the
Table of the House.
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Reinstatement of employées of AGCR-
Office, GwWallor

1037. SHRI P. K. KODIYAN: Wil
the Minister of FINANCE be pleased
1o state:

(a) the number of employees of
AGCR Office 8t Gwalior (MP) who
were dismissed or suspended for go-
ing on strike in support of Railway
workerg sirike in May, 1976;

(b) number of those taken back;
and

(c) steps taken/being taken to re-
instate them?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The re-
ferences are apparently to the Office
of the Accountant General, Madhya
Pradesh and the Railway workers
strike in May, 1974.

No employee of the Office of the
Accountant General, Madhya Pra-
dest was dismissed for participation
in the strike of May, 1074. The ser-
vices of 28 temporary employees were
terminated and 61 permanent em-
ployees were suspended for partici-
pation in the strike of may, 1074,

() and (c). All the §1 permanent
emplayees who were stspended have
slready been reimptated. Ax regurds
temporary emplcyees, orders of re-
instatémént were issued in All the 3%
mhgtmbﬂ-mn_ﬂm. S
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Setling up of Foreign Trade Bank of
Indla

1938, SHRI AMARSINAH V.
RATHAWA: Wul the Minister of
COMMERCE, CiVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether there iz any proposal
to set up a Foreign Trade Bank of
India;

(b) if g0, what are the details of
the Scheme; and

(¢) what are the main objects of
the proposed bank?

THE MINIST™ER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHR] ARIF BEG):
(a) to (c). There is a scheme to set
up a Foreign Trade Bank of India.
Thinking on this scheme is into pre-
liminary a st1g: as to be able to
give any worthwhile details at pre-
sent.

Procedure for Recrultment of Staff to
..varipus Nationalised Banks

1939. SHRI RAGAVA'LU MO-
HANARANGAM: Will the Minister
of FINANCE be rleased ‘o state:

(a) the procedure for recruitment of
staff to the various nationalised bank.
including Reserve Bank and State
Bank; and ’

(b) the pertentage of posts reserved
for SC/ST candidates and the extent
1o which the percentage has been ac-
tually followed so far?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) Eevery
nationalined bank, Reserve Bank and
State Bank of India, is following its
own procedure for recruitment of offi-
cers and clerical staff. Broadly, they
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recruit officers on All-India basis and
their clerical staff on regional basis
through a system of written test and
interview. Individual banks will con-
tinue to do so till 31st December,
1878 to complete the recruitment
which are in the pipeline. While
Reserve Bank of India and State Bank
of India Group (which have its own
Recruitment 2oard) will continue to
follow the existing procadures, re-
craitment in the 14 nationalised
banks for Officers and Clerical staff
after 31st December, 1973 will be
through the 7 Banking Servica Re-
cruitment Boards set up in different
paite of the country. Some of the
Recruitment Boards have already
advertised the posts.

Recruitment of sub-staff which is
on local basis, continues to be handled
by the individual banks. Selection
to the sub-staff posts is made in some
banks on the basis of interview and
in some banks on the basis of written
test and interview.

(b) The percentages of reservation
for Scheduled Castes and Scheduled
Tribes followed by the Public Sector

Banks are as follows: —

sC 8T
(i) direct recuitment on all-
India basis bv means of 159 73%
open  competitive  tewt

@ Direct recruitment to  The percentages
Clerical and sub-  of resevation pies-
Swaff atiracting can- caribed for various

.did..ten from a region/ States under cent-

- locality ral Govt, order.

L3

The percentage of SC/ST em-

ployees to the total number of em-
ployees as on 1.1.78 was:—

Offi- Cler- Sub-
cers ks Staff
1.88 13.49 21.48
1.04710.36 =@.c1
1.81 11.76 19.8¢

Rese ve Bank of India
State Bank Group
Nationalised Banks
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Rejection of supplies of Sugar by Bri
Labnks

1940. SHRI RAGAVALU MOHANA-
RANGAM: Will the Minister of
COMMERCE, CIVIL SUPFLIES AND

, COOPERATION be pleased to state:

(a) whether it is a fact that Sri
Lanka rejected the supplies of sugar
from State Trading Corporation be-
caure of failure to supply within time
prescribed;

(b) if so, ful} particulars of the
caze; and

(c) the extent of losses suffered in
the tranuaction?

THE MINISTER OF STATE IN

THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHR1I ARIF BEG):
(a) Mo, Sir.

(b) and (c) Do not arise.

Export of Transmissiop Towers

1942. DR. MURLI MANOHAR
JOSHI: Will the Minister to COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) the value of expory of transmis-
sion towers in 1876-77, 1877-78 ana
the first four months of 1978;

(b) whether Government are gware
that the preseni position of export of
this item is in jeopardy in spite of
better export prospects; and

(c) the difficullies in the fulfilment
of the export target in respect of
transmission towers and the stepsg ta-
ken by Government to overcome the

difficulties so that the exports do not
suffer? 4

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CoO-
OPERATION (SHRI ARIF BEG):
(a) The value of export of
transmission towers In  1978-77,

1977-78 and the first four months
of 1878-79 is given below:—

Year Value (Rs. Lakhs)

1976-77 808.28 .
1877-78 (April to Feb.) 1235.40
1978-78 (April to July) 179.89

(b) and (c) The Engineering Ex-
port Promotion Council has fixed
a target of Rs. 20 crores for this item
for 1978-79 and it is hoped that  the
target will be achieved. According
to the Engineering Export Promotion
Council orders worth Rs. 100 crores
have already been booked. Steps
have been taken by the Ministry of
Steel & Mines to ensure supply of
steel requirements of this item
through imports and indigenous
sources.

Sending of Cargo Booked by Indian
Ajrlineg foy Chandigarh by Road

1943. SHRI DALPAT SINGH
PARASTE: Will the Minister of
TOURISM AND CIVIL AVIATION
be plcased to state:

(a) whether it has come fo the no-
tice of Government that the Indian
Airlines is sending all cargo booke:t
for Chandigarh by road;

(b) if so. the reasons therefor:

(c) whether it is a fact that the
Indian Airlineg ig charging air freight
for the same; and

(d) the measures taken or pro-
posed to be taken to ensure that all
cargo booked by Indian Airlines i3
flown and not sent by road?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR1
PURUSHOTTAM KAUSHIK): (a) and
(b): In view of capacity limitations
on the Delhi/Chandigarh sector, at
times Indian Airlines is obliged to
send a part of the frieght booked
from Bombay, Calcutta, Bangalore,
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ete. to be transported to Chandigarh
from Delhi by road. The practice of
sending the air freight consignments
by road is in accordance with aviation
practices all over the world and is
permitted by the International Air
Transport Association to enable the
freight to be delivered at the destina-

tion in the shortest possible time.

(c): Yes, Sir.

(d) Cargo is normaly carried by
air to the extent possible. The turbo-
prop fleet of Indian Airlines is fully
committed to meet the present opera-
tional requirements on its existing
net work. Therefore the capacity on
the- Delhi/Chandigarh sector cannot
be increased at present. However,
this may be possible when the Air-
craft resources position of the Indian

Airlines improves.
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Eacashment of High Denomination
- Bank Notes

1945. SHRI VINODBHAI B.
SHETH: Will the Minister of
FINANCE be pleased to state:

(a) whether all the applications for
encashment of High Denomination
Bank Notes have been finalised; if not,
bow many applications are pending;

(b) whether Appellate authority has
been appointed to deal with appeals
u/s. 8(3) of the High Denomination -
Bank Notes (Demonetisation) Act;

(c) if yes, when the appointment i=,
made; and

(d) it not the reasons for the de.
lay?

THE MINISTER OF FINANCE
(SHR] H. M, PATEL): (a). The
Reserve Bank of India has reported

" that as cn 31st October, 1878, 4179

cases involving an amount of Rs.
248 crores are still pending final
disposal.

(b) to (d). Government have
allocated the work relating to the
final disposal of appeals received by
it under section 8(3) of the High
Denomination Bank Notes (Demone-
tisation) Act, 1878 to a senior officer
of the rank of Joint Secretary in the
Ministry of Finance on 13th November,
1978.

Scrapping of Indo-American Business
Counctl

1946. SHRI EDUARDO
FALEIRO:
BHRI A. C. GEORGE:

Will the Minister of FINANCE be
Dleased to state:

(a) whether Government are aware
of the repeated demands for scrapping

4
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the Indo-American Business = Council
which is allegedly an Instrument of
economic subversion in this country;
and

(b).if so, what is the reaction of
Government to thesg demands?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) and (b).
The Inde-U.S. Joint Business Council
(JBC) has been set up as a non=offi-
cial organisation to further trade and
commerce between India and U.S.A.
It is a channel of discussion between
business leaders of the two countries
and its objectives inter alia are to:—

—ensure high-level  mutual
awareness of bilateral relations by
business leadership of the two
countries;

—stimulate, broaden and facili-
tate business relations and contacts
between the two business communi-
ties; and

—serve as a forum to discuss, to
propose and to provide solutions to
problems which inhibit more ex-
tensive trade and investment bet-
ween India and the United States.

2, Government Hive gseen & Press
report of a statement made by an
Hon'able Member of Parliament in
September, 1978 wherein he is report-
ed to have called for winding up of
the JBC, as, according to him, it had
become a lobbyist for U.S, multina-
tionals creed and policies. The dls-
cussions in the J.B.C. naturally reflect
diverse views and opinions of mem-
bers of the two sides. The Govern-
ment of India are of the view that
the JBC performs a useful role as a
forum for bringing About a better
appreciation of Government of India's
trade and investment policies, and for
fostering trade and business coopera-
tion between the two countries and
for promoting joint ventures in third
countries.

Delhi éng grihagar

1047. SHRI MOHD. . SHAFT
QURESHI: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether Government propose to
introduce daily air-bus service bet-
ween New Delhi and Srinagar; and

(b) if so, by what date will such
a service start?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR1
PURUSHOTTAM KAUSHIK): (a) Yes,
Sir.

(b) The service is to commence by
the summer of 1879 when the airport
is expected to be ready for Airbus

operations.

Request to Stop further Import of
Rubber

1948. SHRI K. A. RAJAN: Wil
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION
be pleased to state:

(a) whether the Indian Rubber
Growers Association has urged the
Union Government to stop forthwith
further import of rubber and to keep
the gquantity so far imported as buffer
stock; and

(b) if so, the details thereof and
Government's reaction thereto?

-

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(ay and (b) Some representative of
rubber growers have made such a
request. The matter is under consi-
deration. =
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Construction of Township by LIC. In
Bombay

1949, SHRI K, A, RAJAN: Will the
Minister of FINANCE be pleased to
state:

(a) whether Life Insurance Corpora-
tion has constructed a townshio
“Jeevan Bima Nagar” in the Bombay
suburb of Borivli for policy holders,

(b) if so, number of buildings with
rumber of flats in each of them;

(c) facilitieg provided therein;
(d) total cost;

(e) whether Government have seen
a write up in the Journal of Indisn
Institute of architects (July/Septem-
ber, 78) pointing out various draw-
backsg and shortcomings; and

(f) if so, Government's reaction and
steps being taken to overcome th:
problems facing the occupanis of the
flats?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) Yes, Sir.

(b) 47 buildings with 1578 fats.
!

(c) Roads with street lights, under-
ground sewerage system with a sew-
age disposal plant, water supply dis-
tribution network with ground and
elevated tank, shopping centre, post
office and bank, plots for community
hall and hospital, reserved areas for
recreation, playgrounds and a school.

{d) Approximately Rs. 3.50 crores
excluding cost of land.

(e) Yes, Sir.

(f) The LIC Board set up an Ad-
hoc Committee consisting of three
members of the LIC Board, three
Officers of the LIC and three mem-
bers of the Association of Jeevan
Bima Nagar Owners and Co-opera-
tive Housing Societies Ltd.,, to look
into the various grievances of the
oecupants of the flats, The LIC has
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already settled a number of issues
such as waterproofing in the flats,
allotment of space in the shopping
centre for a Consumers’ Co-operative
Store and also for the Office of the
Association at a concessional rate,
transfer of land reserved for Com-
munity Hall to the Association and
transfer of land for a hospital in the
township area. The LIC has also
initiated action to transfer to - the
Bombay Municipal Corporation the
maintenance and operation of the
services of supply of water, drainage
and roads.

Recruitment of Probationary Officers
in State Bank of India

1950. SHRI K. A. RAJAN: will
the Minister of FINANCE be pleased
to state :

(a; whether the Stale Bank of
India has called applications for re-
cruitment of probationary officers;

(b) if so, number of applications re-
ceived and number of those called/h2-
ng cailed for examination; and

(c) whether Rs. 40 received as ap-
plication fee from each applicant will
be returned to those who have ot
teen calleg for examination?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) (a). Yes, Sir.

(b) Approximately 90,000 applica-
tions have becn received. All eligible
candidates are being called for writ-
ten examination.

(c¢) No Sir.
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Central Assistance for Development of
Tourism in Garhwal Division

1953. SHRI JAGANNATH
SHARMA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state the detail of
Central assistance proposed to be pro-
vided during the next year for the
develogment of tourism in the Garh-
wal Division?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): The
system of Central assistance to State
Governments for developing tourist
centres has been discontinued since
the Fourth Five Year Plan. Hence
no funds have been provided in the
Central Plan of Tourism for giving
financial assistance for the develop-
ment of tourism in the Garhwal Divi-
sion of Uttar Pradesh. However, the
Central Department of Tourism is
encouraging trekking in the Garhwal
Division which possesses many in-
teresting trekking areas,

Indian Firmg who secured business in
International Falrs during 1978
1956. SHRI AHMED M. PATEL:

Will the Minister

CIVIL SUPPLIES AND COOPERA-

TION be pleased to state the parti-

culars of Indian firms who have

secured business and the volume of
business secured during International

Fairs held during the year 1877-78,

separately?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): A
statement giving the required infor-
mation is laid on the Table of the
House. = (Placed in Library, See No.
LT 2852/78).

-

of COMMERCE, -
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Chain Disruption of LA. Flights during
Second Quarter

1957. SHRI A. C. GEORGE: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that chain
disruption of Indian Airlines flights
caused by frequent delays and sud-
den cancellation of flights at various
points comes to as much as 38 per
ceni of the total take-offs in the
second quarter of this year; and

(b) if so, what immediate steps do
Government contemplate to improve
this disastrous situation?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
During the period April, 1978 to June,
1878 out of a total of 22776 take-offs,
1468 were delayed/cancelled due to
operational, commercial, engineering
and other causes in respect of which
action is possible.  This
works out to an on-time performance
of 93.55 per cent. In addition, there
were 7175 delays and cancellations due
to weather and consequential delays
which are beyond the control of the
Corporation.  Consequential delays
result because a number of services
are to be operated by the same air-
craft and any delay in one of the
earlier services results in delays to
all remaining services operated by the
same aircraft. Including such delays,
the on-time peformance of the Cor-
poration works out to 6205 per cent.
However, in judging the performance
of the Corporation, only the first
category of delays should be taken
into account, although passengers are
inconvenienced by the second cate-
gories of delays as well

(b) It is the constant endeavour of
Indian Airlines to minimise delays
and cancellations while ensuring the
highest standards of flight safety.
All controllable/avoidable delays and
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cancellations are reviewed regularly
for immediate action. Each region
has a Delay Committee comprising
representatives from the concerned
Departments which meets daily with
a view to investigating the causes of
delays and also suggest remedial
action for preventing/minimis-
ing recurrence of such delays, Se-
parate teams comprising the re-
regional engineering . authorities and

- representatives of the Director Ge-

neral of Civil Aviation in each re-
gion investigate in detail all mechani-
cal delays exceeding 80 minutes.

Besides, delays on all the routes of
the Corporation's net-work are gcruti-
nised by the Regional and Headquar-
ters’ authorities, and directives, as
necessary are given.

A high-level committee under the
Chairmanship of the Secretary,
Ministry of Tourism and Civil Avia-
tion has also been constituted to exa-
mine the delays taking place in the
arrival and departure of scheduled
services operated by Indian Airlines
and Air India. The Committee in its
meeting held on the 28th September,
1978, examined in detail the recom-
mendations of the Working Group
set up for collection and analysis of
delays in the operation of scheduled
services and took decisions thereon.
These decisions of the Committee
have been communicated to all con-
cerned for implementation.

Pald up Capital and Total Investment
of Multi-National Corporations Before
and Affer Dilntion

1858. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to state:

(a) names of Indian branches/
subsidiaries of foreign multi-national
corporations who have brought down
their equity shareholding to 40 per
cent under the provisions of FERA;

(b) total paid up capital and total
investment of each company in India
before dilution and after dilution;
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(¢) whether in many cases foreign
shareholding has been reduced not
on the basis of existing capital base,
but on the basis of expanded base,
through capitalisation of reserves
and issue of bonus shares; and

(d) if eo, what are the facts there-
of?

THE MINISTER OF FINANCE
(SHRI B. M. PATEL): (a) Attention
is invited to the reply to Lok Sabha
Unstarred Question No. 1892 dated
1st December, 1878 which gives the
desired information.

(b) The information is being com-
piled and wil] be laid on the Table of
the House,

(c) Yes, Sir.

(d) The capitalisation of reserves
and issue of bonus shares is essen-
tially a book-keeping transaction for
the purpose of bringing the nominal
value of the share capital more in
line with the members’ capital em-
ployed in the business. It does not,
therefore, lead to any change in the
net worth of the business nor does
this process of capitalisation involve
issue of any additional capital. Be-
cause of this being an accounting
transaction, many companies have not
caplitalised their reserves for long
periods, and in fact, in several cases
it may be the first bonus issue. Fur-
ther, the formulation of a sound
scheme of Indianisation necessitates
a reasonable capital base being fixed
tor the company. This also enables a
sufficiently large number of shares
being placed on the market and the
fixation of a lower premium. In
is taken to ensure that the capital
base has reasonable relationship to
the turnover and profitability and
that it can be serviced adequately.
The capitalisation of reserves is how-
ever, permitted only according to the
bonus guidelines.
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Large and Small Seale Sick Induosirial
Unita

1959. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to state:

(a) State-wise number of large~
scale and small-scale industrial units
declared ‘sick’ to date;

1p) total amount of investment in
these units, large-scale and small-
zcale separately;

(c) total loans and advances made
by banks and term flnancing institu-
tions to these units, large and small
seperately;

(d) industry-wise number of large-
scale and small-scale units declared
“zick’; and

{e) policy of the Government in
regard to sick units?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) to (d).
The Reserve Bank of India collects
information in respect of advances
of scheduled commercial banks to
sick industrial units enjoying aggre-
gate credit limits of Rs. 1 crore and
above. The State-wise break up of
such industrial units is given in
Statement-I and the industry-wise
break up is at Statement-II. The
outstanding advances of commercial
banks to sick industrial units having
aggregate bank credit of Rs. one crore
and above stood at Rs. 882.87 crores
as at the end of March 1078. Assis-
tance sanctioned by financial insti-
tutions as also data relating to amount
invested in these sick units are not
maintained.

No statistical data in respect of
bank credit to sick small scale units
are collected. Roughly, it is esti-
mated that about 8000 small scale
uniis locking up bank funds to the
tune of Rs, 200 crores have been
affected by slickness.

(e) The banks have been advised
to set up special Cells at their Head
Offices and other regional offices to
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deal with various problems associated
with sick industrial undertakings.
Besides, it has been enjoined upon
the banks to quickly examine the
potential viability of the sick units and
come to an early decision about the
desirability of rehabilitating them.
In view of the large number of sick
onits in the small sector, banks have
further been advised to strengthen
their organisational arrangemenis to
deal with the problems of sick small
scale units. Ags in the case of large
scale industries, banks have also been
advised to detect sickness in small scale
units at the incipient stage and to pro-
vide timely assistance in deserving
cases.

Statement—I

Str's. oiia break up of sick unmits as at the
ond of March 1978

Srate/Unisn Territories No. of Uunits
1. West Bengal . . i w7 ’
2. Maharashra . . . 62
3. Karnataka . ' . 12
4. Gujarat . . . 36
5. Tamil Nadu . f . 36
6. Andhra Pradesh - . ]
9. Bihar . . . "
8. Haryana . . . 4
9. Rajasthan . . .
to, Madhya Pradesh -

11. Orisa . . . 3
12. Uttar Pradesh . . g2
13. Kerala .1 -« . 5
t4. Punjab e . t
15, Assam . . 1
16, Delhl _ . . . 1
17. Pondicherry - . . ]
1B. Goa Lo . 1

Torak . 306

Statement-II

Industry-wise break up of sick units
as at the end of March, 1978

Name of Industry No. of Units
1. Engineering 80
2, Iron and Steel 27
3. Textiles i T4
4. Jute ¥ 31
3. Chemicals J 19
6. Cement k4 4
7. Rubber
3. Sugar 28
9. Miscellaneous 38

TOTAL 306

Loans and claims written off as bad
debt by S.B.I. to reduce tax lability

1860. SHR! JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
State Bank of India has written o
large amounts of loans and claims a3
bad debt in LT. proceedings to ra-
duce the tax liability;

(b) if so, the amount of bad debts
claimed in income tax proceedings
and allowed by the income tax
department from the calendar year
1870 to date; and

e} what i3 the income tax ‘out-
standing against the B8.B.I, and why
it is outstanding?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) lud (b).
The position regarding the bad debts
claimed and allowed in the case of
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State Bank of India from the calendar year 1870 onwards is as under:—
Qal, Year Awensment Year Amount of bad debt Amountof bad debts
‘ claimed allowed
1970 1971-72 30,980 20,980
1971 1972-73 1,50,36,174 13,60,643
1972 1973-74 1,65,02,062 1,65,02,c62
1973 197475 2,75,86,236 2,75,86,236
1974 1975-76 2,49,86,098 2,49.£6,668
1975 1976-77 4,80,26,734 Asscssment pending.
1976 1977-78 21,B4,22,996 Do,
1977 1978-79 14,52,79,486 Do.

(c) The amount
are as under:—

of tax arrearsoutstanding mnd the reasons thereof

Awessment Amount Rerasons
Year

1959-60 1. T. Rs. 4,B4,000 Kept in abeyanee pending the
settlernent of amseswce’s claim
for D.L.T. Relief,

1g60-61 LT Rs. 86,000 Do.

1972-73 I. T. Rs. 77,10,000 The demand is whally dt‘putrd
in appeal and has been kept in
abeyance till 31-12-98 or the
disposal of the appeal which-
ever is earlier.

1975-76 LT Rl 10,95,78,000 .

Int. ufr 217{A) Rs. 22,84,000
ToTaL Rs. 12,01,42,000

——

In addition to the above, surtax de-
mand for 1§76-77 amounting to Ras.
2,61,08,000 is also outstanding because
the assessee flled a writ petition in
the Calcutta High Court and obtained
an interim injunetion.

Inspection of First Nationmal City
Baxk’s HRecorg by Reserve Bank
Iuspectors

1861. SBHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 967 on 21st
July, 1978 itegurding inepection of

F:rst National C;ty Bank’s record by
Reserve Bank Inspectors and state:
(a) whether investigations have
been completed since then; and
(b) if so, the findingy thereof and
action taken in the matter?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
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Frustration ameag Clam I ©fcers of
- L1Q,

1862. SHRI EDUARDO FALEIRO:
SHR] A. C. GEORGE:

Will the Minister of FINANCE be
Pleased to state:

(a) whether Government are BWare
of -the frustration among Class 1 Offi-
cers of the LIC, as they are drawing
lesser emoluments than their subordi-
nates to the extent of Rs.100/. to
Rs. 300/- g month and also as they
bave not received bonus during the
last three years;

(b) whether the new business of
L.IC. has shot up over Rs. 5000 cror-s
and increased by 22 per cent this year;
and

(e) if so, what are the reasons for
this less than fair treatment of Class
I Officers of that Corporation?

THE MINISTER OF FINANCE
(SHRT H. M. PATEL): (a) Govern-
ment is aware of the demand of Class
I Officers to remove anomalies in
their emoluments wis-a-vis that of
Class IIT employees at common pay
ranges and also for the payment of
bonus,

(b) Yes, Sir.

(¢) The anomalies have come up
mainly because of different pattern
of D.A. payments applicable to Class
It and Class T employees. The mat-
ter is now under consideration of the
Government.

Mﬂm

(b) whether the export duty . of
Rs. 5/. per kg. his adversgly effected
our export earnings in this commodity;
and

(c) if so, what measures do Govern-
ment contemplate in this regard?

THE MINISTER 'OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG) :
(a) The tota]l quantity of exports of
tea for each of the last three years

is as under;

Year Quantity (In m. Kgs.)
» 12548 240°42*
(Aol LOctober) 5
-8 130:88  219°04*
ER;:iLOnu!m)
1978-79 . 7895
(April=October)

*Denotes exports for the entire
financial year.

(b) and (c). In view of the rising
tea prices early last year, Gov~
ernment levied an export duty on bulk
tea at the rate of Rs. 5/- per kg. with
effect from April 8, 1977, It was also
decided to limit the total tea exporte
to 235 m. kgs, for the year 1977.78.
against the sctual exports of 24242 m.
kgs. in 1876-77 in order to ensure ade-
quate availability of tea at a reason-
able price for domestic consumers.
These measures resulted in a stabiliz-
ing effect in the tea prices locally. Ex-
port earnings, however, moved up to-
Rs. 55630 crores in 1877-78 as against
Rs. 242.25 crores in the previous yesr.
After a careful consideration of -all
sepects of the issue, it was ‘decided to
reduce the export duty 1o Re. 2/. per
kg. w.etf. September, 7, 1978. It has
also been since decided not to have
any for tes expoits for

P
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Reaction of Governmeng to News-
, ltem Caplioneq ‘Rural Banks yet
to make a Headway'

1864. SHRI EDUARDO FALEIRO:
SHRI A, C. GEORGE:

Will the Minister of FINANCE be
Dleased to state:

(a) whether attention of Govern-
ment has been drawn to the news item
under the caption “Rural Banks yet
to make a headway” published in the
Hindustan Times dated 11th Septem.-
ber, 1978; and

(b) if so, what is the reaction of
Government thereto?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : - (a) Govern-
ment have seen the news item refer-
red to in the question.

(b) Majority of a total of 48 Re-
gional Rural Banks, including those in
the Northern and Central Regions,
have been in operation for about 2
years, An assessment of the overall per.
formance of the Regional Rural Banks
was made by the Banatwala Com.
mittee on Regional Rural Banks. The
Committee has observeq that within a
short span of time, these banks have
demonstrated their capability to serve
the purpose for which they were es-
tablished. After taking into consider-
ation the potentiality of these banks
to serve the rural community, the
‘Government have decided to accele-
rate the programme for the establigh-
ment of Regional Rural Banks,

Whﬂnmmn
Bombay

1965, PROF. P, G. MAVALANKAR:
Will the Minister of TOURISBM AND
CIVIL AVIATION be pleased to state:

(8) whether it is a. fact that the
Santacruz airport at Bombay s over
wrowded in every respect;
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(b) -if so, steps taken by Govern-
ment to remedy and improve the said
gituation;

(c) when ﬁrﬂl the said situation bhe
eased and how; and

(d) what are the concrete results
achieved so far in this regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK) : (a) Yes,
Sir. v

(b) To meet the increasing traffic
demand, additions and alterations
have been made from time to time to
the existing building at Santa Cruz
airport. These resulted in an increase
of 5710 sq. metrs. at Santa Cruz air-
port over the area of 17,806 sq. metrs.
in 1972. During the current year the
transit lounge at Santa Cruz airport
was extended. Since the existing ter-
minal bullding at Santa Cruz has reach-
ed the saturation point, it is proposed
to construct a separate International
complex at Bombay on the basis that
when completed the present building
would be used exclusively for domes-
tic trafficc. The first phase of Inter-
national complex at Bombay at an
estimated cost of Rs. 11 crores is un-
der construction.

(c) and (d). In order to ease the
inereased passenger traffic, the TAAL
took up the construction of a new pas-
senger and cargo complex in 1976 which

ing capacity of 2100 passengers per
peak hour.
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Working and Strensthoning of Kandla
Free Trade Zone

1966. PROF. P. G. MAVALAN-
EAR: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether the Committees re-
¢ently set up by Government to go
into the question of the working and
strengthening of the Kandla Free
Trade Zone have held sittings and re-
ported their decisions and recommen-
dations to the Government;

(b) if so, what are they, and, when
and how are Government implement-
ing the said recommendations; and

(e) if not, when are the said findings
or reports expected to reach Govern-
ment? '

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to
(e). Only one Committee has been et
up for looking into the problems
hindering the progress of the Kandla
Free Trade Zone. This Committee has
held five sittings and has submitted
jts interim report. The findings and
recommendations in the interim report
are subject to confirmation in the final
report of the Committee, which is ex-
pected to be formally submitted to the
Government shortly.

Losns ang Advances ﬁnmﬁn
and ERural Sector

.lupluﬂdhltlte:

258

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
The public sector banks have been ad-
vised to ensure that 60 per cent of
the funds mobilised in rural and semi-
urban areas are deployed in these
areas and their advances to the prio-
rity sectors which includes agricultu-
ral sector are stepped up to 33-1/3 per
cent to their total advances by March
1979. Besides, public sector banks
have also been asked to participate
actively in the implementation of:

(i) the programmes of special
agencies such as SFDA, DPAP etc.
set up to assist the weaker sections
of rural sector,

(ii) differential rate of interest
scheme under which they have to
lend at least one per cent of their
advances at the rate of 4 per cent 10
cover small loans in the priority
sector including agriculture,

(iii) villages adoption scheme for
integrated development of the wil.
lage economy in all its aspects,

(iv) intensive development of
community blocks under the pro-
gramme of integrated rural deve-
lopment.

(¢) As on June 1978 the share of
agriculture in total bank credit was
Rs. 1604 crores which wag 10.6 per
cent of the total (gross) bank credit.
The percentage of priority sectors ad-
vances of the public sector banks to
their total advances was 30.2 per cen.
As at March 1976 the total amount
outstanding under DRI scheme was
Rs, T1.56 crores.

Enquiry Report inty Crash of Air
India Jumbo at Bombay in Janu-
ary, 1978

1068. SHRI S. R. DAMANI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have re= e
ceived the Report of Enquiry into th'_
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crash of Air-India's Jumbo at Bombay
in early January this year;

(b) if so, its findings;

(c) the steps taken to replace this
jumbo and the financial loss suffered
by the Air.India by the short-fall in
their fleet thus causcd; and

(d) the remedial measures taken to
prevent such mishaps in future?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Yes, Bir.
It was received on 26-9-1978.

(b) The Report of the Court of In-
quiry is under examination.

(¢) An order has becn placed with
the Boeing Company for one Boeing
747 aircraft to replace the one lost on
1st January 1978, This aircraft is due
for delivery . in August 1879. The
total cost of the replacement aircraft
has been estimated at US $ 50.317 mil-
lion (equivalent to Rs. 41.77 crores).
The loss of the aircraft resulted in
cancellation of a number of services
and adjustment in the schedules of
operation. While such cancellation of
#ervices has resulted in loss of reve-
nue, the non-operation of such sers
vices alsp resulted in savings in cash
cosis. While & part of the traffic has
been fwill be accommodated on other
flights, it is dificult to estimate the
impact of such traffic retained and the
traffic actudlly lost. According to Air
India’s estimates for the periog from
January 1978 to August 10879, e.g. till
the anticipated delivery of the re-
Placement of aircraft, the estimated
financial loss is placed in the range of
rupees nine to ten crores.

(d) The  cause(s) of accident as
may be brought out in the report of
the Court of Inquiry, would be gone
into in detail, and necessary remedial
measurses would be taken.
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Import of Rubber by S.T.0. ..

1069. SHR] S. R. DAMANL: Wil
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state; :

(a) whether there has lately been
an increase in thc price of imported
rubber, if so, how rauch;

(b) the reasons therefor;

(e) the total quantity of rubber im-
ported by the State Trading Corpora-
tion during the current ycar; the
guantity sold to the Tndustry and that
Iying in the STC's warchouses:

(d) the reasans for the manufae-
turers nol lifting the imported stocks;
and

(e} the steps Corporation propose
to take to prevemt the rubber from
deterioration  and  thus  sustaining
financial loss?

THE MINISTER OF STATE IN
THE MINTSTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARIF BEG) : (a) to
(e). STC have imported 14,750 tonnes
of natural rubber and allocations of
this commodity have been made to the
rubber.using industry. Depending on
the grade, the issue price of imported
rubber fixed by the Government
ranges between Rs. 0,500/- and
Rs. 10,000/- per tonne ex-godown
Madras. This price was fixed towards
the close of Scptember, 1978 and no
change has been effected in thig since.
As on 28th November, 1978, a quantity
of 9805 tonnes has been lifted by the
allottees, o o "

To prevent imported rubber from
deterioration it is stored by the STC
in its godowns far away from the part
ares fo lessen the impact of humidity.

Plan for Branch Expansion hne} of

"B B. L i

1870. SHR] KUMARI ANANTHAN:
Will the Minister of FINANCE be

Pleased to state: ) .
(a) whether Government. have

drawn up a comprehensive plan for
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Branch expansion policy of the Re-
serve Bank of India for the next three
years (1979--1981) in the light of
James Raj Committee’s recommenda-

tions;
(b) the nature of the plan; and

(¢) the number of rural banks pro-
posed to be opened during the next
three years district-wisz of the States?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL) : (a) to (c).
The Reserve Bank of India have re-
oriented thelr branch licensing policy,
to ensure that the branch expansion
effort of the banks during tho next
three years would be devoted to the
task of improving banking coverage in
the districts having population per
bank office in excess of the national
average through the opening of bran-
ches at unbanked rural and semi-
urban centres. The Reserve Bank of
India proposc to examine the branch
banking needs of the defleit districts
on a distriet by district basis and
draw up a three-year plan in consul-
tation with the banks and the State
Governments concerned,

Import of Raw Materlal by Indian
Oxygen Limited

_1071. SHRI KISHORE LAL: will
hg Ministei of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
Plepsed ‘to state: '

(a) how much raw material ‘Import
licence hag been given to M/s Indian
Ontygen Limited during the last three
s o2k DI .

“+(bY ‘have Government fixeq some
prices for the finished goods ‘or not;

{¢) when Government are allowing
them fo import raw material, has this

multinational been asked to fix rea-
mbh prices of finished goods; and

{4) i not, what acﬁon Government
propose to take?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCHE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG) 3
(a} Import licences for raw mates
rials given to M/s. Indian Oxyges
Limited during the last three years
arc as under :— )

Year Total Value
197576 © Rs. 50,5524/
1976-77 Rs, 32,87,356/-
1977-78 Rs. 36,51,540/-

(b) to (d). Information is being
collected and will be placed on the
Table of the House.

Disposal of claims regarding ex-gratia
Compensation for enemy properties

1972. PROF. SAMAR GUHA : Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state: .

(a} whether  Government have
taken expeditious steps for disposal of
the applications for grant of ex-gratia
compensation on  properties declared
ag ‘enemy properties’ lefi in former
East Pakistan; '

" (by if so, facts thereabout; and

. (e} number of claims disposed of
during the last onc year and the num-
ber of coses siill pending “with the
Covernment and the time by which
Government expecls to complete ihe
disposal of the eclaimg regarding
ex-gratic compensalion to enemy.prom
perties left in former East Pakistan?®

C% L
THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND .CO-
OPERATION (SHRI ARIF BEQG):
(a) and (b). Yes, Sir. To cnsure ex=
peditious disposal of the claims, tha
procedure for verification of claims
has been streamlined, which inter-alia,
includes exemption of personal wap-
pearance of claimants unless
point or points needs clarific
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Additional staff has also been provid-
ed to assist in the handling of claims.

{c) 21,001 claims were disposed of
during the year 1977-78. As on
31-10-78, 28,327 claims are still pend-
ing wverification. It is difficult to indi-
cate precisely the time by which the
remaining claims will be settled.
However, all out efforts are being
made to settle the claims as expedi-
tiously, as possible,

Applications for ex-grafin compensa-
tion for properties left in Pakistan
pending with Government

1973. PROF. SAMAR GUHA: Wil
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased tp state:

(a) whether applications for ex-
gratia compensation for properties
left in Pakistan are still pending with
the Government; and

(b) it @0, number of claimg there-
sbout and the cases disposed of dur-
Ing the last two years and the amo-
unt paid for the purpose?

THE MINISTER OF STATE IN

(a) Yes, Bir.

(b) As on 31-10-1078, 20,327 are stil)
pending verification. Cases disposed
of and exr-gratic payment made
during the financial yesr 1977-T8 and
1978-79 (up to October, 1978 are given

Year No. of Ex-gratia
cased dlq:mcd payment
made

Rs. in lakhs
1977-78 . e1,001 234
. 3:450 17

Egp%&h 78)
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Fall in Imports of Raw Cashewnula

1974. SHRI K. RAMAMURTHY:
Will the Minister of COMMERCE,
CIVIL SUPFLIES AND COOPERA-
TION be pleased to state:

(a) the reasons for the fall in im-
ports of raw cashewnuts and for the
“dismal” export performance; and

{b) the steps taken or proposed to
be taken to remedy the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) The fall in imports is mainly be-
cause of the increase in local cashew-
nut processing capacity in the produc-
ing countries e.g. Tanzania, Kenya, in-
crease in imports of raw cashewnuts
by China from the producing coun-
tries, and lower crop/collection due to
adverse weather and other local fac-
tors in those countries.

The fall in exports is mainly due to
decline ip the availability of imported
raw cashewnuts and the fall in the
unit value realisation on exports. In
addition exporters are facing difficul-
ties due to certain local policies like
pricing of raw cashewnuts and res-
triction on movement of raw cashew=
nuts,

(b) Steps are being taken to in~
crease cashew production within the
country and also fo procure raw
cashewnuts in larger quantities
through imports.

Cases of gold smuggling detected

1975. SHRI K. RAMAMURTHY?
Will the Minister of FINANCE be
pleased to state:

(a) how many cases of gold smug-
gling were detected and quantity of
gold seized during the year 1976-77;
and .

(b) the break-up of figure; month-
wise and place-wise with oompunﬂw
statement for 1875-767 ‘
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THE MINISTER OPF FINANCE
(SHRI H. M. PATEL) : (a) According
to reports received by Government
473 cases involving a total quantity of
about 165 kgs. of smuggled gold were
detected durineg 1976-77.

(b) The information is furnished in
the Statement laid gn the Table of the
House. [Placed in Library. See No.
LT—2053/78].

C.Bl, investigation into seizure of
Diamond at Palam in 1976

1976. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government have since
completed the investigations into the
sensure of Diamond at Palam worth
Rs. 53 lakhsg on 19th August, 1976;

(b) if not, whether there is any
proposal under consideration of the
Government to hand over the case to
the C.B.lL for investigation and if not,
the reasons therefor; and

(¢) whether any action has since
been taken go far against the concern-
ed guilty and if so, the details there-
of?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (¢).
Investigations in the case relating to
seizure on 19-8-76 of Rs. 58 lakhs
worth of diamonds, have been com-
pleted in sp far as the offending goods
and the persons concerned with smug-
gling are concerned. The offending
goods have been confiscated and show
cause notices for imposition of penal-
ties under section 114 ¢ the Customs
Act, 1062, have been issued ty 10 per-
sons. Prosecution proceedings have
been initiated against 10 persons and
one Customs officer and these cases
are pending in Court, In so far as in
vestigation regarding suspected collu-
sion of departmental officers is conw
eerned, the question of handing it over
to, C.B.I.  is under conslderation in
consultation with the Ministry of
Home Affairs,

News-ltem eaptioned ‘Kerala’s Gulf-
Money Puszle’

1977. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of FIN=-
ANCE be pleased to state:

(a) whether Government have seen
the press reports in the Hindustan
Times dated the 16th October, 1878
wherein it has been stated that mil-
lions of rupees come into Kerala State
each year from the Gulf but no one
seemms to know how much comes or
where it goes; and

(b) if so, whether any inquiry has
been conducted and if so, with what
result?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) » (a) Yes, Sir.

(b) The purpose for which the re-
mittances received from abroad are
being utilized, has been indicated bx
the news-item itself. The Government
donotteeltheneedoleonduma
inquiry in this regard. L
Alleged violation of FERA. by
Chairman, Shaw Wallade ang Oom-

pany

1978. SHRI MUKHTIAR SINGH
MALIK : Will the Minister of FIN=
ANCE be pleased to state:

(1) whether the investigationshave
been completed in regard to the vio-
lation of Foreign Exchange Regula-
tion Act by the Chairman of the Shaw'
Wallace ang Company;

(b) if so, what are the findings of
the invustigations; and

(c) if not, the reasons for the de-
lay?

THE MINISTER OF FINANCEH
(SHRI H. M. PATEL) : (a) to (c):
Acting on certain information, - the'
premises .of M/s. Shaw ,Wallace' n:Q

Com; - Calcutta,
ned:; ﬂmm werg mmm
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Directorate of Enforcement in Nov-
ember/December, 1972 and some docu-
ments were seized. On the basls of
subsequent enquiries made, three show
cause notices were issued by the Di-
rectorale of Enforcement to the com-
pany and ils 18 dicectors including
Shri A, W. B, Hayward and a fourth
show Cause Notice was issued to the
company and its Director Shri G.
Crasemann for violation of the provi-
sions of Foreign Exchange Regulation
Act, 1847, In one case a penalty of
Rs. 6,000/- has been imposed on the
company and in other two cases the
charges have been dropped. The
fourth case is pending adjudication
and hag becn fixed for hearing this

month,

Scrutiny of the seized documents
also indicated that M/s. Shaw Wallace
and Company Ltd., sold 1,22,869
1 of 1' £ cach held by them in

s. R. G. Shaw and Company, Lon-
don with the permission of Regerve
Bank of India for £ 8,61,062 including
commission, in 1971,

-After the sale, the price of the
shareg of R. G. Shaw and Company
went up in London market. Subse-
quently in May, 1877 the company re-
patrieted 2 8,560,000 by settlement
from the purchasers of the shares, The
matter as t; whether statements made
by the company to the Reserve Bank
of India in their application for per-
mission for sales of shares was in order
and whether there is any case for
action against the Company and the
Directors for violation of Section 22
of the Foreign Exchange Regulation
Act, 1047, has been considered. On
careful consideration of the submis~
sions of Shaw Wallace and Company
and its Chairman Shri Hayward and
in consultation with the Ministry of
Law, it was considered that there was
no case for prosecution of the compe-
ny and its Chefrman Shri Hayward
under Section 23 of the Foreign Ex-
changs Regulation - 1047T for con~
{raventien of . m‘:? 2. ih Act

wifh Soction 1908 LED, |-
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Working of Industrial Finance Corpo-
ration of India

1979. SHRI MUKHTIAR SINGH®
MALIK,

SHRI G. M. BANATWALLA:

Will the Minister of FINANCE
be plensed to state:

(a) whether Government have in-
gu.red into the working of Industrial
Finance Corporation of India particu-
larly against its Chairman during the
last three years;

(L) if so, whether Government
have found corruption, procedural
Irregularities and misuse of public
money and resources; and

(e) if so, whether any action has
since been taken and if not, the
rensons thereof?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL) : (a) to {c).
Government had received a number
of letters/representations containing
allegations of nepotism against the
Chairman and about the prevalence of
procedural irregularities and improper
appraisal of proposals for assistance in
the Industrial Finance Corporation of
India.  Government requested the
IDBI to look into the matter. 'The
Industrial Development Bank of Tndia
has reported that the allegations have
been examineq by them in detafl, and
it is their considered view that alle-
gations are not well-founded,

Submission of report by Seventh
Finance Commission

1980. SHRI CHITTA BASU: Wil
gemmarmmcnb.plw
state: .

_(8) whether the Seventh Finanoe
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{b) in what manner the recommen-
dationg are different from those of
the S:xth Finance Commission in res-
pect of approach and contents in re-
gard to the sharing of revenues bet-
ween the States and Centre; and

(¢) whether any decision has since
been taken there on the report?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) Yes, Sir.

(b) The approach of the Seventh
Finance Commission, broadly, has
been to ensure that their fscal trans-
fer scheme leaves as many of the
States as possible with surpluses on
non-Plan  revenuc account, which
could be ploughed back for fresh de-
velopment, and that the grant-in-aid
element in the transfer scheme should
as far ag possible be a residual item,
the bulk of the flscal transfers being
made through tax shares. The Com-
mission has recommendeq  States’

~ghares of income-tax at 85 per cent of
the divisible pool and of Union excise
duties at 40 per cent of the net pro-
ceeds, against the Sixth Commission’s
recommendations of 80 per cent and
20 per cent respectively. The fiscal
transfer scheme of the Sixth Finance
Commission left 14 States with defleit
on non-Plan  revenue account for
which the Commission recommended

grant-in-gid to cover the deficits; un~ 1

der the scheme recommmended by the :

2y -
Seventh Finance Commission, how.
ever, only 8 States are expected to
have deficits which are to be covered

by grant-in-aid recommended by the
Commission, y

(¢} The Report of the Seventh Fin~
ance Commission, together with an ex-
planatory memorandum as to the
action taken on its recommendations,
was laid on the Table of the House, a8
required under article 281 of the Con-
stitution, on the 24th November, 1978,

Balance of Trade with Foreign
Countries

1981. SHRI CHITTA BASU: Wil
the Minister of COMMERCE, CIVIE
SUPPLIES AND COOPERATION be
pleased to state: \

(a) what ig the position of the
Balance of Trade between Bangladesh
and India, India and Sri Lanka, India
and Pakistan and India and Afgha-
nistan; and

(b) steps taken to narrow the gap,
if any? \

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCH
AND CIVIL SUPPLIES AND COw=
OPERATION (SHRI ARIF BEG) 2
(a) The relevant statistics for the last
three years are given below

(Rs, in lakhs)

Name of the County Year

Halince of

Expanix
v ade

Impoits

3(('.5‘ Wi fuee {+g57¢6'49

1. Bangladesh . T .
. I;l:".;é 77 . . ' ' prea hatirun () 4ligotoo
197778 . . 75°00 47 ico () 470600
(Apr. Frb)
2. 8ri Lanka . 1975-76 . . . 2927 310000 (+) 22for g
._2? ;7 e vg74 yPoar g2 :+% 3777
1977-78 (Apr.-Feb.) 1orco qlcorco () 4570°00
Pakista o 6 . . 48-00 oz12°C0  (4)2134°00
> " :37?55-;? . . . . 2" 00 I'F.z-ug (+) eBgoo.
1977-78 (Apr.-Feb.) ge5B:co wGirco (=) gpyren
j, Alphanist . . 6. . . . 125700 138 G'oo +)argarco
- . &y . L1 abdyoo an L.i .71.» e
1977-75 (Apr.-Feb.) +  200§5-00 ﬂﬂt'w 7 '
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{b) Efforts are continuously being
made through periodical trade reviews
on a bilateral basis to achieve greater
balance in the two way trade flows
between India and its neighbouring
countries in South Asia. In the case
of Sri Lenka and Bangladesh tariff
preferences have been exchanged
under the Bangkok Agreement in
items of their export interest to India.
These preferences are likely to pro-
vide greater content to their trade with
India. With Pakistan discussions are
ongoing to determine new areas of
interest tp their trade with India with
the objective of the trade exchanges
being of mutual benefit to the two
countries. With Afghanistan we have
now placed trade on a normal footing
having done away with the modified
barter system of trading which had
existed till September, 1978. With the
introduction of free trade in freely
convertible currencies we expect that
there shall be increases in two way
trade flows particularly as Indian
goods would now be more competitive
in the Afghan market.

wrw &e¥ wr s st fraf

1983, St wmityw WeT@ WYX @ T

wfwey wer anfew sfit wywrfear
ﬂnmﬁﬂwd&ﬁ:ﬁl

(w) & % sosre ara g wix fraif
&= oy nelw et o W oww

¥ wra &% w7 oY fmr 2 39 w1 st
Freite o ¥ —
(w1 Ro )
1. @wmi & 1,66,900
2. aTyeT &9 32,253
3 Waw & 20,250
4. i

11,332

Cies 2,30,735

o i e
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1883, SHRI P. K. KODIYAN:

SHRI JANARDHANA
POOJARY:

" Wil the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether it is a fact that the
US. customs authorities embargosd
Indian garments for misdeclaration;
and

(b) if so, the details thereof and
action taken against the exporters and
the Officials involved in this racket?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARIF BEG): (a)
and (b), Some consignments of goods
exported from India had earlier beam
held up by the US. customs dua to
the exports of the particular category
redching the restraint levels. How=
ever, additional quantities have been
subsequently made available after
consultations held with the US. autho-
rities which would facilitate clearance

of such consignments to the extent
posaible, ’ ) :

—
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:Iz hrs.
PAPERS LAID ON THE TABLE

NororicarioNs unpeEr Export (QUALITY
ContrOL AND INSPECTION) AcT

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND CO-OPERA-
‘TION (SHRI ARF BEG) : I beg to lay
on the Table a copy each of the fol-
lowing Notifications (Hindi and Eng-
lish versions) under sub.section (3)
of section 17 of the Export (Quality
Control and Inspection) Act, 1963:—

(1) The Export of Steel Tubes

(Quality Control and Inspection)

" Amendment Rules, 1978, published

in Notification No. S5.0. 2603 in

Gazette of India dated the Sth Sep-
tember, 1978.

(2) The Export (Quality Control
and Inspection) Amendment Rules,
1978, published in Notification No.
8.0. 2745 in Gazette of India dated
the 23rd September, 197,

(3) The Export (Quality Conmtrol
and Inspection) Second Amend-
ment Rules, 1978, published in
Notification No. 8.0. 2865 in Gazette
of India dated the 30th September,
1978,

(4) The Export of Cast Iron Soil
Pipes and Fittings (Inspection)
Amendment Rules, 1978, published
in Notification No. S.0.' 2866 in
Gazette of India dated the 30th Sep-
tember, 1078.

(8) The Export of Enamel wares

. (Inspection) Rules, 1978, published

in Notification No S.0. 2010 in Ga-

. zette of India dated the 30th Sep.
. tember, 1978.

(6) The Export of Valves (Ins-

pection) Rules, 1978, published in

. Notification No. 5.0. 3084 in Gazette

of India dated the 28th October.
Placed 15

"10%6. " [Placed ¥ Library. See No.
~LT2ds0778T S
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‘NomricatioNn UNpER EssEntiar  Comt=

MODITIES ACT HESCINDING REFINED

GrounoNUT O (ReouraTion or R

FINING AND Price) ConNTROL ORDER,
1977

SHRI ARIF BEG: On behalf of
Shri Krishna Kumar Goyal, T beg to
lay on the Table a copy of Notifica-
tion No. 8.0. 868(E) (Hindi and Eng-
lish versions) published in Gazette ot
India dated the 18th November, 1978
rescinding the Refined Groundnut Oil
(Regulation of and Price)
Control Order, 1977 published in Noti~
fication No. S.0. 602(E) dated the 1st
August, 1877, under sub-section (8) of
section 3 of the Essential Commodities
Act, 1955. [Placed in Library. See No.
LT—2941/78).

ANNUAL REPORTS AND Avprrmp Ac-
COUNTS OF AGRICULTURAL REFINANCE
AND DEVELOPMENT CORPORATION, BoM-
BAY FOR YEAR ENDING 30Tm Jumm, 1078,
L1re INSURANCE CORPORATION OF INDIA
FOR YEAR ENDING 3157 Magrcm, 1078 anp
INousTRIAL DrvELoPMENT BANE oOF
Immmmmmzm
1978,

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : On behalf of

Shrj Zulfiquarulls, I beg to lay on the
Table: —

(1) A copy of the Annual Report
(Hindi and English versions) of the
Agricultural Refinance and Deve-
lopment Corporation Bombay fop
the year ended the 30th June, 1978
along with the Audited Accounts,
under sub-section (2) of section 32
of the Agricultural Refinance and
Development Corporation Act, 1963,
[Placed in Library, See No. LTws
4
(2) A copy of the Annual Report
(Hindi and English versions) of the
Life Insurance Corporation of India
for the year ended the 31st March,
1878 along with the Audited Ac-
counts under section 29 of the Life
" Institance * Corporation Act, 1086,

‘[Placed in Library, See No. Lo .
2943/78]. Y. 8te No. 1S
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- (3) A copy of the Annual Report
(Hindi and English versions) of the

* Yndustrial Development Bank of
India together with the Audited Ac-
counts of the General Fund and the
Development Assistance Fund for
the year ended the 30th June, 1978
under sub-section (B) of section 18
and sub-section (5) of section 23 of
the Industrial Development Bank of
Indiz Act, 1964. [Placed in Library.
See No. LT—2044/78].

NorrFicATIONS UNDER Cusroms AcT,

CenTRAL ExXcCISES AND SALT ACT, FIN-

ANCE (No. 2) Acr, AND INCOME-TAX
Acr

SHRI H. M. PATEL: Op behalf of
Shri Zulfiquarulla, I beg also to lay on
the Table:—

(4) A copy each of the following
Notifications (Hindi and English
wersions) under section 159 of the
Custorns Act,; 1962:—

(i) G.S‘R. 509(!) published in
Gazette of India dated the 25th
October, 1978 together with an

- explanatory memorandum declar-
ing copper, =zine and lead as
deemed to be imported materials
for the purpose of granting iraw-
back under section 75.

(i) G.S.R. 521(E) published in

- Gazette of India dated the 830th

- October, 1978 together with an ex-

planatory memorandum regarding

revised rate of exchange for con-

version of Danish Kroners into
Indian Currency or vice.versa.

(i) G.S.R. 523(E) published in
Gazette of India dated the 1st
November, 1878 together with an
explanatory memorandum regarde-
ing revised rate of exchange for
conversion of Pound Sterling into
Indian currency or m-mna.

. vy GB!Lm(I‘-)‘mbmh
. Ghzsfte of India the 1sb
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November, 1978, together with an
explanatory memorandum re.
garding revised rate of exchange
for conversions of Austrian Schil=
lings ints Indian currency or
vice-versa, .

(v) G.SR. 553(E) published in
Gazette of India dated the 15th
November, 1978 together with an
cxplanatory memorandum regard«
ing revised rates of exchange for
conversion of Malaysian Dollars,
Norwegian Xroners and Swedish
Kroners into Indian currency or
vice-versa,

(vi) G.S.R. 555(E) published in
Gazette of India dated the 16th
November, 1878 together with an
explanatory memorandum exempt-
ing calcium Ammonium Nitrate,
imported for use as manure from
whole of the basic customs duty.

(vif) G.S.R. 558(E) published
in Gazette of India dated the 18th
November, 1978 together with an
explanatory memorandum  ex.
empting Angora Rabbits and Duc-
klings imported for breeding pur-
poses from whole of the basic and
auxiliary dutles of Customs. i

(viii) G.S.R. 538(E) published
in Gazette of India dated the 20th
November, 1978 together with an
explanatory memorandum regard«
ing revised rates op exchange for
conversion of Pound Sterling into
Indian currency or vicewersd.
[Placed in Library. See No.
LT—2045/78]. i

(5) A copy of the Central Excise
(Fifteenth Amendment) Rules, 1878
(Hindi and English versions) pub-
lished in Notication No. G.B.R. 1358
in Gazette of India dated the 18th
November, 1978, under gection 38 of
the Central Excises and Salt Acty
1944.. {Placed in Library. See No.
L'l'—ﬂllﬂl] "

ol S
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. wersions) published in Gazeita of
India dated the 28th September,
1978, together with an explanatory
memorandum regarding issue of cer-
tificate to Artists by the Ministry of
External Affairgs for exemption of
Foreign Travel Tax, under section
51 of the Finance (No 2) Act, 197L
[Placed in Library. See No, LT—
2047/78].

(7) A copy each of Notification
Nos. S.0. 3181 to S.0. 3203 (Hindi
and English versions) published in
Gazette of India dated the 11th Nov-
ember, 1978 exempting under sec-
tion 10(23C) (iv) of the Income-tax
Act, 1881 certain Trusis/Societies,
under section 296 of the said Act.
[Placed in Llhﬂ!'."ﬂ See No, LT—
2048,/78] .-

1203 hrs.
ASSENT TO BILL

SECRETARY: Sir, I lay on the Table
the Repealing and Amending Bill, 1978
passed by the Houses of Parliament
during the current session and assent-
ed to since a report was last made to
the House on the 20th November,
1978.

{SHRI K, LAKKAPPA (Tumkur):
1 have given notice of an adjournment
motlon about the large-scale rigging in
the Samastipur by-election.....

MR. DEPUTY-SPEAKER : It came
very late, It will be dealt with by
the Speaker.

SHRI P. M. SAYEED (Lsaksha-
dweep): A serious  situation has
arisen. Some 80 countries have shown
Jammu and Kashmir. ...

. MB. DEPUTY-SPEAKER 3} Yuu
ﬂnememthu. -

Sllrl Ravindra Varma.

12,05 hra.
BUSINESS OF THE HOUSE

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANT) : On behalf of Shrt
Ravindra Varma.,,,

SHRI ANNASAHEB GOTKHINDE
(Sangli) : Is Mr. Advani authorised
by Mr, Ravindra Varma, Sir?

MR. DEPUTY-SPEAKER: He is alsg
a Minister in the Cabinet, He has
every right to act on behalf of another
Minister. I have allowed him.

SHRI L. K. ADVANI: With your
permission, Sir, on  behalf of Shri
Ravindra Varma, I rise to announce
that Government Business in this
House during the week commencing
4th December, 1978, will consist of:—

(1) Discussion on recent commu-
nal riots in different parts of the
country,

(2) Consideration of amendments
made by Rajya Sabha in the Consti<
tution (Forty-Fifth Amendment)
Bill, 1978, on Wednesday, the 6th
December, 1978,

. (3) Discussion on Motions relat=
ing to Third Report of the Com-
mittee of Privileges on Thursday,
the 7th December, 1978.

(4) Consideration of any item
of Government Business carried.
over from today's Order Paper.

(5) Consideration and passing
of the Payment of Bonus (Amend~
ment) Bill, 1978,

SHRI C. K. CHANDRAFPAN (Can-
nanore): I would like to suggest two

things. l

One is that a very important thing
has taken plm:e soon after the election
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[Shri C. K. Chandrappan]}

Stephen told this House about the
involvement of a Minister, MPs and
MLAs with fire-arms and everything
in that election. To-day, the defeated
candidate, Shrimati Sinha came out
with a statement alleging rigging and
then also malpractice at the counting
stations.

The Communist Party of India,
Bihar, State Council came out with
a statement saying that rigging was
there from both sides. In view of all
these things, I would like to have a
discussion on this matter because this
by-election and this kind of practices
raise the very question of our demo-
cracy and the successful functioning
here in our country. People’s faith and
confidence in the democratic system
will be eroded if this matter is not
taken up seriously by this House,
Therefore, my request is that next
week there should be a discussion in
this House, a full-fledged discussion
on this matter, so that it will help the
country.

The next point is that the Minister
for Agriculture introduced the Coco-
nut Development Bill in the last ses-
sion. It was told that the Bill will
be soon passed. It has s0 many dis-
crepancies. Members from Kerala
and others pointed them out. So, I
think it is an important Bill and it
should be discussed if possible in the
next week itself.

These are the two submissions I
would like to make.

MR. DEPUTY-SPEAKER: Shri
Faleiro. He is not here. Dr. Pandeya.

DECEMBER 1, 1878
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% arzar g f g7 Frag qUanY EAEAZE

(SHRI RAVINDRA VARMA): The
statement that I have made was about
the Government business for the
coming week. The hon, Members have
availed of the opportunity to make
Certain points that agitate their minds,
These are matters which can be
brought up in different forms which
are open to the hon. Members, either
here or through the Business Advi-
sory Committee, There is nothing
more that I have to add as far as Gov-.
ernment business for the next week
is concerned. -~ - -

s
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1210 krs,

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERALM, 1978-79

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): Sir, I beg to
present a statement showing Supple-
mentary Demands for Grants in res-
pect of the Budget (General) for
1978-79.

12.11 hrs.

MATTERS UNDER RULE 377

(i) REPORTED ATTEMPT OF A MULTI-
NATIONAL COMPANY TO WIFE OUT
A MEDIUM SMALL SCALE INDUSTRY IN
KARNATAKA,

SHRI K. LAKKAPPA (Tumkur):
Mr. Deputy-Speaker, Sir, an attempt
is made by the Multi-national Com-
pany, Messrs. Shaw Wallace to kill
the Indian Enterprise, Messrs. Kas-
turi Papers, Food and Chemicals, a
medium small scale industry at Ban-
galore. I would like to make a state-
ment under 377 and I wish to draw
the attention of the Government and

tablished and perpetuated monopoly
of the production of Bakers' Yeast in
the couniry. In 1974, they had com-
ed more than 80 per cent of the
of the total Yeast manufactured
. the country. Thanks to the pro-
gressive efforts of the Government
of Karnataka, in spite of various hur-
dles that the Multi-national placed,
the Government succeeded in inter-
wening to get an industrial licence to
M/a. Kastur] Papers, Foods and Chemi-
ouls Litd., a um scale industry in
one of the most backward districts of

I learn even at the time
the licence being issued, M/s. Shaw

i
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Wallace Co. threatened the Indian.
entrepreneur of severe consequences
if they established this factory with-
out their involvement. The Indian
Yeast Co., a subsidiary of M/s. Shaw
Wallace are continuing to resort to-
various unothical and unfair activities
to kill the Indian enterprise.

The Indian Coumpany after over-
coming the initial handicaps have now
come into production. The Multi-
national, have started their second
and crucial phase of assault on this
Indian Company by resorting to price
war. Any business-minded man
would understand the machinations
of the multi-national in resorting to
this price war with the sole intention.
of wiping out this Indian Company
so that they can re-establish their
total monopoly.

Government of India speaks of en-
couraging village small scale and
medium industries in preference to
giant industries and multi-nationals.

Now, may I ask this government
what is the protection they are will-
ing to give to prevent the annihilation
of the Indian company. Are we to
sit as szilent spectators watching this.
My esteemed friend the hon’ble Minis-
ter of Industry has been shouting.
from house tops to clip the wings of
the monopolists. Now, 1 would like:
to pose this single question and I am
sure he will not fail me to come out
with an honest answer. We have a
Monopolies and Restrictive Trade
Practices Commission. It is about
time that this commission wakes up
from deep slumber to take notice of
what is going on so that their machi-
nery can be pressed into action to
bring the multi-nationalg to behave-
properly. I am sure that the con-
viction of the hon'ble Industries
Minister 18 much too strong in favour
of smaller industries and | am sure .
he will do everything possible to-
prevent the bigger fish swallowing, -
smaller ones. 5
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{ii) REPORTED DISCONTENTMENT AMONG
CONSUMERS DUE TO INCREASE IN PRICE
OF WHEAT soLD BY Faimr PRICE SHoPS
IN VARIOUS Stasus.
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{ili) PLOCKACE OF ROADS DUE TO HEAVY
SNOWFALL IN LapAKH AND NEED TO
NUSH SUFPLIES TO THAT AREA,
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{iv) REPOHTED TRAFFIC  RESTRICTIONS
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DeLur ON THE occAsiON oF Kisaw
LALLY TO BE JJELD ON 23RE DECEMBEBER,
1978,
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12.21 hrs.

MOTION RE REPORT OF THE
WOHRKING GROUP ON AUTONOMY
FOR AKASHVAN!I AND DOOR-
DARSHAN —Coutd.

MHR. DEPUTY-SPEAKER: We now
fake up furiher considecation of the
Motion on the report of the Working
Group vn Autonomy for Akashvani and
Doordarshan. Mr. Balbir Singh is not
here. Shri Nanasahib Bonde. '

SHRI NANASAHIB BONDE (Anrli-l
vati): Mr. Deputy Speaker, Sir: Yes-
terday we had cnourh of discussion
on the report of the Verghese Coms-
miltee. At the very outset of my
speech, 1 would like to....(fn!erriﬂ.:

tions).

MR, DEPUTY-SPEAKER: O:dq:
now, Mr. Bagri. - il

3
(Interruptions) **

MR, DEPUTY.SPEAKER: 1 have
called upon Mr. Bonde; and nothing
else will go on record. B ]

SHRIMATI CHANDRAVATI (mﬁ-
wani): On a point of order.

* ®eNot recorded.

N
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MR. DEPUTY-SPEAKER: There is
no point of order. Mr. Bonde is speak-
ing.

SHRI NANASAHIB BONDE: I offer
my sincere appreciation of the report
that has been produced in the august
House by the Minister of Information
and Broadcasting. (Interruptions).

MR. DEFUTY-SPEAKER: 1 am very
sorry. I have already called upon Mr.
Bonde.

SHRI NANASAHIB RBONDE: The
sincere efforts that have heen made to
present this report to Parliamen{, and
to invite this discussion is a thing
which speaks highly of the Minister.
This point has been gone into thorough-
i¥ as early as 10 years ngo, when a
committee had given its [ull report
regarding all the aspects of this ques-
tion. Subsequently the Verghese Com-
mittee was appointed; and the com-
mittee has come out with the present
report. But the point In this parti-
cular case is that when we think of an
autonomous corporation or body, whet
exactly is the idea which is ‘o be Cis-
played or exhibited? When one speaks
of independence and freedom, he is to
be guided by some limitations, We are
under some limitations; and those
limitations are to be observed. There
are some unwritten laws. Everything
cannot be reduced to writing. There
are some unwritten laws. Here, gll
that we expect is that when the forma-
tion of the Board, Corporation or
Trust—whatever it may oe—comes to
the final stage, we have to see what
will be the spirit of working, among

the Members of the Board, Trust or .

Corporation. We are coming to cur
norms of democracy. This is u very
powerful media. There is np contro-
wversy about it. 80 per capt of our
people are illiterate and they are to
be given definite information pertain.
ing to political policies, social pro-
gress and the state of affairs prevail-
ing in the nation. All these impor-
tant things are to be done. That has
%0 be doye by an independent body, as
claimed by virtue of this report.
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The Minister has come to this House
saying that he wants to cvolve an
independent corporation with on inde-
pendent Board of Directors or Trustees.
I am at a loss to understand this be-
cause everything is going to be firanced
by the Government in this regard.
When the financing capacity is entrusled
to the Government, my doubts are
whether this Board of Trustees will be
able to assume an independent charac-
ter, as it is claimed. These are Iy
apprehensions. This report of the
Working Committee is not everything
for us. They have given some guide-
lines to us. We have to evolve some
concrete proposals as to how this Board
of Trustees would be formulated.

One of the provisions in this report
is that the Chief Justice of India, the
Lokpal and the Chairman of the
Public Service Commission should
nominate the members of the Board.
‘Why do you want every time to drag
in the big office of the Chief Justice
of India? Can you not keep him
apart? What has it to do with the
Lokpal or with the Chairman of the
Public Service Commission? Can we
Members of Parliament, not assume
this nomination power to ourselves?
Members of Parliament are the direct
representatives of people, elected from
all over India. We have come by the
front door, not back door. We have
got the verdict of the people behind us.
Is there any harm in our nominating
the members of the Board ourselves?
Why don't you give more power to
Parliament which is the elected body
consisting of representatives from all
over Indla? Do you think we will act
in a partisan way? Do you think we
are not competent to do it? That
would be too much to say against us.
Leaving aside the financing, if this
Board of Trustees is to be made an

independent body, all these powers
should be assumed by ourselves,
Members of Parliament We will

nominate in the beginning the panel
of 12 or 13 Trustees. - There is no harm
in it.

There is no doubt that up to this
time this powerful media was under
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the control of the Government. When
the hon, Minister says, “up to this time
my Ministry had control over it, Now
I want to part with it and 1 want to
make it an independent body”, it is
something to be spoken of highly
about the Minister. I give my com-
pliments to him for that. I cannot
touch all the aspects of the report for
want of {ime, but from what 1 under-
stand. 1 think it suffers in many ways.

You say that you want to educate
80 per cent of the population ol India
through these media, but do you think
that by enhancing the licence iees of
radio ¢nd TV, peopie would bLe in a
positionn to get them for themselves?
It is impossible. They would not be
able to do so. So, don't think of en-
haneing them.

Secondly, Government should take
the whole responsibility for financing
these media for the next five to ten
years, and having done that, they should
see that the Board {functions indepen-
dently, without interference in any
way. Inlerested persong in the past
wanted to propagate some principles of
their own, to achieve their own aims,
through these media. We want to avoid
that abuse angd it should be the respon-
sibility of the Government to keep it-
sell away, so ihat the develop an ub-
jective outlook, No political objective
should creep into the independent
working of this block as a whole, We
have the universities and the judiciary
which are independent. Money is
spent on them by Government,
and still they have got their own
independent character. Their ‘nde-
pendent character is not spoiled or
damaged though Government gpends
everything on them. So, my sub-
misgion {8 that aftey spending
everything on these media, Govern-
ment should keep itself away- from
them without interference.

We should not go only by theories.
We have got enough of them. We
should be practical enough to sea that
they function independently, so that
the most important work of educating
the masses, bringing aboiif séclo-econo.
3227 1L8--11

mic reforms, exhibiting the best of the
arts, having the best programmes etc.,
are undertaken by them, with Govern-
ment keeping itself away. We must
learn to see that this body works {nde-
pendently. That is the precaution that
is required to be taken, and that pre.
caution will have to be taken by all of
us.

My last submission is that instead
of entrusting this matter to anybody
else, Members of Parliament of this
august House themselveg should
ussume the responsibility of dominat-
ing the panel of Members of this
Board and see that this independent
body progresses in such a way that it
is able to fulfil the ends of democracy,
and that it works in the interests of
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SHRI MUKUNDA MANDAL
(Mathurapur): Hon. Deputy Speaker,
Sir, I shall speak in Bengali on this
motion. I am surprised my Party has
got the chance just at the conclusion
of the debate.

MR. DEPUTY-SPEAKER: Another
one hour is there in the afternoon.

SHRI MUKUNDA MANDAL: In
that one hour we are getting the
chance, but no speaker was allowed in
the normal time,

*Sir, I welcome this Verghese Com-
mittee report that has been presented
for granting autonomy to Akashvani
and Doordarshan. I welc ome this
because here in gtress has been given
on autonomy for these massmedia. But
the difficulty is that this report does
not spell out clearly what will be the
extent of that autonomy and whose
interest will be protected through that
autonomy. It is our experience that
in our class-ridden society, the pro-
blems of the poor and the working
classes do not find any place on our
radio and TV. When these hard-
working labour classes enter upon
some struggle for their survival, then
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the actions of the Government thereon
and the view points of the Govern.
ment get due publicity but the demands
and grievances of these working
people are never projected properly.

Many a times it has been stated that
ihe poor farmers are not getting re-
munerative price for their produce or
that the farm labourers are not getting
their wages. But the struggle entered
upon by them for redress of these pro-
blems  hardly gets any publicity.
Similarly in the case of factory and
mill workers aiso, their just and
legitimate demands and grievances are
never properly projected. 1 will not
elaborate on this but I want to Bay
thal the problems and agitations of
our poor masses who constitute 70 per
cent or 80 per cent of our total popu-
lation do not get due coverage
on our radio and Doordarshan.
Oniy a small minority of rich
and upper middle classes get all the
importance on these mass media.
This report speaks about autonomy.
But it is quite clear to us in whose
interest this autonomy will be utilised
and whose interests will be projected.
Sir, during the last emergency we have
seen how this media was extensively
used for furthering the political
interests of one individual and one
party. We have also seen how these
mass media was used for throttling all
democratic rights and democratic
movements. Although the Akashvani
and Doordarshan do not project the
life of the masses. Yet people are
attracted towards them because of the
programmes which have a sort of
‘Charisma’ for them. I will slso like
to say that the attitude prevalent in
chalking out the programme is not quite
correct. .

1 have seen many times that the pro-
blems of farming and farmers are
discussed on the T.V. But they appear
like acting of . There is no
suthenticity about them. It has been
seen that persons who do not know
what is a paddy plant” are discussing

a —

——

*The original speech was delivered 1In Bengali.
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about paddy plants and how to effect
improvements in them. This is a strange
thing. Therefore it is necessary for
such persons to go to the root-level
and gain intimate knowledge and
intimate contact with the tiller.

Sir, this report says that training
arrangements wiil be provided for the
workers. Here I will like to point out
that those responsible for telecasting
agricultural problems and agro-based
activities and for educating farmers
should go to the root level, to the
flelds and actual spots whose problems
they are going to discuss or project.
They must develop intimate contacts
with those who work in the flelds and
farms. Only if they are properly
trained in this fashion, then the pro-
grammes can be meaningful and bene-
ficial.

Now, 1 will say something about
the proposed increase in the radio
licence fee. Many earlier speakers
have also spoken about it. Sir, in our
country the radio has not yet reached
many remote villages. The people are
extremely poor. In these circumstan-
ces the proposed increase in the licence
fee to Rs. 25 is absolutely unreason-
able. I will rather prefer that the
radio licence fee ig abolished altoge-
ther. TV is of course a different propo-
gition. I think that the affluent people
own TV sets who have a capacity to
pay higher fees. It may be enhanced
in the case of television to which I
mave no Objection. Sir, the village
people already find it difficult to work
a radio set beecause of the prohibitive

battery~cells. There is no elec-
battery sets are
On top of it if the licence fee
m it will be a big
burden on them. wg are saying that
TV will be used for mass

a total negation of our culture. Inde-
cent sex, nudity etc. are frequenily
shown which corrupts the morals of
our youth. Those adolescent boys who
are on the threshold of youth get mis-
guided and misled t(owards baser
things. Their spirits and energy are
directed towards harmful activities,
This is very wrong. Often dacoits
are glorified prominently and the
methods of dacoity are projected in
details. What can the young boys
learn from them except harmful things.
Their thinking and spirits should be
channaiised towards construetive activi-
ties through these media. Educative'
songs, patriotic songs should be broad-
cast. There is need for light music
nobody denies that bul vulgar songs
must not be broadcast. Therefore, the
question arises who will be in charge
of this autonomy of Akashvani and
Doordarshan. It only a bhandful of
bureaucrats control this autonomy then
it will not serve any purpose. The
same situation will prevail i.e. what-
ever they think proper will be done.
Such persons have no relation and con-
tact with the poor masses. They are
totally ignorant about their conditions.
The problems and demands of the
common people will again not be re- .
fiected through these mass media.
Therefore, in the name of autonomy it
will not be desirable to hand over all
control and authority in the hands of
a few bureaucrats. In this report it
has of course been stated, although it
appears contradictory to me, it clearly
says “As aut s broadcast orga-
nisation nationally owned and res-
ponsible to Parliament and yet under .
the Centre Jegislative list and for pur-
pose of its internal relation fHrough
external broadcast and frequency al-
location and post and telegraph and
support that is logical and desirable.
Sir, yesterday Samar Babu was saying
in his speech that full autonomy or
absolute autonomy should not be given
to this corporation. He saild that if
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it has been clearly laid down that the
autonomous corporation shall remain
answerable to Parliament.

Sir, before I conclude, I wiil reite-
rate that proper watch should be kept
to see that these mass media are used
for protecting the interests of the
common people. It is necessary to
tuke special care in the matter of
selection and appointment of artistes.
Lot of malpractices are in vogue in the
fleld of appointment of artists. There
are several complaints and grievances
in this regard. Proper attention must
be paid to this. With these words, Sir.
I extend my support to the Varghes:
Committee report and conclude my

speech,
13.00 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the clock.

The Lok Sabha re-assembled after
Lunch at nine minutes past Fourteen
of the Clock,

[Dr. SusHrLA NAYAR in the Chair]

MOTION RE. REPORT OF THE

WORKING GROUP ON AUTO-

NOMY FOR AKASHVANI AND
DOORDARSHAN—Contd.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Sir, I congratulate the
Government and the Minister on hav-
ing taken the first step to redeem its
pledge to free radio and TV from the
Government control. While doing so,
I would like to make a few sugges-
tions to the Minister for his considera.
tion. Before that, I would like to in-
vite the attention of the Minister to
one fact, so that such instances may
not be repeated On the tenth anni-
versary of the Bombay TV sometime
in Oectober, a play was shown in
name of “Phularo”. 7 do nat
whether it has beon brought

Egﬁ
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notice of the Minister. There was a
very severe criticism in all Marathi
papers because that play was highly
indecent and not benefiting the taste
of the Indian people, more so Mahara-
shtrian people. I am told the Govern-
ment spent about Rs. 80,000 over that
play. I am also informed that the
writer that way selected by the TV
PeUple wag not a man of repute. The
artiztes also were not men of repute.
There is very great displeasure among
the people in Bombay and Mahara-
shtra. I would, therefore, request the
Minister to enquire into thig matter
so that such types of incidents may
not be repeated and also consider if
a check can be had over the pro-
grammes even after autonomy has
bevn conferred.

Coming to my :uggestions, the re-
port has sought to ensure safeguards
lo autonomy by making three recom-
inendations, namely, (a) that the
Corporation be set up by an Act of
Furliament, (b) there be g constitu-
tiona] amendment to make the Cor-
poration a constitutiona) organisation
like UPSC and (c) a decentralised
system be set up. 1 would, therefore,
earnestly request the Government to
make the necessary changes in law
as carly as possible with a view to
making the new media independent
and efficient latest by 28th January,
1979. I think that would be a good
day to start our media autonomy.

The euphoria in evidence these days
in favour of reconstituting Radio and
TV ag an autonomous corporation is
due mainly to the extremes to which
the Government of the day enslaved
the media during 20 months of emer-
gency. But If we assume that all the
problemg of these media will be re-
solved the moment they are made
autonomous bodies, I think we ave
destined for disillusionment, Public
sector organisations, as we &ll know,
also turp out'to be dhd. horses, - There
are so many eround us. ‘They can be
inefficient. They can be corrupt and
I fee] an autonomous body is no

-_mmmmmﬁﬂh
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absolutely free from Government con.
trol. I have my own doubts about
this autonomous corporation, because
of certain recommendations made by
the Verghese Panel. I feel that there
is a clog on thiz autonomy, I invite
attention to a few lines on page 42:
“A restricted power, however,
can legitimately be Biven to Govern-
ment to require the Trust to refrain
from broadcasting any matter
which has a clear relation to
national security, the preservation
-of public order and other matters
of grave public importance. Broad.
casts in cases of emergency—(1) in
the case of any netional regional or
local emergency, any Corporation
shall. if directed to do :0 by the
Minister and in accordance with the
directions, broadcast any announce-
ment that he requires to be broad-
cast. (2) In broadcasting the
announcement, the corporation shal]
announce that such a requirement
hag been made...The latter is res-
tricted to cases when in the opinion
of the Minister “an emergency has
arisen or countries.”

1 believe - that st least during the
Emergency g right is there not only
with the Government but with the
Minister, and the Corporation or
autonomous body wil] have to act at
the dictates and commands of the
Minister, I fee] there is a great dan-
ger if these particular recommenda-
tiong are accepted and 1 will request
all my hon. colleagues not to accept
those recommendations ang that too
with reference to the Emergency.

Coming to the next recommenda-
tion about the role of the Chief
Justice, in the Verghege Report it has
been recommended that the Chief
Justice of India be entrusted with the
responsibility of selecting persong for
complaints boerd and that he should
also be & Member of the hominating
panel for ‘reconmernitling wppointment
of ‘trusteed glong with Lokpa) and
Chairman of the UPS.C." We find
thi; recommendation .on page 50 of

this particular report. To .my,
is very difficult for me

mind it

to  envisage how the Chief
Justice can be requested to
perform these dutieg when it is not
unlikely that he may be called upon
to give 5 judgment in a case con-
nected with Akash Bharati or the
President might like tp consult the
Chief Justice on Akash Bharatj under
Article 143 of the Constitution, The
judiciary being independent, I suggest
that no judge, much lesy the Chief
Justice, should be made a party to a
decision-making process ag has been
recommended by the Verghese Com-
mittee,

The third suggestion which I would
like to make is with reference to the
franchise radio, We find in the re-
port that @ recommendation has been
setting up franchise radio stations
which  could be leaseq by the
universities for educational pro-
grammes. In my opinion, if the uni-
versities can run stations, the ques-
tion which 1 would like to pose is:
Why not the State Governments? It
is my suggestion that let there be (1)
national stations rup by Akash
Bharati, (2) State-wise stations run
by State Governments for social pro-
grammes; and (3) independent com-
mercia] stations run by private
organisations. Their spheres can be
defined and code drawn for them. The
competition amongst the stationg will
considerably improve the programmes
which are the mmin reason for the
slow growth of radio in India. '

Lastly, I would like to repeat the
suggestions made by many of my
friends and that is with reference to
the “enhancement of the fees of the
TV and the radio. We are probably
one of the very few countries in thé
world. where owning a radio without
a licence is a crirhe and I find’ that
there is no other country where this
iz made penal. The founding fathers
of our’ Cdnstitulfpn ‘guarantesd total
#nd unfettered freedom of expression:
I ‘subrhit’ that after a ‘setback diiring
the Emergency it has been réstored
and that can be fully restored only
when-the _right fo. .informatien,is
equally matched with the peoples’
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right to be informed. Now, when we
are prescribing the licence fees, I feel
that there are many people in our
country who are below poverty line,
they are not in a position to get
the information and therefore they
are not entitled t; get the informa-
tion. And that in my respectful sub-
mission, is a discrimination. The
latter should be as alienable a right
as the former.

The Verghese Committee recom-
mended enhancement of the licence
fee. By implication it means the

denial of the right of information to
the public at large. I would there-
fore, request you not only to reject
the recommendation but to abolish
all the licence fees so that al] the
persons including those who are be-
low the poverty line would be en-
titleq to get the benefit of the infor-
mation which we intend to give
through this mass media of radio and
television.

With these, suggestions I would re-
quest the hon. Minister to consider
the suggestions which I have made
and, in the reply explain as to what
the Government’s stanq is. Thank
you, Madam.

*SHR] GOVIND MUNDA (Keon-
jhar): Madam Chairman, at the very
out set T would like to congratulate
the hon. Minister for Information
and Broadcasting for the motion
moved by him on the Verghese Com-
mittee report for making AIR
and Doordershan autonomous. I am
very happy at what our Government
is going to do to fulfil election pro-
mise made to our people through our
manifesto, After the implementation
of this motion, there wil] be no inter-
ference by the Government and the
political parties in AIR and Doorder-
shan., In other words I would like to
say that a black chapter wil] come to
an end.
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Madam, people of . different States
speak different languages. Our .cul-
ture varies from place to place, You
are aware of the problem of the Adi-
vasi and Harijan population in our
country. Their culture is different.
Importance should be given to disse-
minate their culture through the AIR
and Doordarshan.

Madam, there are TV Centres at
different places in our country. But
all such TV centres are not full-

fledged. Only in g few places like
Lucknow in U.P. Calcutta in West
Bengal Bombay in Maharashtra,

Ahmedabad in Gujarat and Srinagar
in J and K fulfledged TV Centres.
Orissa is a backward State. There
are very few TV Centres jn Orissa.
Those are not fullfledged. 1 would
like to request the hon. Minister to
open atleast one fullfledged one TV
Centre each at Bhubaneswar and
Cuttack.

I am happy that our Minister for
Information and Broadcasting has
inaugurated a TV Centre at Sambal-
pur but that ig also a fullfledged one.
I, this context, I would like to urge
upon the Government to open new
TV Centre in each and every district
Headquarters. This facility should
also be given in the Adivasi belt of
Orissa.

Some of our friends have said about
the inadequate representation of Adi-
vasi and Harijan in the AIR and
Doordershan I request the Minister
to eliminate thig disparity. Adivasis
and Harijans are very poor. The
enhanced licence fees will affect them
very much. Therefore I would like
to suggest to the Government to
exempt them from the licence fees on
radip and TV. Then only the Adivasis
and Harijans cap use radio and TV
and they can atleast know about
facilities given to them by ‘the
Government. :

*The origina] speech was delivered in Oriya.

——
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While speaking about the autonomy,
1 would like tg quote from the text
of the motion:

“Though there should be auto-
nomy, auonomy Should not be to
that extent that officialy become
bosses of the show and show little
respect to Parliament.”

This will be the ultimate result of
the autonomy. The AIR and Door-
darshan may misutilise the media.
They may not care for the Parliament,
our country and its culture. There-
fore, 1 would like to suggest to the
Government to restrict the autonomy.
Then only AIR and Doordershan will
show proper regard to our country
and jts culture,

My hon. colleague Mr. Parulekar
said about the obscene film which wag
shown in Bombay. This sort of obsene
sceneg will not suit our people and
our country. It may suit the people
'::l America and other foreign coun-

es.

A Board is going to be constituted
for the autonomy of AIR and Door-
dershan. Due representation ghould
be given to the Adivesis and Harijang
on this Board.

The hon, Minister should have

sored by our persuasive hon. Minis-
ter of Information and Bromdcasting
seeking to give autonomous status to
Al] Indig Radio angd Television. Our
hon. Minister of Information and
Broadcasting, who will become only
Minister of Information when this’
Resolution is implemented, deserves
accoladeg from all sides of the House.
I hope that the word ‘asutonomy’ of
AILR. and TV would not be in the
strict sense of the dictionary meaning
of this word. We in this country
cannot afford to have g restriction-
less mass media. Autonomy should
bring in vitality and not vitiate the
present set-up. Autonomy should
supplement what is being done now
and not supplunt it. In a democratic
set-up, the word ‘autonomy’ is anach-
ronistic. Even when the Parliament
ig subservient to the needs of the
people, the mass media cannot be
absolutely autonomous.

The All India Radio should be so
free as to reflect the views and vicis-
situdes of the people of our country.
These two mmsg media organisations
should be responsible and accountable
to the highest representative forum
of this country ie. the Parliament.
If these are ent of our Par-
liament, then there is definite possi-
bility of their becoming autocratic.
In English there is the adege which
means that

ment the All India Radio is the haven
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Al] India Radio would adovocate the
rural cause much more vigorously,
The All India Radio ghould not only
entertain the farmerg but alsy edu-
cate them in the matter of effective
utilisation of fertilisers, high-yielding
variety of seeds, Variastion in sowing
pattern, scientific methods of agricul-
ture etc.

If the farmers are to derive maxi-
mum advantage from AIR, 1 :uggest
that they should be spared from the
licence fee for the broadcasting set.
A lumpsum can be collected {rom
them at the time of purchase of radio
set. Even we the so-called elites for-
get the renewal of licences. How
can we expect the illiterate farmers to
remember the renewa] etc. regularly?
Here it is necessary to bring to the
notice of this House how many times
the names of even the Members of
Parliament are pronounced wrongly.
For example, the name of hon, Mem-
ber, Kumari Ananthan, who hails from
Kanyakumarj and who has taken the
name of ‘Kumari’ from his place of
birth, has been pronounced wrongly
as ‘Kumaari Ananthan’. 1 need not
say what ‘Kumaari’ means. If this is
the situation obtaining in the AIR
equipped with educated staff, you can
imagine the plight of poor people in
the rural areas.

Similarly, I would point out how
internationally acclaimed artitg like
Shri Lalgudi Jayaraman do not get a
chance in the National Programme of
Music,. ‘For the past nine years, Shri
Lalgudi Jayaraman hag not teken up
sssignment in the National Music
Programme because his equally-com-
petent son has not beep permitted to
sing with him on the violin. I wonder
why such u discrimination should
be there, especially when :;e]hn ; thing
wag permitted in the case of Badg
Ghulam Aumthh:nd now Bismillah
Khan, j:suggest that the hon. Minis-
ter should look into this matter and

do the needful. I refer to this bpr,

cause I do not know whether an in-

dependent and eutoriomous AIR will
be rid of such discrimination. )

Coming now to the question of
Franchise Station, I wonder whether
thiz proposed pet-child will be of any
uge to the listeners in the country.
Whepn you talk of autonomous AIR,
is it not a contradiction in terms to
talk about Franchise Station? I would
like to know the rationale behind this
suggestion.

We are talking about gutonomous
AlH. But can an autonomous AIR
functiop in a vacuum without ade-
quate financial resources? The Ver-
ghese Committee ha; not given
thought to this financia] implication
of autonomous and independent AIR.
This Government may last for five
yvears and provide for the running of
AIR. How cap we ensure the same
thing from g future Government?
Autonomy without financia] self-suffi-
ciency wil] adversely affect the insti-
tution itself. Financia] jndependence
from the Executive will give real
autonomy to such an institution, This
issue has been left hanging in the air
by the Verghese Committee, This
should algo be looked into by the hon.
Minister in great depth.

We are having autonomous Univer-
sities, The Vice-Chancellors are in-
dependent and autonomous. What do
We see ip the Universities? All sorts
of unruly things are taking place to
the detriment of the educationists and
the educated. Should the AIR also
suffer such indigenities in the name of
autonomy? Let the AIR have free-
dom to function -effectively but not
autonomy to act autocratically.  Let
the ATR talk gbout grammar of
polities, grammar of literature and
grammar of culture, I wish that the
AIR, whethey it is autonomoug or sub-
servient to the interests of the people,
speakealso the grammer of agricultyre
for the It of = farmers in . .the

" ‘Ia comclusion, I would say that the
sacrifice of the hon. Minister should
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yield beneficia] results in the long
run. I personally feel that the AIR
and Television with independence and
freedom tg function would be con-
ducive to the growth of national unity
and integrity and 1 am afraid whether
the autonomy of AIR and TV in a
democratic set-up would service the
cause of people,

With these few words, I thank you
heartily for giving me ap opportunity
to zay a few words.

T may be kindly be permitted to
refer tn the panel of Board to be
nominated with the Chief Justice,
yvet-to-he born Lok Pal and the
Chairman of UP.S.C. I wonder whe-
ther they will be able to select real
representatives of people as Trustees,
because they are themselves sitting
in ivory tower, far removed from the
people of the country 71 think that
some re-thinking iz required in the
constitution of this panel.

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): The matter is
very delicate and is a serious cne,
It is delicate because a decision has
been taken in the party that the Ra-
dio and Television should be an au-
tonomous organisation. But it is seri-
ous in the sense that the Government
will have to depend, for the propaga-
tion of its activities, ideas and no-
tions on an . organisation which is
autonomous and independent, An au-
tonomous body may listen to the
Government's -desires, its likes and
dislikes, but it rhay not also, so here
the danger lies, Therefore, it is very,
very serious.- In'any - Government,

there are three organisations. in

which no outsider should intervene
or interfere with' or have “cortrol
over. These ‘are the Legislature, the
Executive which includes the Seerete-
' riat, and the mass media which pub-
- i for the entire nation on:behdlf
-of the- Adm.lnhh-num -andon -behglf
-t individuals also. - So, it is very de-
licats and very serious. The hon. Mj-
. nister -will- have to- take into consi-
-detation- these. matters. -+ No-Govern-
.mmwmm “InA-
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chinery to any organisation even if
that organisation is constituted of
persons nominated by the Government.
If there is to be any autonomous
body, in my opinion, let that autono-
mous body be formed of individuals
with their own money. If Government
money js there, the Government
should, and must, have control over
it. Just now I heard one hon. Mem-
ber saying that Government should
not have so much of control. In my
opinion and with my experience I
would say that Government should,
and must have adequate control aver
that crganisation whether it is auto-
nomous or semi-autonomous; if Gov-
ernment money is there, Government
should have full control, e

Radio and Television are very po-
werful mass media to propagate any
matter or material The masses desire-
to get things very cheap; the masses
desire that their wants should be
fulfilled overnight. If any propaganda
is made to that effect, the masses are
bound to be influenced by that and
there may be a revolution. In that
case, Government will have to take
every care; the entire energy of the
Government will have to be devoted
to undo the influence—that the mauss
media may create over the masses by
their propaganda. Some may say that
I am saying something reactionary.
Let them say so, But whatever ex-
perience I have, from out of that, I
am saying this,

Nowadnys evarywhm the demand
ig for - nationslisation, that means,
every thing should be owned by the
Government. Then why should this,
which is already a nationalised one,
be made &n autonomous body which

. has no money, no finance, no organi-

sation of its own. I think, if. this sort
of idea is executed into actlom, - it

. will be very bad for the natton: This
-'wumt.lﬂnsﬂutlmmodhpuht

out, .

W‘henthequuﬂmi dl‘mas—' med.h,

.- that-1s radio and television 15- discus-
~-§ed, .carg; should: be taken-to seeilat



31T Report of Wkg.

[Shri Pabitra Mohan Pradhan]

~obscene, vulgar and bad pictures are
not shown and bad songs are not sung.
What is happening now 1n the sereens
and even in the television is that
very obscene and vulgar pictures are
shown and ugly songs are sung. The
youngesters are greatly influenced by
that. The youngesters, the youth, in
their adolescent period, which is an
impulsive period for them, which is
a mimicking period for them, are
apt to do things which are bad. These
pictures will naturally influence them
to the great extent. Naked piclures
with topless dress, with naked
breasts, are shown; there is only a
very thin cloth; the entire belly upto
the root of the breast is shown fully.
Such pictures should not be shown,
Ugly and wvulgar songs are sung to
attract the mind of the people and to
get money and I think my friend over
there from Bengal who spoke in Ben-
gali has exposed this thoroughly and
some of the hon. Members also obh-
jected to it and they expressed their
opinion that the government should
take care that such things are not
shown or eshibited or such vulgar
songs sung,

Regerding the increase in licence
fee, I think if a man is able to get a
radio at an expense of say Rs. 200 or
"Rs. 300, he can pay Rs. 10 or 15 or 20.
I will give gne example to you. Now-
adays each and every youhgman
keeps one radio and whenever he goes
to the tank or river to bathe or goes

“to the field to pass stools, he is tak-
ing the radio with him and it is all
the time working and he is doing his
unproductive duty throughout day

“and night. These young boys do not

‘go to the fields. The old parents are
‘going to the fields and there they are

“working but these boys who studied
upto Matriculation or sometimeg BA
‘failed or Inter failed never go to the
field in order to help their parents in
the family work.

Ancther friend who spoke just be-
"fore me said that the Adivasis are
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there for enjoying facilities and I
think hemeant that these things mnay
also be sold to them at a concessional
lesser price. I think the Adivasis are
working well and if such things are
given free to them, they may not
work also in their fields. So, there
must be some restrictions, How mmany
radios have been sold, who are the
owners of the radios—nobody knows.
There is one difficulty which had
been represented there. They say.
Why should anybody go and spend
time and energy to get licence or get
it renewed? What ig the difficulty?

The post office is there. Now
every village hag a post office, Any-
body can go there and get his licence
or get his existing licence renewed.
Now 50 per cent of the radios that are
in the mofussil are without a licence
and if there is a search, I think so
many people will be penalised for
that. My point is that if a man can
purchase a radio at Rs. 200 or Rs. 300
or Rs. 100. he can very well pay Rs.
15 or Rs. 20 or Rs. 10. The
licence fee may be even Rs. 25 or 20

or 15 but licence  must be there.
Without the licence the government
will  put to difficulty....

SHRI A, R, BADRI NARAYAN

(Shimoga): It ig allready Rs. 15.

SHRI PABITRA MOHAN PRA-
DHAN: If it is Rs. 15, it may be Rs,
20. T have no objection,

Now, I think after hearing the
House the hon. Minister will consi-
der whether the Radip and ihe tele-
vision should be fully autonomous or=
ganisations or only semi-autonomous.
If it is semi-autonomous, then what
will be the service conditions of the
officers who are working in these
organisations—these things he will
have to consider. The officers will
in no way lose their interests,
They will enjoy the same interests,
amenities, benefits and facilities as
if they are serving in Government
and finally they would get the same
benefits as if they retire from Gov-
ernment service, Unless that is done,
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COMMITTEE ON PRIVATE MEM-
BERS' BILS AND RESOLUTIONS

TweNTY-FIFTH REPORT

SHRI PABITRA MOHAN FRA-
DHAN (Deogarh): Sir, I beg to move:
“That this House do agree with
the Twenty fifth Report of the Com-
mittee on  Private Members' Biils
and Resolutions presented to the
House on the 28th November, 1078,

MR. CHAIRMAN: The question is:

“That this House dg agree with
the Twenty-fifth Report of the Com-
mittee on Private Members' Bills
and Resolutions pr2s2iled tv  1he
Hous: on the 29th Movember, 175"

The motion was adopted.

15 hrs.

RESOLUTION RE. RECLAMATION

OF BARREN AND FALLOW LAND

FOR DISTRIBUTION TO LANDLESS
PERSONS—Contd.

MR. CHARMAN: Now, we take
up further discussion of the following
Resolution moved by Shri Laxmi Na-
rain Nayek on the 4th August 1970:

“This House is of opinion that
with a view to providing employ-
ment to sbout 7 crore unemployed
persons, reclaiming barren and fal-
low land and increasing food pro-
duction in the country, the Central
‘Government should provide neces-

sary financial assistance to State
Governments and Union territories
Administration to form a Land
Army which may reclaim about 5
crore acres of barren and fallow
land within one year and distritute
it among the landless persons after
providing irrigation [acilities and
other inputs.”
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this resolution because it serves two
purposes. One is to create employ-
ment. The other one is to help the poor
people to get land, Here it is said that
barren and fallow land has to be re-
claimed. But what I say is that cror-
es and crores acres of land have al-
ready  been assigned and that land
alsp must be reclaimed and brought
under cultivation. The land which has
been given is lying fallow in many
areas; and it has become impossible
to provide irrigation facilities there
unless that land is levelled and re-
claimed. Therefore, not only the fal-
low land, barren land and assigned
land but also the land that has becen
given under ceiling must also be bro-
ught under cultivation .

With regard to assignment, 1 have .
to tell one or two things, Assignment
to this banjar and fallow land is not
completed in many States. Assign-
ment is a State subject because it
pertains to land. Land is a State sub-
jnct.  Therefore, the Centre js not
having control over it. We want the
Central Government to constitute an
Implementation Committee, a panel
to implement land reforms and also
to assign lands. With regard to this
assigned of land, through ‘D' forms
are given, they are not included in
accounts, and therefore, they are not
accounted for and ‘kist’is not collect-
ed from the poor people who are
given land.

The second thing is—though ‘D’
forms are given to the poor people,
land is not shown tp them because
it i3 under the landlord's possession
and the landlords are not evicted.
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tipur, are examples of it. Not only in
Northern India, but in Southern
India also harassment against these
poor people whether they are hari-
jans, girijans, belonging to backward
communities or economically back-
ward people, is being carried on.
That must be put an end to.

In many States land reforms are
not being properly conducted or im-
plemented, In many States land re-
forms have not been brought.

SHR] DINESH JOARDER (Malda):
But he ig not pressing his demand
for quorum.

MR. CHAIRMAN: When he raised
the question, I asked the bell to be
rung. The bell is being rung.

Now there iz quorum, He may con-
tinue, '

SHRI P. RAJAGOPAL NAIDU:
On ‘March 11 this year, the Minister
hag given the figures of land taken
over under the Ceiling Act in the
country—10,02,654 acres. It is very
mieagre. We must get not less than
80 lakh acres by now. It is not even
one-fifth, Therefore, if necessary, the
At must be amended so that they
may not go tb courts, Though assign-
ment gn been given to a
large extents no financial assistance
hag been given to the poor people to
reclaim the land, buy seeds, develop

the land or provide brrigation facfli-
ties. Financia] assistance iz necessary
and the Government has not though
over the matter. When Shri Sanjivay-
ya was Chief Minister of Andhra, he
moved the Central Govermment 0.
give at least Rs. 200 crares for this .
purpcse. It is not an ordinary issue,
Therefore, the Government should
think over the matter and get apart
? large sum for reclamation of the
and. Co

In some States joint farming socie-
tiea are being constituted and they are
working wvery well TUnfortunataly
they are constituted only for the
sake of Harijang and Girijans but
not for others. My plea is that such
societies have to be constituted where-
ever there are lands available, There
are vast tracts of land which are not
assigned even today. Unless they are
reclaimed and other facilities are
given, the people will not go there
and settle down. Therefore, reclama-
tran has to be taken up, Where re-
clamation is done, that land has to be
distributed to the poor people Seeds
have to be supplied to them. To do
all these things, man-power is re-
quired, Are we going to create .a
land army or not? Lakhs and lakhs
of people are reguired in every State.
If we give financial assistance to the
States, it is quite possible for them
to do all these things. In the sixth
plan nothing is mentioned regarding
this, ‘Therefore, I request the Minister
to see that a large sum or money is
»llocated for this If our Government
is not capable of doing it, they mpt
get money from World Bank or other
international organisations, Unless
we take it up now jtself, it will not
be possible for us to complete within
10 to 15 years. This is the proper time
because we are going to launch a
plan. Because the hon. Minister Is very -
much particular about the develop-
ment of agriculture he must take it
up in the Cabinet and also with the ™

Commission and see that -
a sizeable aniount is allocated for 'this

purpose.
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*SHRI S. G. MURUGAIYAN
(Nagapdttinam): Madam  Chait-
man, on behalf of the Communist
Party of India, I support this Resdlu-
tion under discussion,

In 1877 the number of unemployed
in the country is of the order of 1.08
crores. As compared to 1976, the
unemployment in the country has
gong up by 12 per cent. Besides this,
we must bear in mind that 14 crores
of agricultural labourers are employ-
ed for only 170 days in a yedr, All
of us are aware that the entire rural
population in fhe country is employ-
ed on'y for six months in a year. This
Resolution speaks about the creation
of a land army with the objective of
reclaiming 5 croes hectares of
land with the fnancial assistance from
Government and through this to solve
unemployment problem in the coun-
try, 1 am personally of the view
that this programme completely will
not help us in eradicating unemploy-
ment from the country.

1t is acknow edged all over the
world that our couniry is gn agricul-
tural country and 8D per cent of peo-
ple live in rural areas depending on
agriculture, In the present capitalistic
structure of our soclety, it will not be
possible even to reduce the rigours
of unemployment., leave alone the
question of elimination of unem-
ployment without introducing lsnd
reforms effectively throughout the
country. We cannot do anyhing worth-
while without effective land ceiling:
laws. Mahatma Gandhi, ag early as
1934 in Karachi Congress, gave ua the
clarion call of ‘Land to the Tillet’
through which he foresaw that all the.
other avenues for full employmant will
flow throughout the country. No Gov-
ernment so far. except the Kerala
Government has implemented this
basic concept for the naiom’s welfare.
Whether it is the former Congress Go-
vernment at the Centse and the Gov-
ernments of the Congress Party in the

314
&

al speech was delivered in Tamil,

I
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States or the present Janata Party
Government, land reform has been
getting the lowest priority. The former
Government of Congress Party accept-
ed lgnd reforms ag one of its objective
policies but never cared to implement
it; Bui the Janata ‘Government has
not only been frowning at it but in
fact it favours the land-lords.

Our hon. Prime Minister hag been
repeatedly saying that unemployment
would be removed within 10 years.
I do not know the basis for this claim.
Is he going to achieve this with a
magic wand or by taniric methode?
Unemployment has bean growing day
by day, by leaps ang bounds. Land
reform will be the cnly effective
starting point to curb this wvicions
growth of unemployment.

The Mirasdars and Kulaks occupy
poromboke lands and later get them
assigned In their favour by with the
help of government machinery. The
same Government suddenly jumps into
violent action and demolish the huts of
Harijans on the ground of unauthoris-
ed occupation. Even after 32 years of
independence, the poor agricultural
labour cannot have 2 cents of land for
his habitation, though he iz engaged
in the job of feeding the entire nation.
If he shows some resistance, he is at-
tacked with all kinds of lethal wes-
pons. For example, in Kanjewala in
the neighbourhood of Capital, the
grazing land was re-classified gnd al-
lotted to the poor Harijans and other
backwarg class people atter long and
arduoug efforts. But the kullaks and
Mirasdars displaced them from such
lands and they were bold enough to do
such encroachments bhecause of their
certainty to get support from the
Janata Government. How do wo ex-
pect’ unemployment to be elimingted
In this king of atmesphere?

Madam, 48 per cent of ovr people Hve
below the poverty line, Land reforms
including effective implementation of
land celling  ‘laws alone will be able
to providy them besic mintmum stand-

ards of Hving in this country, especial- -

Iy when right to' employment has not

vet become a fundamentsl rigat in this
country. This Resolution, if imple-
mented, may give some temporary
relief in the form of some job opportu-
nities. But can the 14 crores of peo~
ple, who are half-employed and under-
employed, get full-time jobs with this
kind of g programme? My answer is
negative. The land ceiling laws and
land reforms should be vigorously im-
plemented. Thg surplug land that be-
comes available from implementation
of land ceiling laws should be allotted
to the landless agricultural labourers,
who should also get statutory support
from being displaced by vested inte-
rests and necessary help for cultiva-
tion. Then only unemployment will

In this background, on behalf of the
Communist Party of India, I support
this Resolution.
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BHR] CHITTA BASU (Buresat):
Madam Chairman, 1 rise to gupport the
Resolution moved by Shri Laxmi
Narain Nayak. I think, this is the
most appropriate ‘Resolution at the
moment to really tackle the problem
of rura] unemployment and build a néw
life for the millions of our courtry.

o
%

1 want to reves] certain figure- to the
House with the hope that the hon.
Minister, who is accepted ag one of the

o

experts in land-relations ond land-
ot ar tenure, will not try to shy away frum
7 100 replying to this question.
AR Ak
wuferg fir My first point iz that stalistics show
I TR that the number of agriculiurul labour
g 2 UNT N or our country ig fast increasing. 1
T I AW think, he cannot deny this fact, parti-
amHd 10 cularly when I quote certain figures.
7 10 ey
- 10 The landles: who were only 18 per
w1 e cent of the rural population according
% qo farar to the 1961 census had risen to 30 per
w1 IIunT cent by the time of the 1871 census, But
it 25 oey in the same period, you will be sur-
tag T prised to know that the percentage of
W it owner-cultivators has declined from
ax 60 per cent in 1061 to 50 per cent in
ﬁm‘;g 1871. This means that more and more
Tt fat & poor peasants are being alienated from
W 1 o the land more and more people are
v - becoming landless and more and more
wrw dw people are joining the army of the
L] rural unemployed, This iy the lesson
o the hon. Minister should take from the
o ¥,y figures I have just quoted. This is an
firere won average figure but I know it for my-
fir ot el self and for certainty also that this
i wir varles from State Btate and even
e from region to region in the same
il avey State. It 1; widely known that in
wir W iy States like Andhra Pradeih, Tamil-
L madu, Kerala, Bihar, Orissa and Mahe-
Y HF W rashtra the landless agrieultural labour
raAadhd really constitute anywhere between
w0y 40 and 80 per cent of the total rurdl
FALA population. Now if we have this very
earfer T Wit basic problem before us, I think My
i Naik's proposal is the only panacea 6

"'“’"""3 tackle the problem.

a
QQ%
i |

12
i

Now the question of Jend reforms

e has been raised. I also know that
. -

A%

that 1s sl an important matter whith

% e Aoy iy | the government cannst iguows T have
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got complaints against this govern-
ment ag well a5 the previous govern-
ment. So far as the previous govern-
ment is concerned, it is better to ig-
nore than to repember it. EHven after
two full decades the available surplus
after the implementation of the land
cellihg laws is disappointing—I say in
the -mildest form. It is disappointing
because, according to the government
and the Agriculture Ministry there is
ofly 38 lakhs acres of land which are
surplus. 1t is incredible, I feel. This
is the single fact which really deter-
mines the very attitude of the govern-
ment towardg Lhe basic question of land
reforms. As I have mentioned it ear-
lier also and I say that with all res-
ponsibility. Dr. Mahalanohis, an emi-
nent economic of our country....

AN HON. MEMBER: He is a statis-
tician,

BHRI CHITTA BASU: He is not only
a glatistician but a renowned econo-
mist also.

According to Dr. Mahalanobis, in the
late fifties he estimated that if the
standard 18 acreg of land is the basic
ceiling, then g total of 600 million
acres of land will be made available
as surplus to be distributed among the
landless. This is the statement made
by Dr. Mahalanobis. Leave it aside.
Leat us have Government's committee.
The Duandekar Committee .in the late
fitkies suggested that there will be 40D
milian acres of land available as sur-
plus %o pe distributed among the land-

Lind Ceflings Act i3 implemented, it
will come to 58 million, L., 53 lakhs
actes that are to be found surplus.
Byt, where have the surplus lands
goné? Where have they been buried?
My ‘hon friend from Bihar sald that
' they have gone to Maharaja of Dar-
bhanga. I do not mention anybody's

rajas, X, Y, or Z, I do not mean any-
body. have swallowed ghe
lands. Unless the Goveenment is se-
rious to really implement the Land
Ceilings Act properly, the question of
land reforms is not going to be.solved.

Now I want {o mention one :thing.
According to the Planning Com-
mission, even to-day, based on the
records of the 1971 Census, the sur-
pPlus land, even now, is more ‘than
200 lakhs acres. According to this
particularly Minister it is only 38
lakhs whereas the Planning Commis-
sion says that even to-day, it is 200
lakhs.

Madam, I again say that, aocord-
ing to the Census Report of 1871, a
mere five per cent of the top land-
lords who possess more than twenty-
five acres each own around one hund-
red million acres of agricultural land.
If genuine land ceiling laws are en-
acted, and implemented determinedly
with the aid of the popular commit-
tees at the village levels, minimum
surplus available would be ‘300 lakhs
acres. Then, Sir, I must remind Yyou
that according to the National
Survey, potential mirplus is
million acres or ten times the offt«
cially estimated surplus is—Times of
India, September, 23. ’

Now, I would ask the Government
of India when the available sugplus
is 500 lakhs acres, they are .estimat-
ing it at only 53 lakhs .

In this connection, T would anly gay
with a sence of anguish that Govapp-
ment is not gerious; even the Prime
Minister is not serious Yecause .he s
on record having said that ewan by
the implementation of the land calliag

Acts, very little will be made avgil-

able for the distril Among '
Iﬁnﬂm. a b“um ' . . U&e .

Is it the way the Prime Minigtar
should ‘tackle the matter? Is it the
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wa& thet we should scuttle the very
plemented? And is it the way to re-

[Shri Chitta Buu]
proposal of land reforms? Is it
way that the land reforms can be im-
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& um v & a1 g Wy i i whd wdh ww oow wE
wifeg ot s sy o dwrld & S, Tw = ot wedt & o X frar o aw
wtz Oy, . (wewwm) & w0 ol W wiE ot egm o wife & N W
wie o qfinftr i @ ookt § v o a w Wy § oo wpd @ fe gw @ wft
o o O ) v oW G & Eﬂmﬁwﬁln&qmw
fx @ wmdf | Fere wdtw & gw o wf & Toere quft §, dwx o difer of wdfr
oA of wr oWy & oy selt e el @ AT o qfcare & e & mY wiZd oy 0w
sgpidfedd dnmon@ §, R aAs w A F ot oft 7 A wifee g ot & o
For v Fore, i oo e § fr qrfaeear @ X mgETc o wem &
amwrtw T gwwn w81 | vefan & e
TEd fe sa R am ey, g ® Ew,
wow ot wad i, & quft i o e W owEi f Ay & Ae o f wemwy
it eI Am AR 0 wedw & w1 wiw s g oot wmer v e
goimy o ary WMo R R o & T et oft, sesemisrwEFa wd
wew v wwd § o o awy At & e agt #fem w9 yPTA WO AW & @)
o apft wfm WY g A dee,  gw AR
g &?-ﬁrz badl LUk w‘l;rftm
h,",ﬁw“:&“mfm ’U'-‘,'"mﬂ PROF. R. K. AMIN (Surendra-
wAdR ® WA & g weRfnTe §) o nagar): Mr. Chairman, Sir, I am very
A wow a3 R frogm et en? happy that a Resolution like. this has
¥ M oyt e W ¥ A4 Afew e W been introduced in this House. I also
g, WM am o1 agree with the sentiments expressed
! therein and the problems posed before
few Farm & A & o O 7T us, the problem being that there is a
large number of people—about 7
o warer e § S AT T crores of people—who are unemploy-
ed and they should be given employ-
wyrewt whit ﬁ._;:ﬂ'i'"';'ﬂﬁ mé ment. The second problem which is
E‘l““'“i'g' X wr g wie ? gert pesed here in the Resolution is that
whn & L g ¢ W e about five crores acres of land gre
e AP Mimag Pl surplus land which can be brought
me whaed qw oAt | gw e under cultivation and which should
o W 02wl feemr | vafwe R wEwf be distributed among the people, Now.
I would like to pose certain problems
W WO WAETT § we TF e before you consider the prescription
 yem @t given theyein. Is it a right prescrip-
tion? I do not think the prescription
i, v W.‘;‘“"" LI given therein is @ practical ane and
LR LU even in the interest of the country.
. Why do I maintain that? Although
mm 'W':'xm‘hm“‘,?:“‘; with the. spirit I agree, I also agree
?m"‘f‘“ l‘“ tﬁ““"ﬂ'f . v with the objectives that this land
'!:“““"““ml & . g must be utilised and should be brought
tmww‘, i W underplnugh.[alsoumethatthmq
WOSTT W WK AWM ST | F6T who are unemployed should be given
st wowrt  ® @ e it g ovy it employment without any distinetion
A dfrwnd & W fr ofeew dTw whatsoever. But whether it should
# & wrw g0 qwrc  owy fomelt & Wix be done by this way or some other
..‘ foww qey gt 7 & 1 wgtex way and some other way more econo-
gt rwwenr £ o ww A o mically is to be decided. You will
woy wdm gt wAw A & Rfex T probably agree with me if I mention
woere g mit woht BE R T L that some other way which iz more
wirer wre qgat § o @ ow o dze, 3 economical which will fulfil both the
. frwtd ¢ B A Atw o, wm objectives: under consideration. I
ol Wt dfer Ty Atw AN would like to pose a problem to those .-
o EER o W ww wwa @ e who are prescribing things in . thiy '
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(Prof. K. K. Amin]

manner: in India to-day, 70 per cent
of the people depend on agriculture.
Our total labour force is about 30
crares, of which about 22 crores de-
pend on land. Do you want that the
number of people depending on ag-
riculture should increase further in
future—i.e. as your population and
labour force increase? Or, would
vou like to find out some other avenue
for them to get employment? Is it
not possible to employ them in cot-
tage industries. in building social
capital and in small-scale industries?
Is it necessarv to employ them only
on land? If you do so, in the next 10
years, 85 per cent af our people will
depend on land. All other avenues
will be closed,

‘If you look to the economic develop-
ment of other countries placed in
your situation, like China, Japan or
Formaosa, you will find that they kept
the number of agricultural labour
force the same. It means that in
course of time, the relative labour
force depending on agriculture de-
creases. To-day it is 72 per cent.
After 10 years, it should be 62 per
cefit. You can achieve it it you

make it a point that the number of
peaple depending on agriculture does
not increase. It also means that the
increase in the labour force in agri-
culture must be utilized in non- agri-
cultural avenues. We will have to
agree also that we put it to the maxi-
mum use—] mean whatever land we
bave in the sense of producing the
maximum output from it. 1 agree
that if the Ceiling Acts had been pro-
perly implemented, it would not have
been impossibile to deal with the situs-
tion, ‘the moment we catch hold of
such people.  (Interruptions) 1 alzo
agree thit whatever cellings you
acres, whichever
you consider to be economfcally via-
ble—you can impose and stick to it.
Whatever lacunse are there in the
law, can also be filled in. After hav-
ing dome it, you have o ask your-
selt wrivether you have a minimum-

sined helding, below which ne econo-
mies of scale will be possible. M 1
have a land of 1 acre, I may not be
able to utilize i, availing of the econp-
mies of scale. If the land i{s near the
city, I may be dble to do so. but in the
rural areas even with 1} scres, you
cannot do so. So, why not make it
of a certain minimum size, so that it
can be utilired economically? ‘That
minimum is 2} or 3 acres of land
Your economic size is 5 or 7 acres
At that level also, there will be a
number of people who utilize it at
a lower level. (Interruptions) I
agree that those who are landiess,

Harijans and Adivasis should be pro-
vided with land. But is it not pos-
sible to evolve a system of giving
employment to everybody? Why not
have an employment-guarantee
scheme as in Maharashtra? You can
introduce it in the whole country.
(Interruptions) Please see the practi-
cality. Suppose you say that there
is a land army.  (Interrupftions)
Solving unemployment with the help
of land army is not possible. But you
can guarantee work to each and
every one—who would like to work
They can come to the work-place. If
somebody goes there at 9 o'clock and
if you tell him that at the end of the
day he will get Rs. 7/- or Rs. 9/- for
doing some work, it will e good.
Having made this arrangement, work
should be provided to them. Such
work may relate to forestry, ‘bullding
tanks, building roads or bfinging un-
cultivated land under cultivation.
Having got such land, it must be
given to those who can utilize it to
the utmost, Thereby you can give full
employment; and at the same Hme ¥y
bring ‘the land which is unéutfiviible
under cultivation ‘where you cad #ni-
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and the surplus land sheuld be utiliz-
ed by giving it to those who can
maximise the output.

b gl AprhaFAL S i
Lol L1 1008
e awdt § 1

PROF. R. K. AMIN: Why don't you
put your pressure to ensure that work
must be guaranteed to every body.
The moment you do it, all these prob-
lems will be automatically solved.
In the rural areas, if people are hav-
ing 11 acres of land and the ceiling is
for 10 acres of land, you would like to
take away one acre of land without
paying compensation, But you are
not impoeing any ceiling on the urban
property. You are allowing people to
have 5 bungalows or 10 bungalows,

oft ey : 08 %7 Ty AT o §, g W
et § ) Tgam e e s e g
{ worwrerw )

PROF. R. K. AMIN: Those who
are working in the factories, they can
remain the owners of the factories.
But this rule does not apiply to the
land. Land consists of two aspects.
One is free and indestructable part
of the soil which is a free gift of
nature. But the capital is also invest-
ed on land to make it cultivable. Now
this is a man-made thing. If you
tinker with it, this aspect will be
deterforated. That is why, the alter-
native suggested by me is easier
and .practicable and the one which is
given in the resolution iz not practi-
cable in our ¢ountry.
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MR, CHAIRMAN: Now the time
left is only 20 minutes gt our dis-
posal. There is another resolution
which is also to be moved today.
Thereafter we have the half-an-hour
discusgion at 530. Now, it ig for the
House to decide. 1 learn that the
hon. Minister is also going to take-
some 15 minutes and the mover also
would like to speak for about 10
minutes,

SHRI PABITRA MOHAN PRA-
DHAN: Ywvu may extend the time by
fifteen minutes.

SHRI DHIRENDRANATH BASU
(Katwa): The discussion may conti-
nue and meanwhile Mr, Dinesh Joar-
der may move his resolution.

MR, CHAIRMAN: How can it be
done? That cannot be done,

SHRI CHITTA BASU: 1 think this
House has precedents. He may be
allowed just to move the resolution
for one or two minutes and jt may
be taken up on the next day, There
je a precedent of thiz nature.

MR, CHAIRMAN: I gm afralg I
cannot do that. There i8 no such

precedence,

SHRI DINESH JOARDER: Kindly
extend the time of the Private Mem-
bers' Business to-day, ot

MR, CHAIRMAN: There is Half- =

. an-Hour Discussion al_sp,' L b
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SHRI DINESH JOARDER: You give
iwenty or thirty minutes more to the

Private Members Business.

355

i S T .;:Mm i i ui
gt fore foschpoen bt bgp Be ghl
IS pEocEEis. FEECEEpE S R cpeY
& .m.mm. anm aw wa _m“mnua E a4 .mwwlmm v EP*L
HRH i delai e g
i BE ponhin sl e Rk
i U i g B
mmmmﬁ ke mmnm smm m mm.mm w:w,m.mma "% mmm
25 2¥98E3° E§3833ET 0 € b " s
B I mmmm;&m HEY m¢¢~ﬂ HE
i el feniess mm. FpE- %m m.m :
5, My St mm_m it T ! B
] m m.%u - M %F mm n._ &
mm.n mm mamm co .m.m.Mm £ hm«m.m m m# Mﬂm.M&nm&i
eI A LY Py s R
m m.m @ mw w23 = _.m M S AR
mmm m,,mmmmo mmwmmmmm F m.mn mm ,mm ,wmmmw_ mmmmwmm.vm
cef gl dEgr  ESgeiit § :
s32 Epfbady oislihe 2 R



358

~ S ERLE - o =k
f30FBp i IEM oo chupummn
s B ek B0 Fe G “n E " mmmmmmw m EEo¥
et P oREE S peBEE RRe g B eoeipieRt mm«
HH Mm A T wmmmm.mﬁ%m i
TEE ® peg EE oo Eriee gois g Pee EREECRECTReTetis
8 -- ‘m .l #s m_m .m.mm m.mm Fm.m mhw%m!mm m@m“mmmw.w
E E™ 343 Bz 14 m.tﬁ.mw mlt FoEce mt.w..wm Eegs

g - _ -~ W = M s_m_.m ﬁ.ﬂ\
: A B 1 T8 T WWM HEH AT
§

T TR A L S i =1 T E BEEpEER
i, e ¢ B RS Py
m fpets F Eofe. >

t_ L 2 \W.ﬁ. ™ . ol & i .
i i 1k B ﬁmw
m _m. m_m_m.mn hﬁ _..Mz& Mwm .mM m.h.m £y .mw.,ww.w.m.mt MM m .w.

o F oF ® CE-
& m«m«mmmwmm mmmeWmmm ETE mmc mww.m

m of AGRAHAYANA 10, 1000 (SAKA) barren etc. land



m:wma mn««m@Mmsﬁm_

<m3&
uﬂi
Fnit
4

1
l‘r('f
ﬂi
t
i

barren eto: lond

WMnm mm EEE
sk E m._ 5%
fiii i “ i

m 4 mt *masnm.mamnm amm mmﬁ-m ﬁ m@mﬂﬁmm

3 amW FeEcEpREET  EEE EFRiEl m il Y e
EEPESEERESRIECT E £ OETEREL mmmtm Esto beE
Dpgbfprianiflite fhe MERhibeeccinc BRI
AR T EEfsfptity  oIETOITRERE
o it Sy b shiEecebpiily GLEEHG
5 cehicEnreeriaEnient TR CTHRRRERILLEEY  CrResiiiteies
5

E wna SFEBEEL  TEF g2 2 SFEELES
mm i Hi |4 op pehREEIEES |
. 1HHY wmm i oy h mm& Rl
5 m“m mﬁ-mtmtw ErE w..nm ; mww 2 .mm .mm.m_mwmmw £
Pk .an..qmmw_mm«mmm i f BIE R srablibiieie v :
T piinlE g 0 i
s £ " PP BT H T HIH IR



3

4

to Tardpus

1361 Supply of Uranium AGRAHAYANA 10, 1900 (SAKA) 362
. (HAH Dis.) -
17.31 hre. India hag never viclated its comtrac-:

HALF-AN-HOUR D_ISC'IJssloN
SuppLy or URANIUM FOR TARAPUR

MR. C!L&ERMAN ‘We now take up
the half-hour discussion,

SHRI P, M, SAYEED (Laksha-
dweep): This half-hour discussion
has been necessitated by the incom.
plete, rather unsatisfactory; answers
given by the hon. Prime Minister the
other day,

We have been hearing day in and
day out that this Tarapur plant has
not beep regularly supplied with en~
riched uramum from the USA. We
all know that we have entereg into
a contract with the United State for
30 years ending in 1994 in his reply
to the starred question, the hon, Prime
Minister stated that go far the quan-
tum of enriched uranium that we
have received is 217 tonnes, or about
5,050 kg, of enriched uranium.

The guestion comeg up why the
supply of enriched uranium js fre-
quently halted. Even when the
American Government has given
clearance, the Nuclear Regulatory
Commission, under the pretext of
hearing the environmental groups,
gets it postponed, A couple of days
back, it was again mentioned in the
“Indign Express that the. enriched ura-
nium for which we have placed an
‘order—16.8 tonnes and 19,8 tonnes—
was scheduled to be  shipped this
‘month, but this has been deferred to
. the next yau'

3t hmmt it is only in order

convince the U.S, administration
that t:he Indian nuclear installations
are to be subjected to full scope safe-

ey

tual obligations in using this enriched
uranjum, President Carter's Special

Advuu-nnAtom;cmt‘tmhnnllD

expressed satisfaction at
ment of the hon, Prime Minister, In
spite of all these things, the U.8. sup-
plies to Tarapur have been irregular.

Now, recently, the Government of
India appointed ap international com-
mittee of seientists to inspect the full-
scope safeguards of the atomic instal-
lations of India. My fear is that this
matter of atomic installationg and
scientific advancement is concerned
with our security. Unilaterally, the
Uniteq States is asking India alone
to be subjected to such conditions,

For gxample the other day, I
found in the newspapers that the
Uniteq States bas given permission to
France to seli a power plant to China,
As you know, Ching has already oc-
cuped a ccmsicterabl.e chunk of our
lang and our relations have not been
normal. On the other hand, the
United States itself is building up
fast-breeder reactor. Once upon &
time, Mr. Carter was opposed to it
Now, he himself has sanctioned - to
develop it, Also, he has given per~
milssion impliedly to the West Euro-
pean countries ang they gre also going
towards advancement in the fleld of
atomic energy and nuclear weapons.

On the other side, Pakistan ia
doing it. Sometime back, in the
Hindu, it was reporteq that in the
occupled Kashmir there ig going to
be some atomic plant. The President
of Pakistan g week back, said, “The
lasting friendship with India depends
on the settlement of the Kashmir ques-
tion”,

The appointment of an intetml_fo-
nal committee of scientists to go imto
full.scope safeguards of India’s nu-
clear installations alone is, therefare,
discriminatory and against ui, Not:

only that. It will be mckmdlhg"ps

According 10 the

gations, the United: States 'll'w W.
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supply enriched uranium for 30 years,
They have now made a law, the
nuclear non-proliferation Act, accord-
ing -to which, by September 10, 1973,
all the applications pending for ato-
mic material will be processeq and,
unless and unti] the full-scope ins-
pection of all pur atomic installations
is permitted, this contract is not
going to be honoured.

My question is simple. I3 the com-
mittée appointed by the Government
of India a bilateral committee consist-
ing of our scientists also in which
case it is mot only the responsibility
of the committee to gee the full-scope
safeguards of the atomic installations
of India but it is also permilted to
see the installations of the United
States also. Secondly, if this committee
ig pot a bilateral committee, is it a
committee consisting of scientists
from nuclear weapon countries, like,
France, United States, U, K.. Western
Europe and other countries, so that
all the puclcar weapon countries will
be inspected for full-scope safeguards
by thig committee? If so, then I have
no grudge, otherwise, if it is only in
the case of India, to insist upon this
Committee js nothing but backmail-
ing, Therefore, my question is this
if the international contractual obli-
gations are violated unilaterally by
any country then, as the case of any
ordinary contractual obligation, there
must be a penal clauge in the case
of the countries involved and, there-
fore, my suggestion would be fo see
that the Indian Government takes
thiz matter to the International Court
of Justice at the Hague,

Therefore, in this matter, my charge
againgt this Covernment ig that, by
the very acceptance of this Committee
to go into the full-scope safeguards
of the jnstallations—by yielding to
this extent—the Government hag sur
rendered our sovereignty and seetn‘m'
Th'lt i! my charge because China is

oot completely friendly with us;
hﬂm is glso mot totally or a bun-
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dred per cent friendly with us. If
this Committee is going to go into
the details of our installations, Ame-
rica is likely to leak them out and
they: will be known to these countries
and our security ang scientific ad-
vancement will be leaked out there.
Therefore, even if this Committee
aonsists of our scientists also, they
mugt be allowed to inspect the United
State installations, In the case of
France, America has not insisted
upon such safeguards, and in the case
of other countries also it has not
insisted. In the case of Isrsel, Ame-
rica has fully equipped the atomic
installations, There also, our interest
is there, as we have already seen, In
the Arab world and the Gulf coun-
tries, our interest is there. Under
these circumstances, accepting the ap-
pointment of this Committee to ins-
pect our installations is nothing but
surrendering our gsovereignty and
security. Therefore, these two
things.....

MR. CHAIRMAN: You are repeat-
ing it again and agein. You have
made your point already,

SHR] SAUGATA ROY (Barrack-
pore): He is emphatic on the ‘sur-
render’ ques‘tlnn this is hig vital
point,

SHRI P, SAYEED: Therefore,
I would like to know whether the
Government is prepared to go into
the appointment of thiy Committee
atresh and, secondly, in cage the Gov-
ernment of the United States violates
the obligation of supplying enriched
uranium after 1870, whether the Gov-.
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to a fallure to grasp all the facts as
they are,

In the first place, the Committee
that iz going to consider what safe-
guards should be is not going to ins-
pect any of our installations. They
have np right to do that: it is not
appointed for that purpose. But there
should be non-proliferation in the
world, In that, we are all interested.
And it will go inlo what safeguards
can be applicable to all countries, not
merely to this country. I will never
agree to any Committee for having
safeguards only for this country, any-
where, at any time. There is no
question of agrecing to it.

SHRI SAUGATA ROY: But you
are opening up the installations for
inspection.

SHRI MORARJI DESAI: Not at
all. They would not inspect. Only
if the safeguards are acceptable and
are applicable to all countries then
only we will agree il. Then it will
be inspection for all, not only for us
it cannot be only for us. And this
Committee is not only of American
scientigls: one American scientist,
another Indian, another of a third
country nominated India, and
another of a third country nominated
by the USA. In addition to the four
scientisty the fifth woulg be the Chair-
man, that Chairman will be the
Chairman of the IAEA, that is, the
Internationa] Atomic Energy Agency.
That is how this Committee will be
formed, It is not of o©Ome country
Therefore, there need be no anxiety
about this. Nobody is going to barter
away any rights of our country; at
least} this Government will be the
last to do so, Therefore, there need
be no anxiety about it. But we can-
not ggy that we will not examine
what safeguards are necessary which
ﬂn'hmbkhlﬂhrthepur-
" pase of- that there is non-pro-

e e s S
; s W
safaguatds will be .,ppumbh to all,
mthclup«:thn n appuuto.n.
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not to this country alone which can
never be agreed to.

AN HON. MEMBER:
China and Pakistan?

SHRI MORARJI DESAL: Those
who agree, those who are party to
the agreement, will all be involved in
it. But this has to be considered by
that Committee as to what the safe
guards will be. That has first to be
considered. And the International
Agency applies to the whole world,
not only to the one country.

Including

Then it was raid that the USA ask-
cd Frarce, or permitted France, 1o
give plants to China. I know nothing
about it. This is only some infor-
mation in papers, That does not mean
anything; I cannot base anything on
that. But all this will be considered
also by the Committee, if it is 3o,
then they have no qualification to
talk about anything else. That is
all T would say. But before that I
cannot go on asking for explanation of
other countries why they have done
this. T have no authority to do that
1 have no right to do so. Therefore,
all this need not be considered at all
from that point of view,

The supply of enriched uranium to
us, according to the contract, has not
been regulated by any schedule made
in the Agreement. There is unfortun-
alely no schedule mads in the Agree-
ment, But it was to be given ac-
cording ty requirements for a parti-
cular year and should not exceed the
requirement—that has also been
agreed lo. Therefore, we cannot
make more indents, that is, larger
indents, than what are required im-
mediately. That is also in the Agree-
ment, But if they go on delay
which started after 1976 then, we
have to ask for more, and if thoy
fuse to do it, we are free then to
lise our own resources and also
the spent fuel there for our o
purposes. Then we are not
any Agreement after that and
at any rate, confident that we

[iint

i3
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our own ways and means to see that
we are not handicapped in future.
Beyond that I cannot specity anything
more. ...

SHRI SAUGATA ROY: It should
be scrapped immediately, They have
delayed it enough,

SHRI MORARJI DESAI: Then the
scrapping will be ours. It is very easy
for people who are not responsible to
say that. I will have to foot the bill.
Therefore, 1 cannot talk in rhe same
language.. ..

SHRI P. M, SAYEED: What about
the penal clause, if there is ony?

SHRI MORARJI DESAIL: Ther: is
no such clause, but so far we have
been supplied with what has  buen
indented for, They have not lessened
it. I cannot say that there is a
breach. It is delayed but we 2re not
therefore short of it just now. But if
that happens then we will ask for
more, If they say ‘No’, then we are
free. But to go to a court will be
absolutely futile for us because then
everything will be held up, Even the
power plant will be held up after-
wards.

SHR K. GOPAL (Karur): Ask lor
o special court,

SHRI MORARJI DESAI: We have
to find our own remedies for it und
1 think we have capacity enough to
find alternatives, I have no doubt
about it. Therefore, I would only re-
quest my horl. friend not to worry
teo much, let him worry a little, but
not much, camot say he should be
free of worry because that is easler
said then done.

. wwd v foy (Oferge) ¢ fw
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SHRI P. M. SAYEED: What exactly
ig the purpose of this Committee?

SHRI MORARJ] DESAIL: The pur-
pose of the committee is to consider
what safeguards can there be which
may be applicable to all for seeing that
all proliferation is glopped everywhere.
That is the purpose of this committee
and how can 1 say that that ghould
not be done? .

Therefore, there is no question of
mspeclion by this committee =of our
installations ana 1 have always goid
and I have told them that unless their
installations are inspected, we cannot
allow our installations to be inspected
by anybody. That will never be possi-
ble, W have very definitely told them
#nd there is no doubt about it.

SHRI SAUGATA ROY: Have you
told them coldly and bluntly?

SHRI MORARJI DESAI: 1 do not
talk bluntly or coldly; but I said it
warmly. Therefore, I hope my hon
friend will be satisfled with what I
have said.

MR. CHAIRMAN: Shri Ramoowalia
—he is not there,. Shri Badri Narayan.

SHURI A, R. BADRI NARAYAN
(Shimoga): Tt is a matter of supreme
sutisfaction and pardonable pride. thot
cur
nuslest
thiz  reasons




rements, what is the alternative so-
lutin on hand? I would like to know.

‘SHRI MORARJI DESAI: I cannot

E

MR. CHAIRMAN: Mr. Faleiro,

SHRI FDUARDO FALEIRO (Mor-
mugac);: The hon, Prime Minister has
very candidly admitted yesterday in
the other House that though there
may not be technical viplation of the
agreement by the United States Ad-
ministration in supplying the urani-
om in time, definitely, the U.S. isnot
carrying out the agreement properly.

Apart from this, reference has al-
ready been made to the legislation
which will come into effect on 30th
September next year after which the
U.5. will not, ar, iz not supposed to
supply enriched uranium to any com-
try inluding India.

Again, the Chairman of the US.
¥oreign Relstions Committee has in-
fromed Presidem Carter that the
Committee will not approve of any

ﬂuﬂmmaaﬂuhed urani-

sumption that could then justifiably
e made is that the U.S, Adminjstra-
tlon, ag things are going on now,
will not supply us or will not be able
td supply to us the required uranium.
The hon. Prime Minister has said that
it is .ot in the public interest to dis-
‘close what alternatives are contern-
phated in such a case,

;. #8ir, although I am definitely one of
.:ll}e lepst knowledgeable persons In

MR. CHAIRMAN: You can putcne
question only and not in parts. Please
conclude,

SHRI EDUARDO FALEIRO: 1
know you are always very kind, The
second part of my question is : the
matter has been raised but it has been
left unanswered here as far as my
understanding went.

MR. CHATHMAN: Mr. Faleiro, you
put a direct question, )

SHRI EDUARDC FALEIRO; My
direct question will be that though
the hon. Prime Minister is kind en-
ough to tell us that this does not in-
volve an admission of a full scope
nuclear safeguards after the forma-
tion of this Committee, I want to
draw attenticn to this report, A.P,
which is published in the Economic
Timeg dated 15th November last date-
lined, Washington. It said: e

“Pregident Jimmy Carter is' ex-
pected to decide on a proposal to
determine whether safeguards ag-
ainst misuse of American Nuclear
fue! would hinder India's pesce-
ful development of nuclear en-
ergy. The U.S, State Department
official, who asked that his name
is not used, said that the proposal
io appoint a committee of scientists
from India, U.S. and other nationd
was on track”. ;
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So, thig points out as per the re-
port that this is a baokdoor attempt..

(Interruptions),

MR. CHAIRMAN: Stil] you are
not putting your question. You have
to put the question. There should be
no speech like that, We have got just
half-an-hour,

SHRI EDUARDO FALEIRO: You
have been always kind enoughto me
and other Members, Only today you
are a little bil less kind, I am just
wanting to be clarified in my own
humble way. 1 am trying to make
my point.

MR, CHAIRMAN:; You need not
make a point. You put your question.

SHRI EDUARDO FALEIRO: My
point is in the form of a question.
What steps has the Government taken
to see that through backdoor, through
the Committee of panel of scientists
the full scope nuclear safeguards are
not introduced? In particular, I want
to know whether Government is in
a position to assure this House that
the majority of the member BScien-
tists of this Panel will be from non-
nuclear powers and from the non-
aligned countries. Secondly, whether
thig country will also inspect these in-
stallationg in Israel and Bouth Africa
particularly, The third and the last
" point which Is very relevant is this.
The whole situation has been...

MR, CHAIRMAN: I am sorry. I
have to call another Member. This
is not the way,

SHRI EDUARDO FALEIRO: This
is an important discussion that we
are having. I would be very brief. I
have not taken much time of the
House,

The third point in which I myself
and the country in gemeral would
like clarification is that it appears
the Priine Minister who is always so
firm In this House and in the country,
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has crested an impression thathels

less firm when dealing particularly

with the American administration.

18 hrs,

MR. CHATRMAN: You ate making
a speech,

SHRI EDUARDO FALEIRO: I am
asking a clarification

MR, CHAIRMAN: I am sorry you
are going beyond the scope. That is
not the way.

SHRI EDUARDO FALEIRO: I will
finish  within half a minute. The
hon'ble Prime Minister while speak-
ing here on a similar matter on
25-4-1978 suid: ‘1 have come to the
conclusion after going through it care-
fully that there is no necessity for
explosions for peaceful purposes, This
is the conclusion I have come to. Ex-
perts may have a different view'. But
yesterday in the other House the
Prime Minister did say—this is very
important and the crux of the whole
thing—if any explosion can be made
without any fallout and which
does not lead to atomic weapons and
is only for peaceful purposes that
explosion is never debarred. So, my
question is what led the Prime Minjs-
ter to change from his earlier stand
in this House that there will be no
explosion for peaceful purpose and
now fo say that there will be explo-
sion for peaceful purposes.

SHRI MORARJI DESAI: I will
not speak about it at all. It is not
relevant. That is not germane to this
debate,

SHRI  EDUARDO m;.r.mo:
It ig germane. You are bringing this
gtatement to suit the American ndrni
nistration.

SHRI MORARJT DESAL: Mr. Chair-
man, how long do you want to go
on? There is no quorum,

MR. CHAIRMAN: I put it to the
House, If this is the way that the .
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questions go on then the remaining
‘members . cannot be called. There
should be some procedure. According
to the rules, four persons are enti-
tled. If others do not want to put
the question then I will request....
(Interruptions),

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(4RI RAVINDRA VARMA): 8ir, is
it the decision of the House to sit
after gix. The hon'ble members who

have raised the question must remem-
" ber this. (Interruptions).

The hon'ble members who raised
the question and speak for twenty
minutes to frame the question must
remember that the House hag not
taken a decision to sit after six.

MR. CHAIRMAN: 1 will request the
hom'ble Members to put direct
questions,

SHhl PURNANARAYAN SINHA
(Tezpur): Mr, Chairman, has the
House agreed that it will sit beyond
six O'clock. (Interruptions),

SHRI RAVINDRA VARMA: The
House has not decided to sit beyond
aix O'clock.

perly. So, I will request every mem-
ber to accommodate and cooperate, If
questions like this are to be put then
naturally we have to adjourn the
House, We cannot sit indefinitely.
Therefore, I will request the hon'ble
Members of the House and the gov-
ernment also, The hon'ble. members
will put one line question 50 that we
. can hear the reply.

SHRI M. V. CHANDRASHEKHA-
- RA MURTHY (Kanakapura): The
- Uranium Corperation of India was es-
tablished in 1969 to augment uranium
- resources in the country but so far
‘nothing  has been.turned out. Aec-
cording to Dr. H, J. Bhabhs, the
. known mmdthm-im m-
-‘mlﬂﬂlblelnfndh

to Tarapur 374
(HAH Dis.)

MR. CHAIRMAN: You are not.
puttinx_ a direct question,

SHRI M. V. CHANDRASHEKHA-
RA MURTHY:....were enough to-

- support an annua.l consumption equal

to that of an industrially advanced
country for over 300 years, I would
like to put some specific questions to
the hon'ble Prime Minister, Whether-
any investigation has been - made to
augment uranium resources in the
country and in particular in Karna-
taka. If so, the details thereof. (b)
Why don't the Government of India
approach the other countries namely
USSR who are ready to suply ura-
nium to Tarapur plant, irrespective
of political affiliations. (Interruptions)

SHRI MORARJI DESAI: Time has
not been extended. Still if you are
geing to extend I do not think you
have any authority of extending the
time....] capnot understand....

(Interruptions)

the Government side, the question is
raised. I put it to the House; whether
we want to sit for some more time or
not. .

(Interruptions)

SHRI C. M. STEPHEN (Idukki):-
Sir, I would apeal to the Minister for
Parliamentary Affairs and the Prime
Minister that questiong were put and
you aliowed the questions to be put.
We are now at 6.05 p.m. At 6 O'clock
it should have been put to the House
It was not put and the Government
did not insist on putting it to the
House, Therefore. we have agreed to
sit for some time and it is a matter
of cooperation.

) (Interruptions)

It is only for answers to be given
that the questions have been

You permitted the questions, The .
answers must be forthcoming, Lat’ .-

the Government say that thev do nob
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have an answer to give to this ques-

ted out to you that the House hes
wot taken smy decizion to extend the
dtt!ﬂllntplld!thltlut,wednmt
want to take protection under 1his
willing to answer questions provided
questions were short so that brief
answers might be given.

SHRI K. LAKKAPPA  (Tumkur):
‘He was very kind to ug but you are
not very kind to us.

SHRI RAVINDRA VARMA: We
wanted to cooperate with the oppo-
sition and we wanted to cooeparte
with the Chair, but if the Opposition
thinks that thig is an occasion to go
ori making lorig speeches under the

iea of putting questions, then cer-
We have a right to say - that
House has not taken a decision
o extend the sitting. Therefore, 1
the leader of the Opposition will
compel ug to take this stand.

(Interruptions)

253

2]

the USSR.? (Interruptions).

*SHRI MORARJI DESAI: Sir,Iwas
-isked what are the alternatives I
cannot disclose the alternatives, If I
-disclose them, then again there will
"be impedimenta coming and we may
not be able to find out a proper so-
lution, Therefore, I cannot discloge
that. But we, are at it very seriously
and, ‘1 haope, . Then I was

GMGIPMD -M—3927 ES—
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ssked to give an: sesagance that Tera-
P’ will gk cldee ‘down. In- apide. of

and I hope that we will be

SHRI K. LAKKAFFA: Are you go-
ing to negotlate with the USSR also?

.SHRI MORARJI DESAI: My hon.
friend does not kmow that in this
matter, the USSR and the USA are
agreed, He does not know that.

SHRI K. LAKKAPPA: That is why
I am asking that question.

SHRI MORARJI DESAI: The hon.
Member can ask any Questions but
I cannot go on making any irres-
ponsible statement. I cannot do that.
I do not want to do that.

MR. CHAIRMAN: The mn. new
stands adjourned #il 11 g.m. gp Mén-
duy the dth Decessber,

18.11 hrs,

The Lok Sabka then adjourned #ill
Eleven of the Clock on Momday, De-
m 4, 10787 Agrahagenc 18, 1000



